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LOK SABHA DEBATES

s8or
LOK SABHA

Friday, December 20, 1963/Agrahayana
29, 1885 (Saka)

The Lok Sabha met at Eleven of
the Clock,

[MR. SPEAKER in the Chair]

‘ORAL ANSWERS TO QUESTIONS
S.T.C. in Automobile Trade

Shri D. N. Tiwary:
Shri Bibhuti Mishra,

Will the Minister of International
‘Trade be pleased to state:

the State Trading
to enter auto-

+
Shri Bhagwat Jha Azad:
*879,

(a) whether
Corporation proposes
mobile trade; and

(b) if so, what are the proposals
in this regard?

The Minister of International Trade
(Shri Manubhai Shah): (a) and (b).
No, Sir. Excepting the purchase and
sale of foreign cars imported into
India, arranging import and distribu-
tion of permissible types of auto-
mobile spare parts from the East
European countries and arranging
imports of automobile bearings.

Shri .Bhagwat Jha Azad: After
these different aspects of the auto-
mobile car being dealt with by STC,
what is left out? Why not STC take
over the rest?

Shri Manubhai Shah: Everything
is left out. This is only a very very
small portion of the automobile trade.

1861 (Ai) LSD—I.

5802

Shri Bhagwat Jha Azad: In view of
the experience gained by STC in the
purchase and sale of foreign cars in
this country and also export and
import, have Government considered
the feasibility of this trade being taken
over by STC?

Shri Manubhai Shah: The export-
import in this matter is very small,
STC generally avoids getting into
the internal trade unless it becomes
absolutely inescapable. In this parti-
cular matter, the hon. Member will
agree that the foreign trade part is a
very small part,

Shri D. N, Tiwary: Is it a fact that
STC is selling cars taken from foreign-
ers here at a very exorbitant price?
If so, what is the reason for that?

Shri .Manubhai Shah; There is
nothing like exorbitant price. What-
ever market price is ruling, that is
obtained, Where different people
quote for the purchase of the same
car, the most favourable price is
accepted.

Mr. Speaker: When people are
prepared to pay the price, where is
the difficulty?

Shri D. N. Tiwary:
marketing?

Is it not black-

Shri Manubhai Shah: No, Sir.

Dr. Ranen Sen: In view of the
fact that black-marketing takes place
often in the purchase and sale of
automobiles, have Government any
plan to control it through the STC
somehow? Is it not. desirable?

Shri Manubhatl Shah: As 1 said,
STC does not engage in the internal
trade. It is only that the prices have
been fixed by the Ministry in consul-
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tation with the Tariff Commision and
other bodies.

st faofa famr @ w1 FORR TWo
3o o & If @, M AT I AR T
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Shri P. C. Borooah: Is it a fact
that an imported car three years old
is sold at the high cost of Rs, 85,000
by STC? 1f so, has any step been taken
to stop STC from profiteering in this
way?

Mr. Speaker: If the money goes
into the excheguer, where is the
objection?

Shri Manobhai Shah: The money
goes to the exchequer, It is also the
wish of this House that we sell it at
the best price.

Shri Sham Lal Saraf; Are Govern-
ment aware of the almost total dis-
appearance of spare parts of the
foreign cars in use in India? Will
STC be allowed to import some of

these parts so that this paucity is
removed?

Mr. Speaker: Suggestion for
action,

Shri Manubhai Shah: There is a
difference between spare parts and
components. What are imported are
the spare parts, not the components
of the actual manufacturer.

Shri Sham Lal Saraf: I referred
to spare parts.
Mr. Speaker: The hon. Minister

also may kindly loock towards me to
find out whether I have allowed the
question and then try to answer.
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Shri Harl Vishnu Kamath: Is it a
fact that STC was recently served
with g court injunction restraining it
from the auction sale of these CD
cars? If so, what were the reasons
for the injunction and what is the
present position?

Mr. Speaker: We need not go into
that now.

Shri Manubhal Shah: STC won
the case. The injunction was dismis-
sed and sales are proceeding.

Shri Eapur Singh: Without accus-
ing the Government of black-market-
ing, may 1 know what the Govern-
ment propose to do to protect the
innocent citizens of the country from
the profiteering greed and monopolis-
tic stranglchold of the STC in respect
of automobiles as well as other com-
modities?

Savitri

Mr. Speaker: Shrimati

Nigam.

Shri Kapur Singh: Won't cven you
come to our protection, Sir?

Mr. Speaker: I thought the ques-
tion itself was a sufficient protection
for those innocent people.

Shrimati Savitri Nigam: What is
the amount of commission STC has
earned in the sale of these cars?

Mr, Speaker:
those details.

Manufacture of Agricultural
Implements

+
Dr. L, M, Singhvi:
Shri P. C. Borooah:

Will the Minister of Steel, Mines
and Heavy Engineering be pleased to
refer to the reply given to Starred
Question No, 853 on the 13th April,
1963 and state:

(a) whether the negotiations for
setting up a factory for manufactur-
ing agricultural implements in col-
laboration with the Japanese frm
have been finalised;

We need not go into

*681.
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(b) it so, the result thereof; and

(c) whether the location of the pro-
posed factory has been decided upon,
and whether it iz proposed to set up
similar manufacturing plants in other
States?

The Deputy Minister in the Minis-
try of Steel, Mines and Heavy Engi-
neering (Shri P, C, Sethi): (a) Not
yet, Sir.

(b) Does not arise.

(c) It is proposed to set up the
factory in Balasore Distt, Orissa
State. A few more schemes from pri-
vate firms for the manufacture of
power tillers and implements in other
States have been received and are
under consideration,

Dr. L, M. Singhvi: Has foreign col-
laboration from any other country
also been sought?

Shri P. C, Sethi: As far as this is
concerned, it is in collaboration with
the Japanese.

Dr. L, M, Singhvi: Is it proposed
to establish similar factories or similar
manufacturing concerns in the public
sector in various States of the Union
with Indian capital itself?

Shri P. C. Sethi: At present, there
is no scheme to set up any factory in
the public sector,

Shri P, C. Borooah: At what price
will the power tillers produced here
be available to farmers and how will
it compare with the price of the im-
ported ones?

Shri P, C. Sethi: The price would
be decided only after the factory goes
into production.

Shri P. Venkatasubbalah: Even
with import and internal production,
there is an acute shortage of tracters.
Do Government propose to import
more tractors?

Shri P. €. Sethi: We have been im-
porting a few tractors in the previous

AGRAHAYANA 29, 1885 (SAKA)
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years, and it is because of the short-
age that we are trying to increase the
production.
ot gesite® e 2w ofy-
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“whether the negotiations for

setting up a factory for manufac-
turing agricultural implements”,
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Shri Ravindra Varma: Is it a fact
that most of the parts of power-
tillers except for the gearboxes, could
be manufactured indigenously and, if
s0, is Government considering limit-
ing the import to geaboxes and
permitting the manufacture of the
other parts in India?

Shri P. C, Sethi: When the factory
goes into production it is expected
that 75-80 per cent would be pro-
duced indigenously.

st nwe : & ST ATgar g R
¥ g1z 7 F1 F@rE g & A
=Y F oagr fa=Er
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Foundry Forge Plant

+
Shrimati Savitri Nigam:
Shri Ramachandra Ulaka:
| Shri N. R Laskar:
| Shri Dhuleshwar Meena:

Will the Minister of Steel, Mines
and Heavy Engineering be pleased
to refer to the reply given to Un-
starred Question No, 796 on the 23rd
August, 1963 and state:

*682.

(a) whether any decision has since
been taken regarding the establish-
ment of the second foundry forge
plant in the public gector;

(b) if so, the nature of the decision
taken; and

(c) if the reply to part (a) above
be in the negative, the reasons for
delay in taking the decision?

The Deputy Minister in the Minis-
try of Steel, Mines and Heavy Engi-
neering (Shri P, C. Sethi): (a) to
(¢). The matter is under the active
consideration of the Government and
is likely to be flnalised soon.

Shrimati Savitri Nigam: May I
know whether any assessment has
been made regarding the requirement
and, when this scheme is finalised,
whether we would be able to meet
our requirements or not?
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Shri P. C, Sethi: It is being asses-
sed; after it goes into production, we
will have castings and forgings to the
tune of 55000 tons grey iron castings,
14000 tons of steel castings and 16000
tons of steel forgings,

Shrimati Savitri Nigam: The other
part of my question—whether any
survey has been made regarding our
requirements and what percentage
will be met after full production—has
not been answered.

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): A survey has been made:
because there is a gap we are pro-
posing to set up the second foundry
forge plant.

Shrimati Savitri Nigam: What is
the gap?

Mr. Speaker:
hon, Members mix up
questions at a time.

The difficulty is that
two, three

Shri C, Subramaniam: The gap was
mentioned by the Deputy Minister,

Shri Bhagwat Jha Azad: May I
know whether it is possible to have
production at the very start and
whether it will be able to meet the

gap?

Shri C. Subramaniam: The second
foundry forge is intended to cover the
entire gap.

Shri Warior: May I know whether
this is with foreign collaboration and,
it so, with whose collaboration?

Shri C. Subramaniam: We may
have to get some foreign collabora-
tion, but it is not yet decided.

Shri Dinen Bhattacharya: Is the
Government aware that small foun-
dries in and around Calcutta are
suffering for want of raw materials
and are going without work?

Shri C. Subramaniam: That has
nothing to do with the main question.

AGRAHAYANA 29, 1885 (SAKA)
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Production of Vacuum ¥Klask
+
[ Shri Subodh Hansda:
*683.{ Shri S, C, Samanta:
| Shri M. L. Dwivedi:

Will the Minister of Industry be
pleased to state:

(a) whether the production of
vacuum flask is adequate to meet the
needs of the country; and

(b) if not, the steps taken by Gov-
ernment to increase the production of
indigenous flasks?

The Minister of International Trade
(Shri Manubhal Shah): (a) Yes, Sir.

(b) Does not arise,

Shri Subodh Hansda: What is the
amount of foreign exchange involved?

Shri Manubhai Shah: No imports
are allowed, 180,000 dozens are manu-
factured per year in this country,

Shri Subodh Hansda: Is it 3 fact
that the flasks manufactured in our
country are not up to the standard?

Shri Manubhai Shah: They are up
to the standard. They are a bit expen-
sive and their costs have to be brought
down. Actually we have started ex-
porting.

st @o &o fgFr : & AT FrgAT
g i a7 avare & 5w a9 g A fEar
2 f ot q9% o=es g2 a9 @ & S
FIAT g TATET § AR IT FAET BT
FH FA F GEEH F T I FE

T FT G B |

eI WERD : O a1 i T8
& ¥ fF 9 sarEr § W 9T A
FH FT FT FIfarw FT AT G

Shri Kapur Singh: May I know
whether the Government think that
vacuum flask is the common man's
necessity or an article of luxury and,
if the later, are they considering
allocating it to the private sector?
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Shri Manubhai Shah: It is a com-
mon man’'s thermog flask and that is
why we are trying to increase pro-
duction and reduce costs so that it can
circulate among the middle-class,

Dr. Sarojini Mahishi: Which coun-
tries import from us and what
is the exchange earned?

Shri Manubhai Shah: Iran, Iraq,
Yugoslavia—to a small extent Japan
also, The exchange earned is about
150,000.

Shri Hari Vishnu Kamath: Has the
manufacture of vacuum flasks by
some ordnance factories which pre-
vailed during the period before the
Chinese invasion been well and truly
discontinued or are they still manu-
facturing them?—Sir, he does not
answer it; it cannot also be ruled out
of order.

Mr, Speaker: He thinks the hon.
Member is not serious.

Shri Manubhai Shah: The hon.
Member is mixing it up with coffee
percolators.

Shri Hari Vishnu Kamath: Not at
all; both used to be manufactured.

Shri Manubhai Shah: No regular
production was undertaken.

Shri Sham Lal Saraf: Are Govern-
ment aware that the inner lining of
our flasks is not strong as compared
to that of the imported ones?

Shri Manubhai Shah: That is true;
the inner lining is therefore still im-
ported, It is highly rarified glass
which we have not been able to pro-
duce in the country.

Farnaces for Pig Iron
+
Shri B, K, Das:
vggq. J Shri Subodn Hawsda:
“) 8hrl §. O. Samanta:
\ Shri M. L Dwivedi
Will the Minister of Steel, Mimes
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and Heavy Engineering be pleased to
state:

(a) whether it hag been decided to
put up small furnaces for pig iron in
each public sector steel plant;

(b) it so, whether the project
reports are prepared for these fur-
naces; and

(c) what would be the capacity of
these furnaces and when these pro-
jects are expected to come into being?

The Deputy Minister in the Minis-
try of Steel, Mines and Heavy Engi-
neering (Shri P, C, Sethi): (a) No,
Sir.

(b) and (c). The feasibility reports
on setting up small furnaces at
Rourkela, Durgapur and Bhilai Plants
revealed that it would not be desir-
able to set up such plants at the
Rourkela or the Durgapur Plant. The
question of setting up a small fur-
nace of 150 tomnes per day capacity
at the Bhilai Steel Plant is being
further examined, A decision in this
regard is expected to be taken short-
ly.

Shri B. K. Das: May 1 know
whether a project report has been
prepared about the small furnaces in
any foreign country or in our country?

Shri C. Subramaniam: It has been
prepared in our country and it is our
intention to put up small plants at
Bhilai.

Shri B. K. Das: What is the cost of
such a furnace?

Shri C. Subramaniam: The capital
cost will be round about Rs. 400 per
ton.

Shri Subedh Hansda: In view of
the shortage of foundry pig iron in
our country, is it a fact that a number
of small units have not been able to
fulfil the assurance during the Third
Plan period?

Shri P. C. Sethi: There, is no doubt,
shortage of pig iron and we are try-
ing to make up.
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St Ho ®ro frddt : & AT g
# fr ot s @ e 99 & g d
o s AY FAY frqt g% 9 g &Y
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st Wo wo A : fwr W wAR
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Shri Daji: If it seems possible at
Bhilai, what are the obstacles for its
workability at Durgapur and Rour-
kela?

Shri C, Subramaniam: It depends
upon the availability of nut coke and
pearl coke for use in this furnace, In
Rourkela and Durgapur no surplus is
available as at Bhilai.

Shri Kapur Singh: Have the Gov-
ernment studied similar Chinese
experiments carried on by the com-
munists there, the result of which
was that they are uneconomical and
not feasible?

Shri C. Subramaniam: Why do you
want us to take them up when it has
been proved uneconomical, (Inter-
ruptions).

Shri Nambiar: Is the smoke created
by communism different from the nor-
mal smoke?

Shrimati Savitri Nigam: What is
the tolal target of the increased pro-
duction, and when is the actual pro-
duction going to start?

Shri C. Subramaniam: In the pri-
vate sector, two projects are under
process of implementation. They may
take another 18 months to go into
production or even a little more, As
far as the public sector projects are
concerned, once we take a decision, it
will take 24 months to have the
bigger blast furnace.
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Shri Hem Raj: May I know whether
there is any proposal to set up a pig
iron furnace in the Punjab?

Shri P. C. Sethi: The Punjab Gov-
ernment have asked for it and we
are taking action in the matter.

Export of Bananas

A .
Shri Subodh Hansda:
Shri 8. C. Samanta:
Shri M, L. Dwivedi:
Shri B. K. Das:
*685. { Shri Swell:
| Shri Vasudevan Nair:
Shri Rama Chandra Mallick:
Shri Balakrishnan:
Shri Vishwa Nath Pandey:
Shri M. Malaichami:

Will the Minister of International
Trade be pleased to refer to the reply
given to Starred Question No. 240 on
the 23rd August, 1963 and state:

{a) whether the delegation to West
Asian and European countries to
explore marketing possibilities of
Indian bananas has returned and sub-
mitted its report;

(b) if so, main features of the

recommendations;

(c) whether  Sub-committees of
“Banana Development Committee”
have been formed in States that grow
more bananas; and

(d) the amount in the form of
foreign exchange earned up till now
by the export of bananas from India?

The Minister of International Trade
(Shri Manubhai Shah): (a) and (b).
The Banana Delegation has returned
to India after visiting West Asign and
European countries. An interim report
has been received but the final report
has not yet been received.

(c) No, Sir. There is no proposal
to set up Sub-Committees in the
States.

(d) Bananas valued at Rs. 335
lakhs have been exported upto the
end of September, 1963.
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Shri Subodh Hansda: In view of
the fact that this delegation has visited
those countries, may I know whether
it has been able to procure orders
from those countries?

Shri Manuobhai Shah: They are
negotiating for about 13,000 tons; 6,000
tons of bananas in Italy and 5,000 tons
of bananas in Iran,

Shri Subodh Hansda: In view of
the huge demand for Indian bananas
particularly in countries like the
USSR, may I know what particular
incentives are given to the growers
to produce more bananas in the
country?

Shri Manubhai Shah: This is a very
vast subject. I have had the privi-
lege to mention before the House the
several steps that we have taken.
First, we have appointed a Banana
Development Committee at the Centre,
Then we are constituting two public-
sector corporations, one called the
South India Banana and Fruit Deve-
lopment Company with headquarters
at Madras, wherein Madras, Mysore,
Andhra Pradesh and Kerala are colla-
borating; the second is in the eastern
part of India, calied the Plantation
Corporation of India, in Orissa, where
four eastern States collaborate. In
the western part of India, the Maha-
rashtra Apex Growers Society and the
Gujarat Apex Growers Society have
been formed. These are the institu-
tions which will develop the produc-
tion of banana and other fruits as
well as the trade, and they will also
enter the export market.

=t Ho wTo AL : =rmim F a
T e T o9 @ & fad aar
qTIET FATAT A | F Ay e g
5 Far g T IS T TR fear
ST, W AT 4y W oA ot s
# faare & ?

=t WAt g W T a8 g
afeg X & 1§ grow K FEA FAT

DECEMBER 20, 1963

Oral Answers 5816

aTEaT § f6 el WX FAT HT G T
a<frar T § WX 99 aF g e
WX FATfadl &1 Aol ag Fg1a 4 FT
€% 9 qF g9 SEF! dgd SATRT STeal
cFETE AE AT G, ®9 AT €9
FgraT TS €

Shri Swell: Since the banana is
the poor man’s food, may I know
whether the bulk export of bananas
to foreign countries will deprive the
poor man of India of the little source
of vitamin that he gets at a cheap
rate and whether this will not have
a corresponding adverse effect on
national health?

Shri Manubhai Shah: That is not
so. As a matter of fact, we are the
third biggest producers of banana in
the whole world, after West Guinea
and Brazil. We produce 2.1 million
tons of it, and the capacity to produce
is enormous. As a matter of fact, this
particular approach to export might
help our growers to produce better
quality, increase their productivity
and also get better returns.

Shri B. K. Das: May I know whe-
ther the demand is there in foreign
markets for processed bananas and, if
so, whether steps are being taken in
that regard?

Shri Manubhai Shah: Let us first
go to the ripe banana and then we
shal]l go to the processed banana.

Shri Warior: May I know whether
the export in 1962-63 has gone down,
compared to that in 1961-62 and, if
so, which are those countries that
have lessened this intake?

Shri Manubhai Shah: No, Sir. It
has gone up.

Shrimati Renu Chakravartty: The
hon. Minister stated that there is a
Fruit Marketing Corporation for the
eastern zone and that it is in Orissa.
I would like to know whether, besides
bananas, such fruits as oranges in
places like Cherrapunji, where there
is no ability to send those fruite
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because of Pakistan, can also be
exported along with bananas?

Shri Manubhai Shah: It is the
Banana and Fruit Development Com-
pany, and so all fruits will be includ-
ed in that.

st aTy qeam : § gg AT Argar
g % @g oY e areT o o T g,
XA o & Foa T 7 HeT AT ATEL
W g

St WAt g W AW FT FAT
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gguga #r @t wfz w7 @ Az
Yo F1 gfrasm faar s, fad & &0
qF & qasog 7 T aT ?
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A T A T A qAeg fae
ga% feq & g wrod g 1 & =wgar
g & woa faftr s ore gfean
+ff g7 79 F fag 39 9@ @0T ¥
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Shri P. C. Borooah: May I know
whether dehydrated bananas are also
encouraged in the matter of export?

Shri Manubhai Shah: We are
encouraging one factory in Nasik for
that.

Shri C. K. Bhattacharyya: May I
know whether this Fruit Develop-
ment Corporation established in
Orissa will also take to the develop-
ment of mango crop in northern
Bengal which has mango as one of
the main crops?

Shri Manubhai Shah: As I said,
fruit includes mangoes. As a matter
of fact, the possibilities in respect of
mangoes are enormous.

Shri Balakrishnan: May I know
whether the Government feels that
banana production is in surplus, after
meeting the internal consumption?

Shri Manubhai Shah: I have already
mentioned that there is great possi-
bility for bananas; otherwise they are
going to waste today.

Special and Alloy Steel

+
+686 Shrimati Savitri Nigam:
‘7 Shri Maheswar Naik:

Will the Minister of Steel, Mines

and Heavy Engineering be pleased to
state:

(a) whether the requirement of
special and alloy steel of the country
has been assessed;

(b) if so, the present requirement
as also the requirement at the end of
the Third Plan;
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(c) to what extent the requirement
is being met from indigenous produc-
tion; and
(d) what further steps are being
taken to make the country self-
sufficient in this respect?

The Deputy Minister in the Minis-
try of Steel, Mines and Heavy Engi-
neering (Shri P. C. Sethi): (a) Yes,
Sir.

(b) and (c). The requirements at
the end of the Third Plan have been
estimated at 461,600 tons by the
National Council of Applied Economic
Researck (who conducted a survey at
the instance of Government) includ-
ing electrical sheets, spring steel and
free cutting steel. Indigenous pro-
duction at present is limited mostly
to 29,000 tonnes of spring steel and
24,000 tonnes of electrical sheets. The
imports during 1962-63 were 68,335
tonnes and, in the period April to
August 1963, 27,619 tonnes.

(d) Capacity of about 600,000 tons
has been licensed already, including
the public sector alloy steel plant at
Durgapur and the conversion of
Mysore Iron and Steel Works, Bhadra-
vati into an alloy steel anit. The
progress of these two Schemes as well
as the implementation of licences
issued to parties in the private sector
is being expedited. In addition, Bhilai
Steel Works has undertaken to make
certain types of special steel. A study
was also conducted in what manner
production of special steels could be
encouraged and expedited in the
electric furnaces already installed in
the country and the report of the
technical officer who examined this
matter is being further studied to see
what facilities are additionally requir-
ed to achieve the objective.

Shrimati Savitri Nigam: May I
know whether all the licences given
to the private sector have been com-
missioned or not and whether the
production has started or not?

Shri P. C. Sethl: I have already
indicated that at present, although the
licenced capacity is about 4 lakhs, the
production is hardly about 24,000 to
29,000,
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Shrimati Savitri Nigam: What
action is being taken against those
persons in the private sector who had
taken licences and have not started
producing it, because the country is
facing a shortage of alloy steel?

The Minister of Steel, Mines amd
Heavy Engineering (Shri C, Subra-
maniam): Wherever action has not
been taken by the licensees, the
licences are revoked. But most of the
licences are in the process of imple-
mentation.

Shri Basappa: The Bhadravati Iron
and Steel Works, is a small unit in
the public sector. Has it come to the
notice of the Government that by con-
verting it into a tool and alloy steel
plant, it will gain very much and, if
so, what changes are effected in the
present steel plant to convert it into
alloy steel plant?

Shri C. Subramaniam: In the main
answer itself it has been said that the
Bhadravati Works is being converted
into an alloy steel unit and all steps
are being taken for that purpose.

Shri Bhagwat Jha Azad: May I
know whether any programme sche-
dule has been fixed for the 8 lakh
tons capacity for which the licences
have been given and, if so, when we
can expect the first unit to go into
production?

Shri C. Subramaniam: Most of them
would be going into production by
the end of 1864-65.

{1 AT . FGAAT & A F
I ®FTC A e & A & s
e § freg gwa 7g & fe Y R 9
FIAT TR € WA F Forer et off a@
BT WT A 3 w9y A et @ av F
ST STgaT g fF ag Wt faw o e
wETE qEdt AR § FHI 99 9 AW
% fagaor FT g 2K 98 &1 OF
R ?

(*r€ so< afY fear )
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Shri Ranen Sem: The Minister said
that special alloy steel will be pro-
duced both in the public sector and
private sector. But it is not clear
whether the allocation for production
in the public sector is greater than
in the private sector.

Shri C. Subramaniam: There are
only two plant for alloy steel in the
public  sector at Durgapur and
Bhadravati. Durgapur will be pro-
ducing 84,000 tons of alloy steel and
36,000 tons of stainless steel,- Bhadra-
vati will be producing 77,000 tons. In
addition to that electrical sheets will
be produced at Rourkela plant to the
extent of 50,000 tons. The others are
in the private sector.

ot wgE: & s e g
g fafsa seara fam fom 29 ¥ s 2,
faaaT fira AT & /% et gaafe
® urar & 7

sl g o AW : 7T WAFTATY
aa g i adY g

8hri Shivaji Rao 8, Deshmukh: May

I know what is the indigenous cape-
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city for production of armament alloy
steel in the country and how far the
cost of indigenous production is
favourable compared to foreign steel?

Shri C, Subramaniam: We are try-
ing to produce armament steel at
Rourkela; the project is yet to be
finalised.

Shri Ravindra Varma: The mid-
term appraisal report of the third Plan
shows that the target is being reduced
from 200,000 tons to 50,000 tons. May
1 know what is the loss of foreign
exchange as a result of this reduction
and whether any attempt has been
made to fix the responsibility for this
failure?

Shri C. Subramaniam: The res-
ponsibility as far as the private sector
is concerned is that they have not
taken steps as promptly as it was
necessary to take. In the same way,
in the public sector also steps were
not taken promptly. That is why
delay has occurred. We are trying to
expedite the implementation of this
project.

Shri Ravindra Varma: What about
the loss of foreign exchange?

Shri C. Subramaniam: I am sorry
I cannot give immediately the figure
regarding foreign exchange.

it fm momw o FT A WA

O 99T &Y 9 F47 fF fg wF 7
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Shri Daji: Has it come to the notice
of Government that a spokesman of
the private sector—the Tatas—have
said that it is incorrect that they have
failed, but the Government did not
give them sufficient co-operation in
regard to the alloy steel plant? If so,
may I know what is the Government’s
reaction?

Shri C. Subramaniam: That licence
hag been revoked for sufficient and
good rcasons. I do not think I should
go into that controversy now.

Bailadila Iron Ore Project

+
Shri P, C. Borooah:
Shri P, R. Chakraverti:
* ] Shri R. Barua:
'LShrl Raghunath Singh:

Will the Minister of Steel, Mines
ang Heavy Engineering be pleased to
state:

*687

(a) whether a three-man delegation
leq by the Chairman of the National
Mineral Development Corporation,
visited Tokyo in the third week of
October 1963, to negotiate termg of the
Japanese offer to assist financially the
Bailadila iron ore project; and

(b) if so, the result of the Tokyo-
talks?

The Parliamentary Secretary to the
Minister of Steel Mines and Heavy
Engineering (Shri Thimmaiah): (a)
Yes, Sir.

(b) The terms of the financial
assistance, as negotiated by the dele-
gation are under examination by Gov-
ernment.

Shri P. C. Borooah: What is the
estimated cost of the equipment for
this project that is being imported
from Japan and how much of Baila-
dily iron ore would be exported to
that country in return?

Shri Thimmaiah: The iron ore to be
exported ig about 4 million tons. In
the agreement, the financial assistance
expected from Japan is to the tune
of 21 million dollars,
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Shri P. C. Borooah: May I know
whether there is a proposal to set up
a steel plant in this area based on the
Bailadila iron ore in the fourth Plan?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
manlam): That is also under consi-
deration.

st g feg : fFearda &
g F9 wE v A EH g ¥ faa
BRA TFAT FT AT WIT |

Shri Thimmaiah: We will start ex-
porting by 1966,

ot aorw fog : @@ gq W
farmmT grm o

Shri Thimmaiah: I want notice for
that,

Y wEFAW : § AEAT KT E
fe o7 S & Wwear =T fEedy
Zgi & areE gs 2, afz g & e
fradaiagds ?

Shri Thimmaiah: No, Sir; from this
field we are exporting only to Japan.

Shri idaji: At what rate are we
going to supply iron ore to Japan and
how does it stand in competition to
the worlq market rate?

Shri C. Subramaniam: We have to
compete with the other international
market. So it has got to be at com-
petitive rates. The actual rate de-
pends upon the quality of the iron ore.

Production of Coking Coal

*688., Shri Raghunath Singh: Will
the Minister of Steel, Mines and Heavy
Engineering be pleased to state:

(a) whether it is a fact that at “lhe
present ratio of production of coking
coal to total coal production the re-
serves of coking coal will hardly last
another 25 years; and

(b) it so, the steps Government are
taking to Prolong its life?

The Parliamentary Secretary to the
Meinister of Steel, Mines ang Heavy
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Engineering (Shri Thimmaiah): (a)
According to present estimates the
reserves of prime coking coals, which
occyr only in Jharia, may last for
about 50-60 years and not 25 years.

(b) This periog can be prolonged if
steps are taken by steel plantg to use
blendable ang medium ooking coals
through the adoption of such methods
as stamp-charging and selective blend-
ing and crushing of coals. The intro-
duction of advanced blast furnace
practices, such as injection of naphtha
and fuel oil will also help in reducing
the rate of coke consumption, thus
making the coking coal reserveg last
longer. Studies are at present being
conducted in this behalf

{t v g Vag : wg A% 77 TR
§ #r§ 79 za7 F a1 9 AT 37 a9
F FATEY AAATAT 47 3 7

Shri Thimmaiah: The recent survey
indicates upto 1,000 feet there is a
reserve of 3507 million tons and bet-
ween 1,000 to 2,000 feet there is a
reserve of 1093 tong of coking coal

Shri K. C, Pant: May I know what
steps Government have taken to en-
sure that coking coal ig not usedq for
other purposeg except to produce coke?

6The Minister of Steel, Mines amd
Heavy Engineering (Shri C. Subra-
maniam): There ls a general bar
against using coking coal for any
other purpose,

Shri Basappa: What is the quantity
of coking coal required for Bhadra-
vati and may I know whether it is
fully met?

Shri Thimmaiah: It is about .13
million tons; I think it is fully met.

Development of Small Scale Industry

*689, Shri Sham Lal Saraf: Will
the Minister of Industry be pleased to
state:

(a) whether Government hag invit
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ed the International  Perspective
Planning Team, sponsored by the Ford
Foundation, to report on the prospects,
problems ang policies with regard to
the development of small scale in-
dustry in India;

(b) whether the saig team has since
submitted its report; and

(c) how far the said team of axperts
agreed with our way of working in
the flely of small scale industry and
other matters connected with it?

The Minister of International Trade
(Shri Manubhal Shah): (a) and (b).
Yes, Sir.

(¢) While the Team hag generally
agreed with the existing programmes
of technical assistance, extension
services, financial and credit facilities,
hire purchase schemes, industrial
estates, etc. for small scale units and
development of.ancillary relationship
and participation in Government pur-
chases by these units, it has disagreed
with the present system of allocation
of scarce raw materialg to the small
scale sector, The Team has suggested
that arrangements should be revised
s0 that the small scale units in certain
priority flelds should get more ade-
quate rayw materials.

Shri Sham Lal Saraf: Have the team
also pointed out that small-scale indus-
tries have been get up without know-
ing whether there would be adequate
supply of raw materials which are
necessary for those industries?

Shri Manubhai Shah: The report is
before the House. It has not said so.
The report hag said that in general
there is dearth of raw material which
also applies to the large-scale units
angq small-scale units,

Shri Sham Lal Saraf: May I know
if there is any recommendation of
this team that if small-scale industry
ig set up as ancillary or complemen-
tary to other medium and large-scale
industries it would be better rather
than on g competitive basis?
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Shri Manubhai Shah: Development
of ancillary relationship and partici-
pation is already mentioneq there.
But they have not said that the other
thing is ruleq out.

off fogrt s ¢ #T Faﬁmr'i
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Shrimati Savitri Nigam: May I know
whether this Commission has made
any recommendation regarding the
special facilities to be provided far
increasing the export by the small-
scale industries?

Mr. Speaker: Are those recommen-
dations available to the Members?

Shri Manubhai Shah: Yes, Sir; these
reports are placed on the Table,

Mr_ Speaker: Then they will look
into them,

=t et seg ¢ § ag S
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Delimitation of Constituencieg

*690. Shri Shree Narayan Das: Wil
the Minister of Law be pleased to
state the progress made by the Deli-
mitation Commission constituted to
delimit the constituencies for the
election to the Lok Sabha and State
Legislatureg on the basig of the latest
census?

The Deputy Minister in the Minis-
try of Law (Shri Bibudhendra Misra):
The Delimitation Commission, which
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was constituted on the 28th January
1963, has—

(a) completeq the first part of its
task, i.e. determined the
number of seats in the Lok
Sabha to be allocated to each
State and the number to be
reserved for the scheduled
castes and for the scheduled
tribes of the States, ang the
total number of seats, general
and reserved, to be assigned
to the Legidlative Assembly
of each State;

completed the delimitation of
parliamentary and assembly
constituencieg in the Union
Territory of Goa, Daman and
Diu;

(b

—

(¢) publisheq its delimitation pro-
posals in respect of Madhya
Pradesh ang Kerala, inviting
objections and suggestions
from the public; and

(d) nearly completed discussing
with the respective groups of
associate members, its pro-
visional proposals in respect
of Andhra Pradesh, Mysore
and Pondicherry. As regards
the other States the preli-
minary work of compiling re-
levant statistics, getting maps
ready through the State Gov-
ernments and drawing up
provisional delimitation pro-
posals is going on,

Shri Shree Narayan Das: May I
know whether the Delimitation Com-
mission has prepared any programme
of work; if so, what is the programme
that hag been drawn up?

Shri Bibudhendra Misra: There is
not any programme ag such, but from
experience it will be seen that last
time the Delimitation Commission took
sbout three years to complete its
work. Since now the first part of the
work of allocating the seats op the
basis of censug has beep done anq it
is expected that the work will be com-
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pleted in nearly about 1 to 1} years
time.

Shri Shree Narayan Das: May 1
know whether it is a fact that the
work of the Delimitation Commission
is hampereg due to lack of population
figures as desired by the Commission?

Shri Bibudhendra Misra: No, Sir.
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Shri Sonavane: May I know what
ig the determining factor in allocating
or delimiting the seats for the Sche-
duled Castes and Scheduleq Tribes by
the Commission?

Shri Bibudhendra Misra: All this

‘was done according to the provisions

of the Delimitation Act.

Shri Bibhuti Mishra: Ig there any
change in the number of seats allotted
to various States ag compared to the
previous number? Has the number
been increased or decreased according
to the present allocation of seats?

Shri Bibudhendra Misra: Where the
proposals have been finalised, the
Delimitation Order has been placed on
the Table of the House,

Shri Hari Vishnu EKamath: Is there
any truth in certain press reports to
the effect that the general elections
which are due in Orissa in 1966 and
in Kerala in 1965 are likely to be
postponed to 1967; if so, is it a fact
that the Government has informally
told the Delimitation Commission that
there is no urgency about proceeding
with the delimitation work in regard
to these two States?
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Shri A. K. Sen: The question does
not arise,

Mr. Speaker: Only the second part,
‘whether the Government has asked
the Delimitation Commission not to go
ahead with the delimitation work in
these States, may be answered

Shri Bibudhendra Misra: There has
been no proposal as such, The Delimi-
tation Commission which is going on
with this work is fully conscious of
the fact that the general elections to
Assembly in Orissa will be helg in
1966 ang in 1965 in Kerala. Therefore,
they are eager to finish the work in
Pondicherry because in Pomdicherry
the elections will be held in August,
1964 in the early part of 19656 in
Kerala and in the early part of 1966
in Orissa, and they want to finalise
the work in these States before they
go intp other States,

Shri Nambiar: May I know whether
the Government is aware that in the
work of delimitation of constituencies
in the Madras State one of the major
political parties has been elbowed out
and its representative ig not included
in this work—I mean the Communist

Party?

Mr. Speaker: That does not arise
out of this.

Shri Vishram Prasad: The hon.
Minister just now stated that the
Delimitation Commission has so far

. allocated the number of seats in each
State, May I know the changes that
have taken place in Uttar Pradesh
with regard to Lok Sabha seats and
alsg the Legislative Assembly?

Mr, Speaker: We cannot go into

those details at this moment,
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Shri Sham Lal Saraf: May I know
whether in this impending delimitation
of constituencies the parliamentary
constituencies for Jammu and Kash-
mir State also will be demarcateq by
the Delimitation Commission at least
for the coming general elections?

Shri Bibudhendra Misra: Jammu
and Kashmir, ag I said, is not so far
included in the scope of the Delimita-
tion Act.

Shri Tyagi: Have any instructions
been issued to the Delimitation Com-
mission to see that in the delimitation
of constituencies, as far as possible,
the blocks are not split into pieces?

Shri Bibudhendra Misra: That is the
general principle on which the Deli-
mitation Commission works.

Shri Ranga: May I know whether
any opportunity would be given be-
fore final decisions are taken, to the
opposition parties, to such of those
opposition parties as happen to have
been not represented in certain States
because of their smaller strength
either in this House or in the local
respective Vidhan Sabhas, so that their
representations also would be given
due weight and consideration by the
Commission before a final Jecision is
taken?

Shri Bibudhendra Misra: Under the
provisions of the Delimitation Act
itself the proposals are all published
ang objections are invited not only
from the political partieg but from
anybody who wants to place any
objection  before the Delimitation
Commission.

Shri Ranga: Sir, he takes us back to
whatever privileges the general public
has. I am placing it on a different
level. In the light of what has been
happening and what we have to come
to know at the State levels when the
Commission wag doing itg work, would
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ke give us an opportunity to make
representationg before the Commission
bafore they take their final decisions?

Bhri A, K. Sen: May I answer this
question? It is a high-powereq com-
mission consisting of a chairman who
s an ex-Supreme Court Judge and a
member who is an ex-Chief Justice
of some High Court, I have no doubt
#hat all representations which may be
addressed even prior to the publication
of the proposals would be duly con-
sideredq by such a highpowereg com-
mission oconsisting of such eminent
judges. Apart from that, the Parlia-
ment has itself prescribed the method
of representations the publication of
interim report, hearing of them and
then coming to a final conclusion.
More than that, I do not think anything
oould be done.

Shrimati Renu Chakravartty: 1 want
to know whether there is any State
where the all-India Parties recognised
in that State have not been kept in
the Delimitation Commission. That
should be looked into.

Shri A. K Sen: It all depends on
whether for the purpose of the State
they are a major political party. The
quesiion of Madras was raised by Mr.
Nambiar. There are unfortunately
only two members in the Madras
Assembly from that party,

Shrimati Renu Chakravartty: That
does not matter, It is the number of
voteg that we get,

Shri A. K, Sen: The Government
does not think it proper to tell ihe
Delimitation Commission—and  the
Parliament would no doubt support in
that—as to which party olght to be
representeq and which party ought not
to be represented. It ic entirely for
the Delimitation Commission.

Shri Nambiar: We are only two
Members in Lok Sabha from Madras
State and we have pot the necessary
percentage of votes to be declared as
an all-India Party,

Shri Tyagi: I thought you are an in-
ternational party.

1861 (Ai) LSD—2

AGRAHAYANA 39, 1885 (SAKA)

Oral Answers 5834
Export of Khadi Goods

+

r Dr. L. M. Singhvi:

| Shri Rameshwar Tantia:

| Shrimati Renuka Barkataki:
‘694.{ Shri Raghunath Singh:

| Shri Sham Lal Saraf:

| Shri Siddananjappa:

{_ Shri Mohan Swarup:

Will the Minister of Industry be
pleased to state:

(a) whether it is a fact that a con-
tract has been finalised with British
and American firms for the export of
Khadi goods;

(b) if so, what would be the cate-
gory and value of the proposed ex-
ports; and

(c) whether any rebate would be
permitted on such exports?

The Minister of International Trade
(Shri Manubhai Shah): (a) The Bom-
bay Suburban Village Industries Asso-
ciation has been authorised by the
Khadi and Village Industries Commis-
sion to enter into trade agreements
with foreign firms for the export of
khadi goods. The contract with the
American firms has been finalised.
Negotiations for finalising the con-
tract with a UK. firm are in progress.

(b) Cotton Khadi and Silk Khadi
will be exported, The proposed export
to US.A. 1o the first five years ie.
from 1963-64 upto 1966—68 is expected
to be as follows:—

(Rs. lakhs)
Cotton Khadi 156.00
Silk Khadi 90.00
Total: 246.00

{¢) The rebate of 20 per cent om
sale of cotton khadi and 10 per cent
on silk khadi would be permitted
which is at the same rate as is allow-
ed to retail customers in the country.

Dr. L. M, Singhvi: What are the
names of the American and British
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firms with whom the contract has been
finalised or is going to be finalisad.

Shri Mamubhai Shah: They are: M/s
Allen H. Masters & Co. and M/s
Transocean Trading Corporation of

USA.

Dr. L. M. Singhvi: May I know
whether any other khadi units would
also be allowed to participate in the
export of khadi apart from the Khadi
Commission?

Shri Manubhai Shah: Unless it is
of the highest quality, we will not
allow. ’

Shri Ranga: 1 want to know whe-
ther any representation has heen given
to the handloom weaving industry for
exporting handloom goods. Under the
aegis of this Ministry itself, there is
the All-India Handloom Marketing
Society.

Shri Manubbai Shah: The hand-
looms are bucking up like anything in
exports, as the hon. Member knows.
This is exclusively for khadi and hand-
spun and hand-woven gilk and cloth.
As far ag the handlooms are concerned,
the exports have already gone up by
Rs. 4} crores,
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Shri R. S. Pandey: The delegation
has visited so many countries. I want
to know in which country cur khadi
is getting more popular.

Shri Manubhai Shah:
States.
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" Shrimati Savitri Nigam: May I know
whether keeping in view the growing
popularity of khadi, khadi exhibitions
are going to be organiscd abroad?

Shri Manubhai Shah: This amount
does not justify anything of that out-
lay.

Shri Brij Raj Singh-Kotah: May 1
know how the cost compares with the
price?

Shri Manubhai Shah: Thiz would
not arise from this.

Export of Raw Wool to U.S.A.

+
Shri Subodh IHansda:
. JShri S. C. Samanta:
695. 9 Shri M. L: Dwivedi:
[ Shri Warior:

Will the Minister of International
Trade be pleased to state:

(a) whether it is a fact that there
is drop in export of raw wool to
USA and UK,;

(b) if so, the reasons therefor; and

(c) how Government propose to

improve the export?

The Minister of Intermational Trade
(Shri Manubhai Shah): (a) to (e).
Bxports of raw wool generally declin-
ed in 1962-63 because of the heavy
demand and consumption of indige-
nous wool for manufacture of woollen
goods for our defence forces.

Shri Subodh Hansda: In view of
the fact that the demand of wool in
our country is rising and alsp in the
{nternal consumption market the
prices of woollen goods are rising, may
I know whether it is essential at the
present moment to have these exports?

Shri Manubhaj Shah: What we are
selling outside is what is surplus to
our requirements. Out of 65 million
Ibs. that we produce, not more than 8
million 1bs. are for consumption in fab-
rics. The rest is only used for carpets.
That is the surplus we are exporting.
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Shri Subodh Hamsda: May I know
what js the fall in the foreign ex-
change earning?

Shri Manubhai Shah: The foreigm
exchange earning, fortunately, has not
fallen because the price realised for
lower quantity was better. But that
cannot be ensured for all time to come.
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Shri Warior: May I know what
steps the Government have taken to
increase the production of raw wool in
view of the increased demand inside
the country?

Shri Manubhai Shah: Climatically,
we are not so situated as to produce
what is called the long staple worsted
wool. We generally produce the short
staple which is very good for carpets
and floor coverings,

Shri Nambiar: May I know whe-
ther the export of wool has any bear-
ing on the increage of price of woollcn
goods in India?

Shri Manubhal Shah: No, Sir.
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Trade Agreement with Pakistam

+
Shri Subodh Hansda:
Shri 5. C. Samanta:
Shri ML L, Dwivedi:
Shri B. K. Das:
Shri Shree Narayan Das:
| Shri Daljit Singh:

Will the Minister of Imtermatiomal
Trade be pleased to state:

*696.

]
|
J
|

(a) whether a new Trade Agree-
ment has been negotiated and settled
with the Government of Pakistan;

(b) if so, what are the
made; and

chunges

(c) whether any delegation from
Pakistan came to India for finalising
the Agreement?

The Minister of International Trade
(Shri Manubhai Shah): (a) Yes, Sir.

(b) Under the old agreement which
expired on 31st August, 1963, there
was a provision for exchange of cer-
tain commodities upto specified ceil-
ings against payment in Rupees on a
balanced basis. Under the new Agree-
ment with Pakistan the entire trade
between the two countries is on the
basis of payment in free foreign ex-
change. In the new Agreement, the
schedules showing the ilems available
for export subject to the import and
export regulations in force in each
country have been expanded,

(c) No. Sir., A Trade Delegation
from India visited Pakistan recently.

Shri Subodh Hansda: In view of
the strained politica] relationg with
Pakistan, is it very essential to renew
the trade agreement?

Shri Manubhai Shah: The trade Is
trade which has got to go on.

Shri Igbal Singh: May I know whe-
ther India is going to import cotton
from Pakistan and, if so, what will be
the effect on the internal production?
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Shri Manubhai Shah: We want
import because we are slightly shost
of it. It has got no effect on the loosd
cotton at all,
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Shri B. K. Das: May I know what
the position is in regard to coal trade
with Pakistan?

Shri Manabhai Shah: As regards
coal, we are committed for 130,000
tons a month, which comes to about a
million and a half tons a year.

Supply Missions Abroad

*698. Dr. L. M, Singhvi: Will the
Minister of Supply be pleased to refer
to the reply given to Starred Ques-
tion No. 82 on the 16th August, 1983
and state:

(a) whether the former Minister of
Economic and Defence Coordination
has finalised his recommendations for
reorganising our Supply Missions
abroad: and

(b) if so, whether a statement giv-
ing details of the appraisal as well as
the recommendations will be laid on
the Table? ’

The Deputy Minister in the Depari-
ment of Supply (Shri Jaganatha Rao):
(a) and (b). A statement is laid on
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the Table of the House,

STATEMENT

The Minister for Economic and De-
fence Co-ordination decided in June,
1963 to depute Minister of Supply to
inspect the Overseas Purchase and
Inspection Qrganisations. The Minis-
ter of Supply and the Joint Secretary
to the Ministry inspected these Orga-
nisations in July, 1963. A report was
submitted by the Joint Secretary in
August, 1963.

The recommendations made in the
report in the main relate to (a) decen-
tralization of Inspection by the India
Store Department (b) further simpli-
fication of procedure in respect of
petty purchases and (c) reminding in
regard to outstanding recommenda-
tions contained in the report made in
1961 by the then Secretary to the Gov-
ernment of India, Shri T. Sivasankar.

It has been recommended that with
a view to reducing foreign exchange
expenditure and the time of technical
man-power involved in travel of offi-
cers stationed in London to firms in
West Germany, Belgium, Holland and
East European countries including
USSR, Inspection Cells with minimum
staff should be organised in Dussel-
dort and Prague. This proposal is
being examined in consultation with
the Ministry of Finance.

The recommendation relating to

simplification of procedure for petty '

purchases has been accepted. This
may, in due course, result in some re-
adjustment of staff. Purchase powers
at various levels both in the India
Store Department and India Supply
Mission have been revised in order to
gsecure expedition and greater effl-
ciency.

The policy of transferring a consi-
derable part of Government purchases
by our Overseag Missions to New Delhi
is being more vigorously implemented
by arranging for the procurement of
Jarger number of items on the basis of
tenders invited from India.

Dr. L. M, Singhvi: May I know
whether Government could tell wus
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why the recommendations made by
Mr, Sivasankar, the then Secretary,
have not been implemented to date,
and whether Government have set any
date-line for themselves to implement
the recommendations contained in
the statement laid on the Table of the
House?

Shri Jaganatha Rao: Most of the
recommendations made by Mr.
Sivasankar have been implemented

and some are under consideration and
very soon they will be implemented.
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SHORT NOTICE QUESTIONS

Import of Chinese goods by Nepal

S.N.Q. 7. Shri Hari Vishnu Kamath:
Will the Minister of International
Trade be pleased to state:

(a) whether his attention has been
drawn to recent reports from Kath-
mandu to the effect that Nepal will
import Chinese goods in considerable
quantity in the immediate future;

(b) whether Nepal has sought Gov-
ernment’s permission for transit facili-
ties for such import merchandise
through Indian territory; and

(c) if so, the reaction of Government
thereto?

The Minister of International Trade
(Shri Manubhai Shah): (a) They have
entered into an agreement with China
on a limited protocol basis, Among
them, the item of interest to us is some
woollen textiles which are being im-
ported intp Nepal from China. But
according to information so far avail:
able, such imports are not likely tu
affect our exports to Nepal adversely

(b) The Nepal Government has not
asked for any transit facilities from
us because the transit is on the othe
side of the border.
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(¢) Does not arise.

Shri Hari Vishau Kamath: s it a
fact that as compared to our exports
to Nepal before last winter's debacle
on the Himalayan frontier, our exports
today have suffereq a setback, that is,
as compared to the figures of the pre-
October—1962 period, and since then
has China been able to boost her ex-
ports to Nepal, and if so, what are
the prospects for retrieving the lost
ground in Nepal with regard to our
export trade?

¢ .ri Manubhaj Shah: As far as the
first part of the hon. Member's ques-
tion is concerned, during the first
four months of the invasion, there was
a steep setback, but I am glad to in-
form the House that during the last
eight months we have doubled up
practically our exporls to Nepal, not
only have we retricved the old posi-
tion but our relations in trade and
economic and other matters have con-
siderably improved. In future, again,
we are going to enter into a long-term
trade pact with them; and the Minis-
ter from Nepal has invited me to go
there next month or thereafter to fina-
lise that agreement.

Shri Hari Vishna Kamath: With
regard to transit facilities, is the hon.
Minister aware of—or may I draw his
attention to—what the Minister of In-
dustry, Shri Kanungo

Mr. Speaker: The hon. Minister has
stated that they have not asked for
any transit facilities.

Shri Hari Vishnu Kamath: [ know
that no transit facilities have been
asked for. But is the position as defin-
ed by Shri Kanungo a fortnight ago,
in the House, on which you, Sir, also
made some obsevations, or is the posi-
tion different from what has been
adumbrated by Shri Kanungo? Shri
Kanungo said on the 6th of this month,
that is, about a fortnight ago:

“, ..it is a question of a land-
locked country having the right of
transit, Nepal has been enjoying
that for many years.".
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You yourself said in the same con-
nection:
“He says internationally we are
bound to give those facilitieg to all
land-locked countries.”.

What is the position now regarding
these facilities?

Mr. Speaker: None has been asked
for. The question that the hon.
Member has asked is a different thing
altogether,

Shri Hari Vishnu Kamath: Gene-
rally, what is the position?

Mr. Speaker: If Nepal has some
trade with China that is not to pass
through India. If it enter into a cont-
ract with some other country, then
the merchandise might have to pass
through India, and only in that case
the question which the hon. Member
has asked can arise,

Shri Nath Pai: Whereas sg far as
the Nepalese are concerned, thig may
be a genuine and bona fide trade tran-
saction, iz the hon. Minister aware
of the possibility that so far as China
may be concerned, she may be con-
templating to squeeze out India by
dumping goods which will be sold
according to the leader of Nrpal at
prices very much lower? He said:

“These goods will be sold in
Nepal at prices nearly 50 per-
cent less than the prevalent rates.”.

This may be part of their grand star-
tegy to squeeze India out cf Nepal
If so, how do Government propose
meet this danger? (Interruptions)
I am saying, ‘in matters of trade’.

. What steps have we taken to defend

our trade interests?

Mr. Speaker: [f two independent
countries enter into some trade agree-
ment, whatever be the conditions,..
(Interruptions)

Shri Nath Pai: Too many Members
take the responsibility of replying to
the question. That was why I could
not continue, We owe to ourselves the
safeguarding of our national interest
so that our goods are sold in Nepal as
before. The scheme seems to be . . .
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Mr, Speaker: Government have
said that they are looking after our
trade interests,

Shri Nath Pai: What steps have

been taken to protect our trade inte-
rests?

Shrimati Remu Chakravartty; If
they give it at 50 per cent less, we
shall have to give it at 51 per cent
less.  (Interruptions).

Mr. Speaker: Order, order.

Shri Nath Pai: My question is very
simple. 1 fully respect the right of
Nepal to enter into any trade transac-
tion with any country with whom they
are friendly . (Interruptions), 1
submit that the running commentary
is becoming too much. I fully respect
that right. But in view of the design
not being very concealed, what do
we do to defend our trade interests in

Nepal? What steps have we taken?
{Interruptions).
Mr. Speaker: Only we have toc see

that our trade does not suffer, and the
hon. Minister has replied that it has
doubled already, and again, we are
entering into a long-term agreement.

Shri Nath Pai: This is a new
transaction. The hon, Minister was
talking about the position in the past
year. I am asking about the new
transaction.

Mr. Speaker: About the new one
also, he has answered the question
already.

Shri Nath Pai: In view of the new
deal under which they will be selling

. & .

Shri Manubhai Shah: This is a legi-
timate anxiety, and I can assure the
hon. Member and the House of one
thing. Though in public interest, I
would not disclose the percentage of
our trade with Nepal, yet, it is a very
high proportion, and we are not afraid
of Chinese trade at all, ’

Shri Hem Barua: In this connection.
may I point out that very recently, it
‘hag transpired .
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Mr. Speaker: It would be better if
he only asks for information,

Shri Hem Barua: In view of the
fact that the Chinese motive is t@
squeeze us out and, therofore, they
are sclling their goods in the Nepal
market at a terribly low price, may
I enquire from the hon, Minister whe-
ther any steps have been taken to
safeguard our trade in Nepal?

Mr. Speaker: The hon.
has already answered that.

Shri Tyagi: Do we have a trade
commissioner in Nepal, and are we
having periodical market surveys to
examine the potentialities of increased
trade with Nepal?

Shri Manubhai Shah: We have a
full-fledged embassy with all the
commercial  secretariat. Recently,
about two months back, we had sent
a delegation headed by the topmost
businessmen of this country, and the
hon, Member's suggestion has beem
well taken in, and we shall continue to
do so in the future also.

Production of Mining Equipment at
Dhanbad

+
[ Shri Kapur Singh:
| Shri Gulshan.
1 Shri Prakash Vir
[ Shastri:

Will the Minister of Steel, Mines
and Heavy Engineering be pleased to
state:

(a) whether it is a3 fact that the
British Firm of Becorit (G.B.) Ltd.,
have finalised negotiations to produce
mining equipment, on a 50-50 basis,
with Octavius Steel & Co, Ltd., Cal-
cutta in a factory being constructed at
Dhanbad;

(b) it so, whether Government have
any financial commitments in the mat-
ter; and

(c) if so, the details thereof?

The ParHamentary Secretary to the
Minister of Steel Mines and Heavy

Engineering (Shri Thimmalah): (a)
A licence under the Industries

Minister

SNQ. 8
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(Development and Regulation) Act,
1851 has been granted on the 12th Nov-
ember, 1963 to Messrs. Octavius Steel
and Co. Ltd., Calcutta, for setting up
a new industrial undertaking under
the name and style of Becorit (India)
Ltd,, in Sijua tehsil in Dhanband dis-
trict of Bihar State for the manufac-
ture of safety equipment for coal min-
ing and quarrying. The new under-
taking is to be set up with the finan-
cial and technical assistance of Messrs.
Becorit (G.B.) Ltd, of UK. and
according to the approved terms of col-
laboration, the new company will have
an initial issued capital of Rs. 15 lakhs,
of which shares to the extent of 49
per cent (Rs. 7.35 lakhs) will be issued
to the foreign collaborators against
supply of drawings, designs, know-
how etc, and plant and machinery.

(b) No, Sir.

(c¢) Does not arise.

Shri Kapur Singh: Is its penulti-
mate production capacity intended to
cover the internal requirements conly

for there are also export objectives
in view?

Shri Thimmalah: It is going to
cover our internal requirements of
things which for the time being we
are not manufacturing. They are
going to manufacture mechanical steel
pit props 24,000 nos., spare parts and
accessories for above 2,400 nos. and
steel link roof bars 24,000 nos.

Shri Kapur Singh: Have

we any
export objectives in wiew?

Shri C, Subramaniam: Not

likely.

This will be for internal require-
ments.

! OATACAAE (FIAT9) wemer

SOmA WEYET T AT 5 9T
§t TATEaEE X WO A #E
fmaam @z &7 foa s fam,

W oW GF AW M A A A
AAAT AF ATEA |
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WRITTEN ANSWERS TO
QUESTIONS

Heavy Electrical Plant, Bhopal

*680. Shri Indrajit Gupta: Will the
Minister of Steel, Mines and Heavy
Engineering be pleased to state:

(a) whether there is any proposal
under consideration to expand the

capacity of Heavy Electricals Plant at
Bhopal; and

(b) if so, the main features of the
expansion programme?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) and (b). Government
have recently approved the expan-
sion of the Bhopal plant for the manu-
facture of steam turbines and turbo-
alternators. Other proposals for ex-
pansion during the Fourth. Five Year
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Pian period have been taken up for
consideration but the details have yet
to be worked out.

Delegation to South-East Asia

*g91, Shri Vishram Prasad: Will the
Minister of International Trade be
pleased to state:

(a) whether a study-cum-sales dele-
gation sent by the Engineering Ex-
port Promotion Council has recently
visited some countries in the South-
Bast Asia to explore possibilities of
exporting non-ferrous alloys and
castings to those countries;

(b) the countries, the

delegation
has visited so far; and

(¢) the outcome of the deliberations
the delegation had with the authori-
ties in those foreign countries?

The Minister of International Trade
(Shri Manubhai Shah): (a) to (c).
A statement is laid on the Table of
the House. [Placed in Library. See
No. LT-2217/63].

India’s Participation in Foreign Trade
Exhibitions

*692, Shri S. M. Banerjee: Will the
Minister of International Trade be
pleased to state:

(a) whether it is a fact that at a
meeting of the ad hoc exhibition Ad-
visory Committee held recently in
Delhi it has tentatively been decided
that India will participate in 25 trade
exhibitions in various parts of the
world and that in some countries ex-
clusively Indian exhibitions will also
be organised; -

(b) it so, the names of the coun-
tries and the number of exhibitions
in each country which will be urga-
nised or in which India will partici-
pate; and

(c) the manner in which Govern-
ment and industry will participate
with finance and personnel in onrga-
nising these exhibitions?

The Minister of International Trade
(Shri Manubhai Shah): (a) and (b).

Yes, Sir. The recommendations of
the Committee are mentioned in the
statement ‘A’ which is placed on the
Table of the House. [Placed in Lib-
rary. See No. LT 2218/63]. These
recommendations are under consider-
ation of the Government,

(c) The information is furnished in
another statement ‘B’ which is also
Placed on the Table of the House.
[Placed in Library. See No. LT-
2217/63].

Tea Gardens in Jalpaiguri

#693. Shri N. R. Ghosh; Will the
Minister of International Trade be
pleased to state:

{a) whether it is a fact that a large
number of Indian tea gardens having
their registered offices in Jalpaiguri
have been refused finance on the
hypothecation of crop this year by the
Financing Banks;

(b) if so, the reasons thereof;

tc) whether these gardens are high-
ly valuable properties and that evem
if there have been any arrears in their
hypothecation debt there is no risk of

the money advanced by the banks:
and

{d) whether Government propose to

take any steps so that production may
not be hampered?

The Minister of International Trade
(Shri Manobhai Shah): (a) No, Sir.

by to (d). Do not arise.

Coal Mines Workers

1981, Shri Rama Chandra Mallick:
Will the Minister of Steel, Mines and
Heavy Engineering be pleased io
state:

(a) the number of persons work-
ing in coal mines at present under
the control of the National Coal Deve-
lopment Corporation in Orissa;

i(b) the number of accidents that
took place during the last
vears; and

three:
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(¢) the total amount of money
given to the family members of the
employees who met with accidents, as
help by the National Coal Develop-
ment Corporation during the last
lhree years?

The Deputy Minister in the Minis-
try of Steel, Mines and Heavy Engi-
pneering (Shri P, C, Sethi): (a) The
number of persons working in the
Orissa group of coal mines under the
National Coal Development Corpora-
tlon as on the 3lst October, 1963 is
5,389.

(b) There have been 171 accidents
during the last three years in the
aforesaid mines.

(c) A total sum of Rs 73489 has
been paid as compensation, during
the last three years, to the members
of the families of the employees who
met with the accidents.

Coal Production in Orissa

1982, Shri Rama Chandra Mallick:
Will the Minister of Steel, Mines and
Heavy Engineering be pleased to
state:

(a) the total quantity of coal pro-
duced in the coal mines of Orissa dur-
ing 1962 and 1963 so far;

(b) the total guantity of coal dis-
tributed from the coal mines of Orissa
during the above mentioned period;
and

{c) the position of the
Orissa in production of coal
.country at present?

The Deputy Minister in the Minis-
try of Steel, Mines and Heavy Engi-
neering (Shri P. C. Sethi): (a) and
(b). The production and despatches
of coal from coal mines in Orissa dur-
ing the years 1962 and 1963 (upto
October) are given below:

(In Million Tonnes)

State of
in the

Year Production Despatches
1962 1.133 1.041
19683 1.021 8.837

{upto October)
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(c) The contribution of Orissa ia
regard to production of coal is about
1.82 per cent of the country’s output.

Rourkela Steel Plant

1983. Shri Rama Chandra Mallick:
Will the Minister of Steel, Mines amd
Heavy Engineering be pleased to state:

(a) the total number of quarters al-
ready constructeq for the employees
who are working under the Rourkela
Steel Plant (Orissa) till the end of
October, 1963;

(b) the total amount spent on those
quarters;

(c¢) the number of workers provid-
ed with quarters upto-date; and

(d) the number of quarters under
construction?

The Deputy Minister in the Minis-
try of Steel, Mines and Heavy Engi-
neering (Shri P. C. Sethi): (a) 14,618.

(b) Rs. 995 crores for houses al-
ready constructed as well as houses
under construction,

(c) 16,491,
(d) 1,623.

Nahan Foundry Ltd.

1984. Shri Pratap Singh: Will the
Minister of Industry be pleased #o
state:

(a) whether it is a fact that the
Nahan Foundry Ltd., (Himachal Pra-
desh) booked an order of ‘D’ Socket
to supply 8000 to the Directorate
General of Supplies and Disposals
during the year 1962-63,

(b) if so, whether it is a fact that
the cost of production of the said
item is four times higher than the
selling price; and

(c) how much loss or profit was
earned by the concern in this transac-
tion?

The Minister of Ipdustry (Shri
Kanungo): (a) Yes, Sir. The order
was for 8250 Nos, of ‘D’ Sockets,

(b) No, Sir; for the first few num-
bers the cost of production was high,
but this has since come down 2ppre-
ciably,
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(c) The contract has not yet been
fully executed and as such it is not
possible at this stage to state the loss
or profit out of this transaction.

Asbestos Cement Roofing Sheets in
Madras State

1985. Shri V. Thevar: Will the
Minister of Steel, Mines and Heavy
Engineering be pleased to state:

(a) the places where factories for
manufacturing asbestos roofing sheets
and allied goods have been set up in
Madras State;

(b) the agencies through which the
distribution is made and the rate
fixed for the roofing sheets;

(c) whether there is any separate
allocation made for agricultural pur-
poses; and

(d) whether it is a fact that there
is an acute shortage of asbestos
cement roofing sheets in Madras State
and if so, what action has been taken
or proposed to be taken to bring down
the cost and effect better distribution?

The Deputy Minister in the Minis-
try of Steel, Mines and Heavy Engi-
neering (Shri P. C. Sethi): (a) Poda-
nur,

(b) There is no statutory control
on price and distribution of asbestos
cement products. The Directorate
General, Supplies and Disposals,
handle the indents from Government
Departments including Defence and
purchases are made under rate con-
tract, at prices fixed under the con-
tract. The DG.S. & D. supplies
amount to 75 per cent of the total
production. The manufacturers are
allowed to dispose of 5 per cent of the
production through their dealers;
stockists for meeting small demands
of consumers. For the balance
quantity of 20 per cent of the produc-
tion, orders are booked by the manu-
facturers and these are brought be-
fore the Directorate General of Tech-
nical Development for indicating
priorities for supplies to essential
consumers like factories, agricultural
-farms, educational institutions etc.

(c) No, Sir,

(d) There is a shortage of asbestos
cement roofing sheets not only in
Madras State, but equally in all other
parts of the country. Apart from Mjs.
Asbestos Cement Ltd., Podanur, Sup-
plies are also arranged from Mis.
Hyderabad Asbestos Cement Products
Ltd., Hyderabad, who have recently
doubled  their production. Some
schemes for setting up additional
capacity in the field of asbestos
cement sheets are under considera-
tion.

Bhilai Steel Plani Workers

1986, Shri Indrajit Gupta: Will the
Minister of Steel, Mines and Heavy
Engineering be pleased to state:

(a) whether large number of wor-
kers in the mines under Bhilai Steel
Project are being maintained on a
“Nominal Muster Roll” despite their
having been in continuous employ-
ment for years together; and

(b) the reasons for refusing Status
of permanent workers to these Nomi-
nal Muster Roll workers, thereby de-
priving them of all benefits and
facilities?

The Deputy Minister in the Minis-
try of Steel, Mines and Heavy Engi-
neering (Shri P. C, Sethi): (a) Some
workers are employed on nominal
muster roll especially for prospecting
work.

(b) These workers are engaged on
unskilled work of a purely temporary
nature and have already been render-
ed surplus. They are being retained
on nominal muster roll instecad of
being retrenched. As and when per-
manent vacancies occur, the nominal
muster roll workers are usually ab-
sorbed against these vacancies. The
nominal muster workers are also en-
titled to similar benefits and facilities
as in the case of permanent workers

Buffer Stock of Cardamom

1987. Shri M, G. Thengondar: Will
the Minister of International Trade
be pleased to state:

(a) whether it is a fact that Gov-
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ernment have decided to create a
buffer stock of cardamom;

(b) if so, the details thereof; and

(c) the names of the certified
growers angd co-operatives through
which purchases of cardamom will be
undertaken?

The Minister of International Trade
(Shri Manubhaj Shah): (a) and (b).
As a price support measure, Govern-
ment have decided to purchase carda-
moms covered by export price control
if and when the prices in the open
market fall below the minimum ex-
port prices fixed for wvarious grades
by about Rs. 1.50 per kg The
scheme does not aim at creating a
buffer stock as such.

(c) The names of the agenis ap-
proved so far for effecting purchases
on behalf of Government are given
below:

(1) The Kerala State Warehous-
ing Corporation, Ernakulam.

(2) The Piranthia Thenninthiya
Ela Vivasayigal Sangam.
Bodinayakanur,

{3} The Theni co-operative Sale
Society, Theni,

(4) The Pattaverranpatt: co-
operative Coffee Curing In-

dustrial Society Ltd., Patti-
veeranpatti,
(5) The Joseph Cgqffee Curing

Works, Pattiverranpatti,

(6) M|s. W. P, Arcee & Co., Patti-
veeranpatti,

(7) The Saklespur Taluk Agri-
- cultural Produce Cc-operative

Marketing  Society Ltd.,
Saklespur,
(8) The Mudigere Taluk Agri-

cultural Produce Co-operative
Marketing Society Lt., Mudi-
gere.

(9) The Coorg Cardamom Co-
'~ operative Marketing Society
Ltd., Mercara.
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“Zari” for Handloom Sarees

1988. Shri M, G. Thengondar; Will
the Minister of International Trade
be pleased to state:

(a) whether it is a fact that the
handloom weavers of Kumbakonam,
Thanjavur district, Madras Stale have
made a representation to Government
that adequate quantity of “Zari” has
not been supplied to them for pro-
ducing handloom sarees;

(b) if so, the action taken thereon:

(c) whether there is any proposal
to establish a “Zari" produring in-
dustry in Kumbakonam in view of
the large consumption of “Zari” there:
and

(d) if so, the details thereof?

The Minister of International Trade
(Shri Manubhai Shah): (a) and (b)
There were some representations from
the handloom industry about non-
availability of adequate quantities of
Zarj consequent upon the promulga-
tion of the gold control order
Arrangements have been made for the
distribution of Zari to the handloom
industry through an Association m
Surat.

(c) No Sir. The Madras Govern-
ment are considering the guestion of
setting up a Zari making unit at an-
other place.

(d) Does not arise,

Import of Soda Ash Light from
Bulgaria

1989. Shri M. G. Thengondar: Will

the Minister of International Trade
be pleased to state:

(a) whether it is a fact that the
State Trading Corporation has arrang-
ed to import soda ash light from
Bulgaria; and

(b) if so, the details thereof?

The Minister of Intermational Trade
(Shri Manubhai Shah): ‘3) Yes, Sit
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(b) A quantity of 9,000 tonnes of
Soda Ash Light is Dbeing imported
from Bulgaria on Rupee payment.
Out of this a quantity of 6,000 tonnes
has already been shipped and is ex-
pected to arrive at Calcutta shortly.
The balance of 3,000 tonnes is ex-
pected to be shipped in January, 1964

grard "W frafa  Avfoat

P8&o. 5t TRIAAIT TER : @I
sl R 7iT 97 33 A
F F4T 7 ¢

(%) =77 qesy A AfrT A1 of
qIT qes3-Ard  qesy¥ &t wyfg &
fax qrary At faqt 1 AT1a1 w71 g
a1 F FA7tT 9% 397 WA 9%AT; A

(=) ¥ "gowr 1 fagls w)
arary Afat F qege7 § A3 F 740
faywi & syrv.foai vy afafsar & qar
am & far s gaeaferar § ?

waATigm sk q 4t (At sy
mg) :(F) warfea 7 70 57097 AT
qar fariy & a1 Afqar w79, qee3 &
qTAEYT T qF AFTwT F I7FF FI0
AIT-HFIIT, 1853 #, fazy ara A
Zdl wAfT AT WTAT §o Yo FUTH
afaw fagts gar ar

(=) z7 AT F1 IWT A7
FTATT IA ATT K1 AT o717 § W@ 3
st fafas gemEere famgl, &5 = o@
aav fA7iT 2137 aferi 7 arforsy
AT ST eI F AL FrT A G
g o7 & =aw syyavr, 9o,
wAaEAT a4t fqq a A

TEA  ® IETEH
f’fﬂ HIFTCN® T :
et | At MART AW

Fq7 AT TR ®AY 9 qary
#F Fu &1 fF

(%) #m aga= g fr gt 3w &
FgAT FY &Y aga ¥w N 3,

(@) afz &, @t fra-fralasa #
& Y & it @ AW Feaan sgan
qzr g 2; #k

(w) z@m semzA Tp F)fay
1 gqrm fax oy § 7

wrARisa e s (st wa
mg): (F) ¥ (7). oF faaoor aar
9ZF qT QAT 47 ¢ | [gEReeq §
T § 1 A demn gAodto-3388 /1]

ITN SJT H wUTH  HT wTCETN

St st )

teer Lt AveA A

FT IAM HA ag IO B FU
i1 fF

(%) ;T aga= & fF 390 were
¥ &TIF AT FT TF FTGTAT QT
a @

() 77 T, 1 9% FLQEAT w9
aF &y & fgaT g

() za% faator ¥ Fesdr ame
A FT qIHIT §; AR

(7) ¥a1 9% FTEAT A 6T
g or fea@wrd w3 ¥ 7

I HA (R wTIE) : (F)
QY TRz Mizgf ¥ 37 GIE FOT AR
AT aA FTOF FrEEAT AT ¥
fear @ .37 Farar ¥ afawrfay
¥ AT #A F AR IFA faeqw
gwifaT Framd waa F1 a9 f2ar §
fomar grET 2 0

(@) = (). gafeafa & w9
& 73 I8



3859 Written Answers

(9) afz ag Fr@mT "ar Tan
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Export of Shoes and Chappals

Shri Yashpal Singh:
* | Shri D, C. Sharma:

Will the Minister of Intermational
Trade be pleased to state:

1993

(a) whether the Governmeni of
India have received fresh orders for
export of shoes ang chappals; and

(b) if so, the names of the countries
and the total amount of orders
received?

The Minister of Internatiomal Trade
(Shri Manubhai Shah): (a) Yes, Sir.

(b) Fresh orders worth Rs. 110 lakhs
have so far beep received by the
S.T.C. from the U.S.S.R. and Hungary.

Manufacture of Heavy Motor Vehicles

1984. Dr. L. M. Singhvi: Will the
Minister of Steel, Mines and Heavy
Engineering be pleased to refer to the
reply given to Starreq Question No.
84 on the 16th August, 1963 ang state:

(a) whether the proposedq scheme
to manufacture heavy motor vehicles
of 10 to 11 tong has been approved;

(b} if so, the total outlay capacity
and the location of the plant; and

(c) if not, the reasons for delay?

The Deputy Minister in the Ministry
of Steel, Mines and Heavy Engineer-
ing (Shri P. C_Sethi): (a) Not yet.

(b) Does not arise.

(c) Before a final decision is taken
on the scheme, it hag to be considered
in detail, with reference to a number
of factors including the likely demand
for this type of vehicle, itg suitability
for civilian ang defence requirements
and the economica of the project, etc.
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Cement Factories in Assam

1995. Shri Bibhuti Mishra: Will the
Minister of Steel, Mines and Heavy
Engineering be pleased to state:

(a) whether it is a fact that the
Government of India have sanctioned
a number of schemes for establishing
a chain of cement factories jn Assam;
and

(b) if so, whether the factories will ~
be in the public sector?

The Deputy Minister in the Ministry
of Steel, Mines and Heavy Engineer-
ing (Shri P, C. Sethi): (a) and (b).
An industrial licence hag been grant«
to Mis Assam Cements Lad, for
setting up a cement factory necar
Cherrapunji in Assam. Another sche-
me for seeting up a cement factory in
Garampani by the Assam State Electri-
city Board (a State Government
undertaking) has been approved in
principle.

Switch Gear factory in Jammu and
Kashmir

[' Shri P, C. Borooah:
1996. < Shri Sham Lal Saraf:
([ Pr. L. M, Singhvi:

Will the Minister of Steel, Mines
amd Heavy Engineering be pleased to
state:

(a) whether it iz a fact that Yugo-
slavia has offered to set up a switch
gear factory in Jammu and Kashmir;

(b) if so, what broadly
terms of the offer; and

are the

(c¢) what is Government’s reaction
thereto?

The Deputy Minister in the Ministry
of Steel, Mines ang Heavy Engineer-
ing (Shri P. C. Sethi): (a) to (c). A
licence was granted in 1959 to an
Indian Company for manufacture of
electric motors, motor etarters, Auto-
matic contactor starters ang Iron clad
fuse boxes. It was originally proposed
to locate the factory at Faridabag and
to collaborate with a Polish organisa-
tion. Later the Party proposed o
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shift the location to Jammu and Kash-
mir and to collaborate with M|s, Rade
Koncar of Yugoslavia, The termg of
collabaration were approvej on the
basis of payment of a royalty and a
lump-sum payment. The scheme has
not made any progress.

Industrial Estates in Andhra Pradesh

1997. Shri D B. Raju: Will the
Minister of Industry be pleased to
state:

(a} the number of industrial estates
established in  Andhra Pradesh to
date ang the districts im which they
have been established; and

(b) the total amount allotteg by the
Centre up-to-date in this regard?

The Minister of Industry (Shri
Kanungo): (a) and (b). A Stalement
is laij on the Table of the House.
{Placed in likrary, See No. LT-2221/
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Rubber Research Institute

1999, Shri Warior: Will the Minister
of Intermational Trade be pleased to:
state:

{a) whether a Rubber Research
Institute like the Malayan Rubber Re-
search Institute in Kuala Lumpur is
proposed to be set up in India; and

(b) if so, the details thereof?

The Minister of Iniernational Trade
{Shri Manubhai Shah): (a) The
Rubber Research Institute established
since 1955 is now functioning at Puthu.
pally near Kottayam in Kerala State.
Broadly it is organized on the pattern-
of the Malayan Rubber Research
Institute.

(b) The research work of the Indian
Institute is organized in four Divi-
gions:

(i) Agronomy Division: For study
and classification of the rub-
ber growing soils, and study
of all problems relating to
preparation of the land for
planting,  cultivation  and
maintenance of the soil in a
good state of fertility,

(ii) Boiany Division: For study of
the rubber tree, its improve-
ment and all botanical pro-
blemg from planting to pro-
duction of latex.

(iij) Pathology Division: For deal-
ing with all problems relating



5463 Written Answers

to diseases and pests of the
rubber tree.

(iv) Chemistry Division: For tackl-
ing all problems relating to
the processing and preparation
of the raw product (latex)
into forms in which it is re-
quired by the consumer, and
improvement of its quality.

import of Shaving Blades ang Safety
Razorg

2000, Dr. L, M. Singhvi: Will the
Minister of Intermational Trade be
pleasai to state the total quantum and
value of the import of shaving blades
ang safety razors into India, couniry-
wise during the last three years?

The Minisier of Iniernational Trade
(Shri Manubhai Shah): A statement
is laid on the Table of the House.
(Placed i lilrary. See No. LT-2221/
63.]

Foreign collaboration for Industries

{ Shri P. C. Borooah:
Shri Ram Ratan Gupia:
Shri Morarka:
2001.7) Shri Ravindra Varma:
| Shri D. D. Mantri;
LShri Jashvant Mehta:

Will the Minister of Industry be
pleased to stato:

(a) the number of foreign collabora-
tion arrangements for setting up in-
dustries in the country, settled during
the first three quarters of the current
vear;

(b) the number of sanctions iss:
for such collaboration during each
period; and

(c) which are the countrieg from
which collaboration, offers are mainly
coming forth?

The Minister of Industry (Shri
Kanungo): (a) During the first 3
quarters of the current year Govern-
‘ment of Indiz have approved 227 cases
ir.volving foreign collaboration,
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(b) Government have approveg 7
cases each during the lst and 2nd
quarters and 79 cases during the 3md
quarter.

(c) Collaboration offers are mainly

from the US.A| UK, West Germany,
Japan and Switzerland.

Export to Communist Countries
2002, Shri Umanath: Will the Minis-
ter of International Trade be pleased
to state:

(a) whether in developing exporta

to communists countries, the State
Trading Corporation has merely
diverted trade from its existing

channels;

(b) the extent to which thig policy
hag affected our trale in those items
in other established markets; and

(c) the steps contemplateg to recti-
fy the position?

The Minister of Inlernational Trade
{Shri Mmnubhai Shah): (a) No, Sir.

(b) and (c). Do not arise.
Paper from Bagasse

2003. Shri Bishwanath Roy: Will the
Minister of Industry be pleased to
state;

(a) whether any attempt has been
made in the country for manufacture
of paper with the bagasse available
in the sugar factories; and

(b) if so, the progress made in that
direction?

The Minister of Industry (Shri Ka-
nungo): (a) Yes, Sir.

(b) Seven of the existing mills are
already manufacturing paper partly
from bagasse and besides these, twelve
new units have been licensed for the
manufacture of paper from this rew
material,
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Indian Tea for East European
Countries

J Shri P. C. Borooah:
| Shri P. R. Chakraverti:

Will the Minister of International
Trade be pleased to state:

2004,

(a) whether it is a fact that export
of Indian tea to Bulgaria and Ru-
mania and other East European coun-
tries have so far been negligible; and

(b) if so, what steps have been and
are proposed to be taken to popularise
gale of Indian tea ip these countries?

The Minister of International Trade
(Shri Meanubhai Shah): (a) Exports
of Indian tea to the East European
countries (including Bulgaria, Ru-
mania and the USSR) were:—

‘000" kgs.
1960 10,662
1961 12,414
1962 14,211

(b) As purchases by the East Euro-
pean countrieg are at State level by
Government monopolies, Indian tea is
included in the Trade Plans concluded
by the Government of India with
those countries. Besides the Tea
Board has been participating in the
Exhibitions and Fairs held in that
region. During 1963, the Board parti-
cipateg in the Zagreb Internatiomal
Fair in Yugoslavia, Poznan Inter-
nutional Fair in Poland Leipzing
Spring Fair in East Germany and
Budapest Fair in Hungary.

Spinning Mills in Kerala

( Shri Kappen:
2005, -{ Shri Vasudevan Nair;
L Shri Warior:

Will the Minister of Internatiomal
Trade be pleased to state:

(a) whether the Kerala Government
have requested for increasing the num-
ber of spindles to 25000 in the existing
spinning millg in Kerala; and

1861 (Aiy LSD—3,

(b) what is Government's reactions
thereto?

The Minister of International Trade
(Shri Manubhai Shah): (a) and (b).
No specific request has been received
from the Government of Kerala for
increasing the spindleage in existing
cotton textile mills to 25000, However,
Government of India have decided to
allow such incrcase of spindles in ail
licensed mills,

Titanium Dioxide Produr!. , in Kerala

2006, Shri Kappen: Will the Minister
of Industry be pleased to state;

(a! whether a team of experts have
visited Kerala to study the possibilities
of expansion of Titanium Dioxide pro-
duction in Kerala; ang

(b) if so, whether they have sub-
mitteq any report?

The Minister of Industry (Shri Kan-
ungo): (a) Yes, Sir. Experts from
the Tata Organisation, who had at one
time, shown interest in the expansion
of the Factory of the Travancore Tita-
nium Products Ltd., for the production
of Titanium Dioxide, had visited the
Factory some time ago to study the
possibilities of expansion.

(b) The Tata organisation have not
submitted any report to Government
in this matter. They have since with-
drawn their interest in the expansion
scheme,

Jai Hind Agencles, Cochin

Shri S, C. Samanta:
Shri Subodh Hansda:

2007. 5 Shri M. L. Dwivedi:
'LShri B. K. Das:
Will the Minister of Indusiry be

pleased to refer to the reply given
to Starred Question No. 255 on the
23rq August, 1963 and state how far
M's, Jai Hind Agencies, Cochin, have
progressed to jset up a reclaimed
rubber factory with American colla-
boration?
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The Minister of Imdustry (Shri
Kanungo): The Company has sub-
mitted proposals for import of machi-
nery, These are under consideration.

Research in Coir Industry

Shri S. C. Samanta:
2008 “[Sllri Subodh Hansda:
"3 Shri M, L. Dwivedi:

| Shri B. K. Das:

Will the Minister of International
Trade be pleased to state;

(a) how the research work of coir
industry is being carried on;

(b) whether all buildings and
machineries required for research work
have been made available to the re-
search workers; and

(c) if not, what are the cau=es of
delay?

The Minister of International Trade
(Shri Manubhai Shah): (a) The Cen-
tral Coir Research Institute at Kala-
voor in Kerala State and the Regional
Coir Research Station at Uluberia in
West Bengal have been working on
problems relating to Coir Industry e.g.
studies in dycing and in the chemical
and biochemicul aspects of retting,
utilisation of coir waste ang coconut
pith; sevelopment of a spinning
machine; alternative and new uses of
coir and coir products and develop-
ment of mechanical extraction of
matters and bristle fibre from dry
hus':;

(b) Yes, Sir,
(c) Doeg not arise,

Fish Export

f Shri B. K. Das:
2009.  shri S. C. Samanta:

Will the Minister of International
Trade be pleased to state:

(a) what schemes of fish export are
being worked out in the country; and
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(b) what new markeis are being

explored for the purpose?

The Minister of International Trade
(Shri Manubhai Shah): (a) A com-
prehensive Special Export Promotiom
Scheme for fish and fish products is
in operation which provides. for
import of scarce raw materials, machi-
nery and components required for
the fish industry. The question of
setting up of a Fisheries Coropration
in the Public Sector in collaboratiom
with & foreign firm is under the
active consideration of the Govern-

ment. Compulsory preshipment in-
spection scheme is to be enforced
soon. Proposals for setting up of Ice

and Cold Storage Plants at Cochin,
and the import and distribution of
cartons and mastercases, for packing
of fish and fish products meant for
exports, are also receiving attention.

(b) Canada, West Germany, Sweden,
Ttaly, Nigeria, Kuwait, Literia, Mala-
vsia and Australia.

Tariff Discrepancies in Nepalese
Trade

[ Shri Indrajit Gupta:
\ Shri P. C. Borooah:

Will the Minister of Intermational
Trade be pleased to state:

2010

(a) whether tariff  discrepancies
arainst India in Nepalese trade with
foreign countries have not been
removed; and

(b) if so, the action Government
propose to take in the matter?

The Minister of International Trade
(Shri Manubhai Shah): (a) and (b).
As in certain instances the Nepalese
tariff worked to the disadvantage of
India and this was not in consonance
with the provisions of the Treaty of
Trade and Transit between the two
countries, this issue was discussed
with the Nepalese delegation during
July 1963, and again when the Indian
delegation visited Kathmandu in
October, 1963. His Majesty's Govern-
ment of Nepal pointed out that there
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was no intentional discrimination and
they took action to rectify the posi-
tion. They also assured similar action
in regard to any other instances
brought to their notice in the future.
Recently, some more instances having
been noticed of Nepalese tariffs operat-
ing to India’s disadvantage, His
Majesty’s Government of Nepal have
been requested likewise to rectify the
position.

Copper Smelter Plant

2811. Shri Raghunath Singh: Will
the Minister of Steel, Mines and
Heavy Engineering be pleased to state
whether it is a fact that Government
hive approached Export and Import
Bank of America for a loan for the
major works of the copper smelter
plant at Khetri in Rajasthan?

The Deputy Minister in the Minis-
try of Steel, Mines and Heavy Engi-
neering (Shri P. C. Sethi): Yes. An
application was made in September
1963 to the Export Import Bank of
the United States of America for a
loan of Rs. 9 crores for meeting the
foreign exchange cost of the Khetri
Copper Project. The application is
now under consideration of the Bank.

Local Employees in Steel Projects

2012, Shri H. C  Soy: Will the
Minister of Steel, Mines and Heavy
Engineering be pleased to state:

(a) the share of employment
opportunities in Rourkela, Bhilai and
Durgapur Steel Projecls as between
the local people and people coming
from outside the States in the various
categories of jobs; and

{b) whether Government have
under contemplation a scheme where-
by a certain reasonable percentage of
employment opportunities is guaran-
teed to the local people?

The Deputy Minister in the Minis-
try of Steel, Mines and Heavy Engi-
weering (Shri P. C. Sethi): (a) and
(b). The Hindustan Steel Limited in
recruitment to unskilled posts in the

three Steel Plants, give first prefer-
ence to the displaced persons whose
lands have been acquired by the Pro-
jects; second preference goes to the
employees who have been retrenched
from other Public Sector Projects.
This preference is also extended im
case of recruitment of skilled per-
sonnel and other non-supervisory
posts subject to the requirement of
qualifications and experience being
fulfilled. Requisitions for filling up
of vacancies in categories other tham
Supervisory categories equivalent te
Class I and II of the Government of
India are sent to the local Employ-
ment Exchanges of the areas con-
cerned and applications are invited
by open advertisement only when the
employment exchange concerned is
unable to supply the personnel
required. These methods in them-
selves give local people an advantage
‘n recruitment. No other scheme is
under contemplation of the Govern-
ment for increasing the percentage of
employvment of local people in the
Steel Projects.

Coffee Board’'s Clasa IV Staff

2012, Shri A, K. Gopalan: Will the
Minister of Internationa] Trade be
pleased to state:

(a) whether it has come to his
notice that even though the Second
Pay Commission Award has not been
implemcnted in the case of the Clase
IV staff under the Coffer Board (Field
Staff in Propaganda Department),
their city allowances and house allow-
ances -are now being deducted from
their pay;

(b) if so, the reasons therefor; and

(c) when the recommendations of
the Second Pay Commission regarding
pay structures are expected to be
implemented in the case of Class 1V
staff under the Coffec Board (Field
Staff in Propaganda Department)?

The Minister of International Trade
(Shri Manubhai Shah): (a) to (c).
As per rules on the subj2et, with
effect from Ist July, 1959, Compensa-
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tory (City) Allecwance and House
Rent Allowance are to be paid at the
revised rates to all employees irres-
pective of wheather they draw pay
in the rcvised scales or in the pre-
revised scales of pay. There is, there-
fore, some reduction in the total
emoluments of some of the staff as
the allowances are calculated as a
percentage of the pay actually drawn
by them. Orders revising the pay
scales of the categories of field staff
whose pay scales had not mready been
revised in accordance .. . the pay
Commission’s recommend-'ious  have
been issued recently. . » Coffee
Board is taking necessary steps to
implement  them. Simultaneously
nucessary adjustments in the city and
house rent allowances will be made
by the Board.

Voters Lists

2014. Shri G. Mohanty: Will the
Minister of Law be pleased to state:

ta) whether attention of Govern-
ment has been drawn to numerous
printing and other errors found in
lists of volers for Parlioment: and

ib) whether Government are con-
sidering the desirability of any special
enactment, special rules or special
measures for avoiding such errors?

The Deputy Minister in the Minis-
try of Law (Shri Bibudhendra Misra):
{a) The Government are aware that
printing and other errors exist in
electoral rolls. But they do not con-
sider their number is large as com-
pared to the enormous number of
names enrolled,

(b) Apart from the standing instruc-
tions given to the electora]l registra-
tion officers and other supervising
authorities, the Guvernment of India
do not consider any special steps are
necessary or feasible for improving
the accuracy of the electoral rolls.

Khadi Commission

2015. Shri G. Mohanty: Will the
Minister of Industry be pleased to
state:
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(a) whether the Khadi Commission
had a meeting on the 29th October
last at an office of the Externu.
Affairs Ministry in which some Cen-
tral Ministers joined; and

{b) the details of decisions taken in
the meeting?

The Minister of Industry (Shn
Kuanungo): (a) and (b). On the 20th
October, 1963 the Members of the
Comumission met the Prime Minister
informally and discussed, in general,
the problems relating to the Xhadi
Commission. The Finance Minister,
the Minister for Industry and Mem-
ber (Industries) Planning Commis-
sion, participated in this discussion.

Election Petitions

2016. Shri Subodh Hansda: Will
the Minister of Law be pleased to
state:

(a) whether any election petilions
were filed or received by the Elec-
tion Commission on the 14th  April,
1962;

(b) if so, number of such petitions
received,

(c) the number of State Assembly
cases and the number of Parliament
cases among them;

id) the States from
cases were filed; and

which these

(e} the churges made by the peti-
tioners, the names of the petitioners
und the names of those against whom
the charges were made?

The Deputy Minister in the Minis-
try of Law (Shri Bibudhendra
Misra): (a) Yes, Sir.

(b) Ninc election
received.

petitions were

(¢) Six clection petitions pertained
to State Legislative Assemblies and
three to Parliament.

(d) These petitions were filed from
Gujarat, Uttar Pradesh, Maharashtra,
Bihar, Assam, West Bengal and
Rajasthan,

(e) The charges related to corrupt
practice, non-compliance with rules,
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impersonation of wvoters, exceeding
the limit of expenditure, improper
counting, wrong acceptance or rejec-
tion of nomination papers, mismanage-
ment in polling stations, change in
location of polling stations, tampering
of balloit boxes, misuse of Govern-
ment vehicles, ele. The charges were
made by (i) Shri Thaker Shivlal
Jamnadas against Shri Kanani Hari-
das Jamnadas, (2) Shri Virendra
Pati Yadav against Shri Madhonarain
Modgal, (3) Shri Gopal against Shri
Omar Lal, (4) Shri Abbas against
Shri Kamalnath Jha, (5) Shri Jamuna

Narain Shukla against Shri  Shashi
Bhushan Singh, (7' =hri Baikuntha
Nath Das against Shri Haladhar

Uzir, (7) Shri Bhowani Shankar Sen
Gupta against Shri Arun Chandra
Guha, (8) Shri Ramasrey Prashad
Chaudhary against Shri Satya Narain
Sinha and (9) Shri Balji against Shri
M. Radhey Shyam Ramkumar,

Paper Mills
2017, Shri Daji: Will the Minister
of Industry be pleased to state:

(a) whether it is a fact that Mr.
Landeggar, President of Parson Whit-
more Co. of America recently visited
India and negotiated for the setting
up of five paper mills in India; and

(b) if so, the details of
posals?

the pro-

The Minister of Industry (Shri
Kanungo): (a) and (b). Mr. Landeg-
gar visited India in November, 1963
and had discussions in regard to his
programme for setting up of a foundry
and machine shop for the manufac-
ture of ploert and machinery required
for paper mills in India under the
Industries Act licence already issued
to him. In this connection, he has
raised some points which are under
the consideration of Government.

Nahan Foundry

2018 Shri Pratap Singh: Will the
Minister of Imdustry be pleased to
state:

(a) whether it is a fact that Nahan
Foundry (Himachal Pradesh) sustain-
ed heavy loss during the year 1962-63;

(b) if so, how much and the reasons
therefore; and

(¢) whether Government  propose
to hand over this to Himachal Pradesh
Government?

The Minister of Industry (Shri
Kanungo): (a) and (b). There was a
loss of Rs. 537,926 mainly due to
the reduced demand for cane-crushers
on account of the poor cane crop last
year and diversion of cane to power
crushers.

(c) The State Government has
made a request for the transfer of the
Foundry, which is under considera-
tion.

Iron Ore and Lime Stone

2019. Shri P. Venkatasubbaiah:
Will the Minister of Steel, Mines and

Heavy Engineering be pleased to
state:
(a) whether Government have

given top-priority to conduct pros-
pecting of iron-ore in Bellary-Hospet
region and first-grade lime-stone in
Rewa district of Madhya Pradesh and
Mirzapur district of Uttar Pradesh;

(b) if so, when the prospecting will
begin; and

(c)what is the expenditure involved
in conducting this prospecting?

The Deputy Minister in the Minis-
try of Steel, Mines and Heavy Engi-
neering (Shri P. C. Sethi): (a) and
(b). The Indian Bureau of Mines has
been asked to conduct prospecting of
iron ore in Bellary-Hospet refion on
top priority basis. The work of pre-
liminary appraisal has been started.

Prospecting of flux grade limestone
in Rewa District of Madhya Pradesh
and Mirzapur District of Uttar Pra-
desh has also been accorded top
priority. The Geological Survey of
India has been doing prospecting work
in these districts since 1962.
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The Indian Bureau of Mines has
r~cantly been asked to initiate pros-
peoiing of fiux grade limestone im
Rewa District of Madhya Pradesh.

(c) With respect to iron ore in Bel-
lary-Hospet region, cost estimates will
be prepared only after the preliminary
appraisals are completed and the
scheme for detailed work is finalised.
The prospecting work for flux grade
limestone in Rewa District, Madhya
Pradesh and Mirzapur District, Uttar
Pradesh is being done by the Goelo-
gical Survey of India as a part of
their scheme for prospecting limes-
tone in various parts of the country
and a scheme costing Rs. 56:93 lakhs
has been sanctioned for the purpose.
Separate figures for expenditure on
the prospecting of flux grade lime-
stone in Rewa District, Madhya Pra-
desh and Mirzapur District, Uttar Pra-
desh are not available,
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Drum Closure Faciories

2021. Shri Bibhuti Mishra: Will the
Minister of Indusiry be pleased to
state:

(a) whether it is a fact that indi-
genous drum  closure factories are
sufficient in number and in capacity
in the country;

(b) if so, their number and produc-
tive capacity;
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(c) total requirement of drum clo-
sures at present in the country; and

(d) whether they are not being pro-
vided with requisite quantity of raw
materialg?

The Minister of Indusiry
Kanungo): (a) Yes, Sir.

(Shri

(b) Drum closure consists mainly
of two parts (i) flange, and (ii) bung.
Three factories in the large.scale see-
tor have been permited to produce
flanges. Two of them are also pro-
ducing bungs. The total productiom
capacity of these firms for flanges is
17,25,000 sets per annum. The total
annual capacity of bungs is 20,80,000
sets. According to the informatiom
available with the Government there
are, in addition, seven units in the
small scale sector engaged in the
manufacture of bungs. Informatiomn
on their production capacity, is, how-
ever, not available.

{cy The requirement of drum cio-
sures is related to the requirement of
barrels to which these closures are
fitted. The requirement of barrecls as
estimated at present is 40,000 tons of
steel corresponding to 16,00,000 nos.

(d) Raw materials which are of
imported origin are being provided to
the drum closure manufacturers to the
extent of the availability of foreigm
exchange.

Export of Iron Ore to Yugoslavia

2022. Shri Kajrolkar: Will the
Minister of Internatiomal Trade be
pleased to state:

{(a) whetheq it is a fact that

Yugoslavia has agreed recently to
purchase three lakh tons of iron ore
from India during 1964 and if so, how
does it compare with the price offered
by other countries;

(b) whether India in return recei-
ved from Yugoslavia any commodity
and if so, what it is ; and

(c) the quantum of iron ore to be
exported?
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The Minister of International Trade
(Stri Manubhai Shah): (a) Yes, Sir.
The priceg for supplieg of iron ore
td Yugosiavia are in line with those
ebtained from other buyers for deli-
very during 1964.

(b) No, Sir.

{c) There is a firm contract for the
export of 3 lakh tons. Export of an-
ether one lakh ton depends upon bu-
yer's option to be exercised by the 31st
March, 1964

Lemon-grass Oil

Shri Maniyangadan: Will the
Trade be

2023.
Minister of International
pleased to state:

(a) whether it is a fact that the
marketl price of lemon-grass oil has
gone down in Kerala;

{by whether the State Trading cor-
poration is purchasing lemon-grase
‘#i]l from producers;

(cy whether there is any comp-
laint from the producers that the offi-
vers of the State Trading Corporation
are not purchasing all the lemon-grass
#il produced and brought for sale; and

(d) whether any private dealers are
purchasing and storing the commeo-
ity at low price?

The Minister of International Trade
(Shri Manubhai Shah): (a) and (b).
‘The Government have already fixed
the minimum support prices of Lemon
Grass Oil with effect from the 1at
April 1963. The State Trading Cor-
poration entered the market with
effect from the 10th July, 1863 and
has been purchasing lemon grass oil
at the prices fixed. To give effect to
the support prices, the S.T.C. has
opened depots at various places in
Karala.

(¢y No, Sir.

{d) No such case has come to notice.

Powerloom Factories

2624. Shri Dinen Bhattacharya: Will
the Minister of International Trade be
pleased to state:

(a) the number of power-loom fac-
tories which are lying closed since
last April 1963; and

(b) the steps taken by Government
to reopen these factories?

The Minister of International Trade
(Shri Manubhai Shah): (a) The po-
werloom industry being in the decen-
tralised sector and mostly in small
sizes, individual closures are not
being reported. However, one fac-
tory with a capacity of 240 looms has
been reported lying closed since the
24th April, 1963,

(b) The powerloom Enquiry Com-
mittea appointed by the Government
is currently examining the several
problems facing the powerlooms in-
dustry in the country. Further action
will be taken by Government in the

light of the Committee's recommen-
dations.
Capital formation by Coal-mining

Industry

2025. Shri Eswara Reddy: Will the
Minister of Steel, Mines and Heavy
Engineering be pleased to state:

(a) what is the amount of internal
resources used by the coal mining in-

dustry for capital formation from
1951 to 1962, year-wise;
(b) whether any sieps are being

taken to enlarge the capital base of
the industry; and

{¢) if so, the details thereof?

The Deputy Minister in the Minis-
try of Steel, Mines and Heavy En-
gineering (Shri P. C, Sethi): (a)

nformation about ecapital forma-
tion is wunusually collected by
the Reserve Bank of India in

respect of selected public limited
companies. In regard to coal
they selected for this purpose 38 pub-
lic limited companies during the years
1951 to 1855. Their study revealed
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that the total internal resources in
respect of these companies had increa-
sed from Rs. 150 lakhs in 1951 to Rs.
214 lakhs in 1955. During the period
1956 to 1960 they sumpled 44 compa-
nies for this purpose and this study
revealed that the total internal resour-
ces in respect of these companies dee-
lined from Rs. 206 lakhs in 1956 to
Rs. 191 lakhs in 1960, In the year 1961,
49 public limited corl companies were
selected and the total internal resour-
ces in respect of these came to Rs. 267
lakhs. Information for the vear 1962
has not yet been completed. The Re-
serve Bank have stated that these
selected companies need not necess-
arily constitute a representative sam-
ple of all public limited companies in
coal.

(b) and (c). The capital base of the
industry can be enlarged only by fresh
borrowings or by inviting fresh capi-
tal. It is left to the individual com-
panies to do so. It is expected that
both during the current Plan and the
Fourth Plan the coal industry will
enlarge its capital base in order to
achieve the additional production
assigned to it. It is learnt that
three coal companies have alirea-
dy gone in for issue of fresh capital
during the current year, and a number
of them have approached Banks for
borrowing capital.
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Employment in Heavy Engineering
Corporation

2027. Shri H. C. Soy: Will the Minis-
ter of Steel, Mines and Heavy Engi-
neering be pleased to stote:

(a) whether it is a fact that Shri
Maunubhai Shah announced at Ranchi
on the occasion of the inauguration of
the Russian Experts’ Hostel there that
in the employment and services of
Heavy Engineering Corporation, the
jobs carrying salary upto Rs. 500/-
per month will be exclusively reser-
ved for the local people; and

(b) it so, whether there is any ma-
chinery to follow up this announce-
ment and with what result so far?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) Shri Manuvbhai Shah
stated that preference would be given
to local people for jobs in scales car-
rying a salary upto Rs. 500/- per
month,

(b) The gencral recruitment policy
followed is based on the approach set
out by the Government in the late
Ministry of Ccmmerce and Industry
Note laid on the Table of the House
on the 30th August, 1960 in reply to
Starred Question No. 884,
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Coal in Bihar

2028, Shri Brajeshwar Prasad: Will
the Minister of Steel, Mines and Heavy
Engineciing be pleased to state:

(a) whether it is a fact that coal hgs
been discovered in village Chowgain
under police station Sherghati, Sadar
Sub-division of Gaya District in Bihar;
and

(b) it so, the details thereof?

The Deputy Minister in the Minis-
try of Stecl, Mines and Heavy Eng}-
necring (Shri P. C. Sethi): (a) No Sir.

(b) Does not arise.

Conference on Asian Economic Coope-
ration

Shri D. C. Sharma:
2029‘{ Shri P. C. Borooah:

Will the Minister of International
Trade be pleased to state:

(a) whether a six-member delega-
tion visited. Manila recently to at-
tend the special conference on Asian
Economic Cooperaticn; and

(b) if so, the part played by the
Indian delegation at the Conference?

The Minister of Internatiomal Trade
(Shri Manubhai Shah): (a) Yes, Sir.

(b) The Indian Delegation partici-
pated actively in the discussions on
the agenda items for the conference
and made a significant contribution
to the conclusions reached at the con-
ference. A summary of the report
and the copies of resolutions of the
conference are laid on the Table of
the House. [Placed in Library. See
No, LT-2222/63].

Exports

2030. Shri Surendranath Dwivedy:
Will the Minister of Internatiomal
Trade be pleased to state:

(a) whether it is a fact that several
countries in which India enjoyed a
traditional market for export of her

products, Lave curiuiled their trade
with the State Trading Corporation;

(b) if so, the reasong therefor; and

(c) the steps taken to stabilise the
trade?

The Minister of International Trade
(Shri Manubhai Shah):(a) No. Sir.

(b)Y and (c¢). Do not arise.

Comntract Labour in non-Coal Mines
2031, Shri Indrajit Gupta: Will the

Minister of Steel, Mines and Heavy

Engineering be pleased to state:

(a) the reasons for permitting con-
tinued employment of contract labour
in the non-coal mines;

(b) whether Government is aware
of labour exploitation by contractors
in the iron ore, dolomite and lime-
stone mines wunder the Bhilai Steel
Project; and

(cy Government's reaction in the
matter?

The Minister of Steel, Mines and
Heavy Engineering, (Shri C. Subra-
maniam): (a) Contract labour has to
be employed for the purpose of at-
tending to work of intermittent nature,
which by its very nature cannot be
usefully taken departmentally, al-
though it is the constant endeavour to
reduce it to the minimum.

(b) and (c). Every effort js made to
enforce labour laws and Minimum
Wages Act in respect of labour em-
ployed by contractors. The Labour
Officers examine the account books
ete. Allegations made are enquired
into and grievances redressed wher-
ever facts justify.

Industrial Units in Rajasthan

Shri Bishanchamder Seth:
2032. { Shri Dhaon:

Shri B, P. Yadava:

. Will the Minister of Industry be

pleased to state:

(a) whether it is a fact that Gov-
ernment of India have issued licences



5883 Written Answers

for three industrial units in Rajasthan
16 manufacture paper and straw
boards:

(b} if so, what is the total annual
licensed capacity of each of the units;

{c) what will be the total out-put of
#hege industries; and

(d) whether these industries will
be in public sector or private sector?

The Minister of Industry (Shri
Kanungo): (a) to (d). One licence
for the manufacture of 3000 (three
thousands) tonncs of paper per annum
and another for the manufacture of
4500 (four thousands and five hund-
red) tonnes of straw board per annum
have been issued to two private part-
img.

China-Clay Mining

2033 Shri H. C. Soy: Will the
Minister of Steel, Mines and Heavy
Engineering be pleased to state:

(ay whether it is a fact that China-
clay mining industry in Bihar and
elsewhere in India is in slump for the
last few wears; and

(b) if so, the reuasons thereof, and
the steps taken to boost up the China-
Clay Mining?

The Deputy Minister in the Ministry
of Steel, Mines and Heavy Engineer-
ing (Shri P, C. Sethi): (a) No. The
production of China-clay in the coun-
try is gradually increasing from year
to year since 1958.

{b) Does not arise,

Rupee Payment Agreement with
U.AR.

2034. Shri Firodia: Will the Minister
of Internatiomal Trade be pleased te
state:

(a) whether it is a fact that ceiling
under the rupee payment agreement
between India and the United Arab
Republic has been reached; and

(by if so, whether the Government
of India intend to buy the Egyptian
sottom against payment in sterling?

DECEMBER 20, 1068
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The Minister of International Trade
(Shri Manmubhai Shah): (a) Registra-
tion of sales of UAR cotton to India
is reported Lo have been completed in
fulfilment of the understandings
reached in the current Trade arrange-
ment; under the same arrangement
there is also scope for importing addi-
tional cotton from the UAR.

(b) Does not arise.

Amendment of Mines Act

2035. Shri D. C. Sharma: Will the
Minister of Steel, Mines amd Heavy
Engineering be pleased to state:

(a) whether it is proposed to amend
the Mines Act; and

(b) if so, the details of the proposal
and the stage at which it stands at
present?

The Deputy Minister in the Ministry
of Steel, Mines and Heavy Engineer-
img (Shri P. C. Sethi): (a) Yes

(b) The following are the important
proposals for the amendment of the
Mines Act, 1952 which are under
consideration:—

(1) to remove certain practical
difficulties at present bring
faced in its enforcement
because of some defective
definitions and procedural
provisions;

(2) to  provide for additional
safety regulations being
framed and for setting up of
an All India Mines Develop-
ment Board to which plans
for working of mines would
be submitted in advance
for approval from the point
of view of safety;

(3) to associate workers more
intimately with safety mea-
sures by providing for the
formation of pit safety com-
mittees and inspection of
mines by workers' represen-
iatives, and

(4) to provide for
penaltieg for certain
offences.

enhanced
serious
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The proposals for amendment are
te be circulated soon for eliciting the
esemments of the interests concerned.

Subsidy te Coal Preducers

2036. Siiri Parashar: Will the Minis-
ver of Steel, Mines and Heavy Engi-
meering be pleased to state:

(a) the subsidy granted to producers
of coal who are handicapped on ac-
vount of adverse mining conditions
during the last 3 years; and

(by the grades of coal for which the
subgidy iz granted?

The Deputy Minister in the Ministry
of Steel, Mines and Heavy Engineer-
img, (Shri P, C. Sethi): (a): 1960-61—
Nl

1961-62—Rs. 59,81,951,
1962-63—Rs. 1,31,60,961,

(b). The subsidy is admissible for
soking coals of Grades A to H and
non-coking coals of selected pgrades
and Grade 1. Exceptions have only
been made in respect of the follow-
Ing:

(i) Assistance for high transpor-
tation cost from the pithead
to the rail head, for which
all gradeg of coals are eligi-
ble;

(ii) Thin seams producing non-
coking coals of Grades II
and III in Madhya Pradesh
which are also entitled to
such assistance.

WA F §9G AR W JeqraA
[ st AT dv
Ro¥0 ] st witere Forg
T e, ®A W a4 ganfaaton
AT I IATH R FUT F L F
(%) @ar ag 7= & % UoeqE &
=1 A2 F TOEA FT FTC@EAT A0

& ford g vy sRfrafor sreatee
fafezr AgmFz g TAIIT AN,

(m) afx zr, #1 #1 FTFIT F
AT T AT 3, A%

() =& FremET TAE § R
FME ATAT FTI Y

TeTE, ®E Agr Wil gwifAaion
AATEW § JIRA (M) Wo ®o @RY) :
(%) & (7) a%. Fa4 sary gifaafor
sTaitve fafaze, o, &1 9w
# YT & ¥4 97 Goo,000 ITF FoF
g & IS OF RYAH0E FTCEAT
ofrg &74 % fam gYaifre argdq
faar &

Alloy Steel Factory at Eanpur

2038. Shri D, D, Mantri: Will the
Minister of Stecl, Mines and Heavy
Engimeering be pleased to refer to
the reply given to Unstarred Question
No. 803 on the 29th November, 1963
and state the names of firms or per-
sons to whom licences for setting up
plants for the production of alloy and
special steel at Kanpur have beem
given?

The Deputy Minister in the Ministry
of Sieel, Mines and Heavy Engineer-
ing (Shri P. C. Sethi): The names of
the firms are:

(1) Mijs, Gankadhar Baijnath; and

(2) Mas. 5. P. Iron and Stee] Co,

feelt & mwraA

Ro3e. WY wmAw : gy fafy Far
ag TATH &1 FAT HA0

(F) 39T qATIT TAC W7 9 H
gwifoe fer ar3 & fao 91 |
VAT, T oaE (E-FT mATT ¥
fRw & waare fa=t & ot ot v
3 A

(w) afx 78, aT ook wr Frow & ?
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fafw siavam & gass (6 kada
1) . (7) Ak (@), wTa F Toe
F WT 9 F SFTAArd Aindl & fey
¥ Fq V9 A7 G ¥ fav g1
TIA ¥ TT q9T T AT | FART SAAFAT
T &1 T £ ) uT e K AATAT &
fiag wfirgsam g\ ger anedt G |
L e

Printing Inks

2040, {Shri Kajrolkar:
Shri Parashar:

Will the Minister of Industry be
pleased to siute the steps taken by
Government to see that all types of
printing inks are indigenously pro-
duced and that imports are stopped?

The Minister of Industry (Shri
Kanungo): All possible assistance, in-
cluding assistance in procurement of
essential raw materials, is rendered to
indigenous printing ink manufacturers
to enable them to increuse their pro-
duction and also to take up manufac-
ture of new items. For producing
special types of printing inks, the
manufacturers are encouraged to nego-
tiate with established forcign manu-
facturers for securing technical know-
how. There is also at present no im-
port of printing inks by established
importers.

Mineral Survey in Jammu and
Kashmir

2041. Shri P. Venkatasubbaiah: Will
the Minister of Steel, Mines and
Heavy Engineering be pleased to
state:

(a) whether it is a fact that thirteen
teams of the Geological Survey of
India have carried out and completed
intensive survey in Jammu and Kash-
mir State; and

(b) if so, the result of such survey?

DECEMBER 20,
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The Deputy Minister in the Ministry
of Steel, Mines and Heavy Engineer-
ing (Shri P. C. Sethi): (a) No. The
Geological  Survey of India took up
svstematic investigations of the mine-
rals in Jammu and Kashmir State in
1955 and the investigations are still
in progress.

(b) As a result of the work carried_
out so far, workable deposits of coal,
lignite, gypsum, clays and ccment
grade limestones have been located.

Citric Acid

2042. Shri Hari Vishnu Kamath:
Will the Minister of Industry be pleas-
ed to refer to the reply given o Star-
red Question No. 434 on the Gth De-
cember, 1963 and state:

{a) the market price of citric acid
during every month since the Presi-
dential Proclamation of Emergency to
date;

{b) the names of licences for the
import of citric acid; and

(c) the reasons for not fixing or

controlling the sale price of citric
acid?
The Minister of Industry (Shri

Kanungo): (a) Government do not
maintain statistics of market prices of
Citric Acid.

(b) As many as 896 licences for a
total value of Rupees 15 lakhs ap-
proximately were issued for import
of Citric Acid during the period 1st
April 1962—23rd November, 1963.
Particulars of these licences are avail-
able in the publication entitled
“Weekly Bulletin of Industrial Licen-
ces, Import Licences and Export
Licences”, a copy of which is avail-
able in the Parliament Library,

(c) It has not been considered
necessary to fix or control the sale
price of this commodity.
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CALLING ATTENTION TO MATTERS
OF URGENT PUBLIC IMPORTANCE

AIRSPACE VIOLATION BY PAKIS-
TAN AIRCRAFT

Shri Swell (Assam—Autonomous
Distriets): 1 call the attention of the
Minister of Delence to the following
matter of urgent public importance
and request thal he may make a state-
ment thereon:

“The recent air space violation

over Tripura by Pakistan air-

craft.”

The Minister of Defence (Shri Y. B.
Chavan): On the 10th December
1963, Government received informa-
tion regarding the under-mentioned
two violations of Indian air-space

aver Tripura:

(1) On the Ist December 1963, at
0720 hours, one unidentified
twin-engined aireraft from
Pakistan crossed the Indian
border and was  observed
flying over Kalamchoura in
the Sonamura  Sub-Division
of Tripura State,

On the 2nd  December 1963,
al 1630 hours, one unidentifi-
ed twin-engined aircraft from
Pakistan crossed the Indian
border and was observed fly-
ing over Sonamura in Tripura
State,

(2)

2 The High Commissioner of India
in Pakistan has been instrucled to
protest against the continued violation
of Indian air-space by aircraft of
Pakistan and to request the Govern-
ment of Pakistan to take immediate
measureg to prevent recurrence of
such incidents.

Shri Swell: Violations of our air-
space especially in the Tripura area
by Pakistan has become a normal fea-
ture. On the lsit December, to which
the hon. Minister referred, the air-
craft that violated our air space over

AGRAHAYANA 28, 1885 (SAKA)

Papers
laid on the Table
Kalamchoura flew at only a height of
400 ft. and the flight lasted six
minutes. In view of these frequent
violations and the low altitude at
which Pakistan planes flew, why was
it not possible for us to bring them
down?

5890

Shri Y. B, Chavan: Particularly in
the case of these two violations, real-
ly speaking, no aircraft could notice
them. This was brought to our notice
by the district police officers. We
came to know about them about four
or five days later. So there was no
question of taking any action against
them,

Shri Swell; Have we no air force
unit in that area?

-~ -

s\ g fag : goR # fFAT
faqt <12 37 FZAT FT AT AT 7

wag wiEw ;oA f2A & arz
IR gEAT faeAr

Shri Y. B. Chavan: I have -inswer-
cd that in the statement. 7 & T4% AT
¥ guy vzziiz § #@T & 0

Shri Hem Barua: This is a sad

commentary on our sccurity arrange-
ments. It is strange.

Mr. Speaker; That I admit.
Papers to be laid on the Table.

12.15 hrs.
PAPERS LAID ON THE TABLE

AcTION ON AsSSURANCES, PROMISES AND

UNDERTAKINGS
The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):

I beg to lay on the Table the follow-
ing statements showing the action
taken by the Government on various
assurances, promises and undertakings
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[Shri Satya Narayan Sinha]

given by Ministers during the various
sessions shown against each: —

(i) Statement No. 1—Sixth Ses-
sion, 1963 (Third Lok Sabha).

[Placed in Library, See No. LT-
2201/63].

(ii) Supplementary Statement
No. II—Fifth Session, 1963
(Third Lok Sabha),

[Placed in Library, See No. LT-
2202/63).

(iii) Supplementary Statement No
VI—Fourth Session, 1963
(Third Lok Sabha),

[Placed in Library, See No. LT-
2203/63].

(iv) Supplementary Statement No.
X—Third Session, 1962-63
(Third Lok Sabha),

[Placed in Library, See No. LT-
2204/63].

(v) Supplementary Statement No.
XII—Second Session, 1962.
(Third Lok Sabha),

[Placed in Library, See No. LT-
2205/63].

(vii) Supplementary Statement No,
XV—First Session, 1962
(Third Lok Sabha),

[Pluced in Library, See No. LT-
2206/63].

(vii) Scpplementary Statement No.
XII—Fifteenth Session, 1861
(Second Lok Sabha).

[Placed in Library, See No. LT-
2207/63].

CENTRAL SILK BoARD REPORT

The Minister of International Trade
(Shri Manubhai Shah). On behalf
of Shri Kanungo, 1 beg to lay on the
Table a copyv of the Report on the ac-
tivities of the Central Silk Board for
the year 1962-63. [Placed in Library,
See No, LT-2208/63].
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Wt OERACAT ; (F7AT) w9 qh
T g A '

TR WERE WIS A |
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snay wgRa c # grew § ofgm
fa #amft ST Y A K1 YT T 9T

oY QAR IEH OAET $e€T
ng a8z w71 ¢ fF e 4o fye,
TAAT A, W AT t-o WG & HqwE
9+ 7RI &, A7 TH AH T A1 9¢ TITETERT
v 9 AT | FH § A/ Lo HRAT
T AT AL ¢, qET WANA ¢ TeT @, WY
o1 (e arfa® v G997 § 399 479
7 39 990 ¥ HFIG Fodvan|
faar =1 Ter 2 | gAfAU 40 W9 § 0y
fra== # f& 7orget & /g 91 9§ WA
21 TET  §F AgY B Wifgn | W o9
I ATETT F1 L4 397 4w w;i
77 F7T wfev fF qeg71 & 719 TR
qAEN | W FEM AV A Fgd § Al
Faw g frmwenra faug Ag g
§ mga o A a7 H fAEca 7 97
MREERISTECE U ACCE
TR I H 2, W7 T RAg AT g 3T &
# 1 zafaw 9% arg =g gAT =1fee 1
AN cC IR ECEC A

Shri Kapur Singh: May I say that

the sympathies of the whole House
are with him?
ol €gEmE (W) FETonT

sOaFqT 1 T3 E |

W TEEE : § oA grIw A
TTETE FIAT ATEAT § HIT EW AN A
o ardl & fsra@ waret wvarg v@s §
sa K fedt Wwwme w1 = ¥vAr
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A1 7R wg Fan ¢ fE oww g
T W gwd faw w1 A1 FEmE
fefafem

L | gidfs g2 A9d mRT

Afem 7t @t | Tw fem 0F
wed A 4| @ T F A9 gL 0F
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s wifge | 99 & 3% qmw wefEmy
T FTT E AT AT FIT Tg IO
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T g § & F7 F18a7E 9T AFATE |

it qF (@) oo § s
W ¥ fraga 71 wgar g fF ag
# A 38 afew #ME FeA W ds
T, A S S| I O &AW
I weAT qraw fzar o gz mToE
¥ F qq9T A @ T d5 Y F ey
Fe0 fr @z arg

W WEYE : IAH 9ge g an
e arr, & F qxfama ar @y 4 4,
I TART FGT AN fa=rar |

s a3 : & 7 gAwr avgw
q7

MU RERT : WA ATZT T
a7 qrgvas frar, & T 4 @y a8

M AT - WA WP,
gAEI AW % foFEw avEe aw
qgarl & 1§ Ag awer 5 & g
T FE F7 AT R 1 WTC Y gyl
a1 AT A-T A FE §F AT gL TR AT

agT AT | ATIH ATAT AT AT a1
g FT ZAST AFTT AT TIfRC |

st et (\WIRA) - wEr ave
7z ¢ & @7 wat ifew @y go oo
T T TvET R gmoem ave
FreT AArfaE A & 1 & weoww
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ol TAETAR . New "EET
AT A AT ¥ g g g, Hga qwy
w6 T AT E | IR A a9 T
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e Wiy o we fRa ¥ adi 2
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WY WD | WA AW A5 G |

NationaL Co-
CORpPORATIQN

AnnNuaL REPORT OF
OPERATIVE DEVELOPMENT

The Deputy Minister in the Ministry
of Community Development and Co-
operalion (Shri Shyam Dhar Misra):
Sir, on behalf of Shri S, K. Dey, I
beg to lay on the Table a copy of
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Annual Report of the National Co-
operative Development Corporation

for the year 1962-63, along with the
Annual Consolidgted Statement of
Accounts for the period from Ist
April 1962 to 13th March, 1963 and
Audit Report thereon, under sub-
section (3) of section 14 and sub-
section (4) of section 17 of the Na-
tivnul Cooperative Development Cor-
poration Act, 1962. [Placed in Library,
See No, LT-2209/63].

ANNUAL REPORT OF BHARAT
ELEcTRONICS LTD,

The Deputy Minister in the Ministry
of Defence (Shri D. R. Chavan): On
behalf of Shri K. Raghuramaiah, I
beg to lay on the Table 3 copy of
Annual Repoit of the Bharat = Elee-
tronics Limited Bangalore, for the
year 1962-63, along with the Audited
Accounts and the comments of the
Comptroller and Auditor General
thercon, under sub-section (1) of scc-
tion 619A of the Companies Act, 1956.
[Placed in Library, See No. LT-2210/
63].

NOTIFICATION UNDEK ESSENTIAL
ComMmMoDITIES AcT

The Minister of State in the Minis-
try of Fcod and Agriculture (Dr.
Ram Subhag Singh: I beg to lay on the
Table a copy of the Fertilizer (Move-
ment Control) Second Amendment
Order, 1963, published in Notification
No. G.S.R. 1867 dated the Tth Decem-
ber, 1963 under sub-section (6) of
scction 3 of the Essential Commodities
Act, 1955. [Placed in Library, See No.
LT- 2211/63].

RerPoRT ON  THIRD (GENERAL ELECTIONS
IN INDIA (STATISTICAL)

The Deputy Minister in the Ministry
of Law (Shri Bibudhendra Mishra):
I beg to lay on the Table a copy of
Report on the Third General Electlions
in India, 1962, Volume—II (Statisti-
cal.) [Placed in Library., See No. LT-
2212/63].
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ESTIMATES COMMITTEE
REPLIEs T0 RECOMMENDATIONS

Shri A. C. Guha: Sir, I beg to lay
on the Table the following statements
showing replies to the recommenda-
tions of the Estimates Committee
which were not furnished by Govern-
ment in time for inclusion in the re-
levagt Reports:

(i) Statement showing the re-
plies to the recommendations
noted in Chapter IV of the
Fourteenth Report of the Esti-
mates Committee (Third Lok
Sabha),

(ii) Statement showing the re-
plies to the recommendations
noted in Chapter IV of the
Sixteenth  Report of the
Estimates Committee (Third
Lok Sabha).

(iii) Statement showing the re-

plies to the recommendations

noted in Chapter IV of the

Twenty-seventh Report of the

Estimates Committee (Third

Lok Sabha).

(iv) Statement showing the re-

plies to the recommendations

noted in Chapter V of the

Thirty-eighth Report of the

Estimates Committee (Third

Lok Sabha),

12.24 hrs,
PARLIAMENTARY COMMITEES

MINUTES

Shri Krishnamoorthy Rao (Shi-
moga): Sir, I beg to lay on the Table
the minutes of the sittings (27th to
81st) of the Committee on Private

1861 (Ai). LSD—4.
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absence of Members

Members’ Bills and Resolutions held
during he current Session.

Shri Khadilkar (Khed): Sir, T beg
to lay on the Table the Minutes of
the Seventh sitting of the Committee
on Absence of Members from the Sit-

tings of the House held during the
current session.
Shri Morarka (Jhunjhunu): Sir, I

beg to lay on the Table the Minutes
of the Fifth sitting of the Committee
on Government Assurances held dur-
ing the current Session.

Shri Hari Vishnu Kamath (Hoshan-
gabad): Sir, I find this time that Mr.
Khadilkar has laid on the Table of
the House the minutes of the sittings
only today. May I request you there-
fore to take up this item tomorrow?
We would like to study the report and
minutes. Report is with us but not
the minutes. The minutes help us
sometimes to study better the reports,
Minutes are not usually placed se-
parately, but since they have been
placed now, it would help us if this
item is taken up tomorrow.

Mr. Speaker: Minutes are not
necessary for the study of reports, It
is all mentioned in the reports, who
is granted leave, etc. At the end of
the session it is usual to place the
minutes. Otherwise only the reports
are placed.

12.26 hrs.

COMMITTEE ON ABSENCE OF
MEMBERS

SEVENTH REPORT

Mr. Speaker: The Committee on
Absence of Members from the Sittings
of the House in their Seventh Report
have recommended that leave of ab-
sence may be granted to the following
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[Mr, Speaker]

Members for the period
aganist their names;

indicated

(1) Shri Shankarrao Shan-
taram More—

14th September to 21st Septem-
ber, 1963 (Fifth Session),

18th November to 21st December,
1863 (Sixth Session).

(2). Raja P, C. Deo Bhanj—

13th August to 2Ist September,
1963 (Fifth Session).

(3) Shri Lal Shyamshah—

13th August to 21st September,
1963 (Fifth Session).

(4) Shri Bholaram Paradhi—

13th August to 19th September,
1963 (Fifth Session),

(5) Shri Jai Bahadur Singh—

18th November to 10th Decem-
ber, 1963 (Sixth Session).

(6) Shri Dasaratha Deb—

18th November to 21st Decem-
ber, 1963 (Sixth Session).

(7) Shri Ghyasuddin Ahmad—

18th November to 21st Deeem-
ber, 1963 (Sixth Session).

I take it that the House agrees with

the recommendations of the Com-
mittee,

Several Hon. Members: Yes,

Mr, Speaker: The Members will be
informed accordingly.

12.27 hrs.

STATEMENT REGARDING ARREST
OF MEMBER

The Minister of State im the Min-
istry of Home Affairs (Shri Hajarna-
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vis): With. your permission I
I would like to make a statement on
behalf of Shri Nanda. When the
Speaker announced to the House on
12th December, 1963, the arrest of
Shri Mauriya, a member of the House,
under sub-rule (5) of Rule 41 of the
Defence of India Rules, some mem-
bers had expressed concern and asked
for full facts of the case which had
led to the arrest of this Member. I
have since ascertained from the Gov-
ernment of Uttar Pradesh the circum-
stances leading to his arrest.

2, According to the Government of
Uttar Pradesh, for the last several
years Shri Mauriya had been indulg-
ing in a campaign of hatred amongst
the Scheduled Castes and the Muslims
against the members of the other
castes among the Hindus. In the past
also action had to be taken by the
Government of Uttar Pradesh when
he tried to foment trouble, On 2Tth
August, 1957 he was convicted under
Section 107/117 Criminal Procedure
Code by the City Magistrate, Aligarh
and was bound down to maintain the
peace through z personal bond of Rs.
1,000, In particular, the speeches de-
livered by him in April-May this
year were considered highly offensive
by the Government of Uttar Pradesh.
In these speeches, he threatened sub-
version of Government and declared
that there would be a mass rising in a
couple of years and that there would
be a rebellion any day to liberate the
Scheduled Castes from centuries of
slavery. The tone and contents of the
speeches were alleged to be such as
to excite disaffection towards Gov-
ernment established by law in India
and to promote feelings of enmity and
hatred between different communi-
ties. In the opinion of the Govern-
ment of Uttar Pradesh they attract the
definition of “prejudicial act” given
in clauses (e) and (g) of sub-rule
(6) of Rule 35 of the Defence of India
Rules. The Government of Uttar
Pradesh could have even detained him
under clause (b). of sub-rule (1) of
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Rule 30 of the Defence of India Rules,
but in order that the member concern-
ed could have a3 chance to explain his
position and defend himself before a
judicial forum, he was arrested for
an offence under clause (c¢) of sub-
rule (1) of Rule 41 of the Defence of
India Rules. The State Government
took this decision after a great deal of
consideration in the light of the
speeches and activities of Shri Mauriya
over a fairly long period,

3. The offence for which he has
been arrested being cognizable, no
warrant from g Magistrate was neces-
sary, Hence, a Police officer was de-
puted by the Superintendent of Police
Allahabad, to effect his arrest in Delhi
with the help of the Delhi Police,

4. As regards the lapse of time bet-
ween the date of delivery of the
speech by Shri Mauriya and the date
of his arrest, it is understood that it
took somc time for the State Govern-
ment 1o obtain verbatim reports of
Shri Mauriya's speeches and to ascer-
tain whether adequate evidence was
available to prove before a Court of
Law that these speeches were actually
delivered. Legal advice had to be
taken at every stage. So, the decisicn
to prosecute could not be taken earlier
than August, The State Government
are finding out the reason why in-
vestigation took such a long time,

5. Enquiries have alsc been made
by Government into the complaint
about the misbehaviour of the Delhi
Police towards Shri Mauriya, There
is no substance in this allegation.
Shri Mauriya did not also complain
to the Delhi Magistrate before whom
he was produced abouf any misbe.
haviour by the Delhi Police.

6. After his arrest in Delhi Shri
Mauriya was produced before the
court at Allahabad which remanded
him to jail, where he has been given
the Superior Class befitting his posi-
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tion as a Member of Parliament, The

Distriet Magistrate, Allahabad has
been instructed by the State Govern-
ment to ensure that Shri Mauriva
gets all facilities that are due to a
prisoner lodged in the Superior Class.
The charge-sheet hag also been sub-
mitted to the Court. The case is now
subjudice,
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Shri Ranga (Chittoor): Is 1t pro-
per to mention what he had done in
the past, long before he was elected
to this House, for which he had
already been convicted and he paid
the penalty? Are we to understand
that, as the previous Government
used to have its own dossicrs against
s> many of us, merely because the
Government has got something
against Shri Maurya, a Member of
Parliament, it was justified in allow-
ing his arrest to be made without
any warrant at all*» The Minisier
said, I think, that he was arrested
here without warrant.

Mr. Speaker: If the offence is
cognizable, then without warrant he
may be arrested.

Shri Ranga: My earlier point has
to be answered. Why should he
mention all those facts?

Mr, Speaker: The Central Govern-
ment was asked to give the report,
and the Minister says that the Uttar
Pradesh Government has given this
report. He has only read out what
the Uttar Pradesh Government has
supplied to the Centre.

Shri Ranga: Are
quote it?

they going to

Dr, L. M, Singhvi (Jodhpur): It is
clear from the Statement that of the
Minister of State in the Ministry of
Home Affairs that the arrest of the
hon. Member of this House was
made while he was on his way to
attend the sessions of this House,

DECEMBER 20, 1963

Arrest of Member 5904

and also that it was ill timed &nd it
was considerably delayed. We would
like to know whether he has made
any efforts to satisfy himself whether
he wasg not greatly delayed and also
whether the speeches were actuslly

made after he was elected to this
House?
Mr. Speaker; It was never dis-

puted that his arrest was made in
his house and not when he was on
his way to the Parliament House.

Shri Hari Vishnu Kamath
(Hoshangabad): If 1 remember
aright, the Government told the

House earlier in the week that the
hon. Member was arrested for an
objectionable speech made as long
back as April, about nine months
ago, and now, we are told that it
took nearly four months or more to

study the speech and the order,
whatever it was, was issued iIn
August. Now, the implementation of

the order has taken another four
months. May I know, first of all,
why the speech took such a long
time for examination—four or five
months—and another four or five

months for implementing the order.
The entire matter looks very fishy.

Mr. Speaker: Order order.
the maitter is sub judice, he
say that it is fishy.

when
cannot

Shri Hari Vishnu Kamath:
I would like you to give a ruling,
whether it is sub judice, because, as

far as we know from the state-
ment of the hon. Minister, the
case is not in court, not yet.

He said that the case would be in
court shortly. When the case is not
yet filed in the court, when it is on
its way to the court,—you, Sir, have
been a judge—can you hold that at
this stage even, the matter is sub
judice, when it has not been filed in
court?

Mr. Speaker: Once it
judice, pending befare the

is sub
judicial
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court, then the same principle
applies when investigation has been
made by the police and the challan
is being put up before the court

Shri Hari Vishnu Kamath: Is
being put up; even then, is it sub-
judice?

Mr, Speaker: I am only telling
the House that the same principle
applies because, if now, the police
have challaned the man and they are
to put up before the court the nexi
day, or two days afterwards, if we
discuss the whole thing threadbare
and give our opinions on the facts
of the case, certainly that would also
be sub judice.

Shri Nath Pai (Rajapur): Is
court seized of the question?

the

Shri Hajarnavis: The charge-sheet
has been submitted.

Shri Tyagi (Dera Dun): May I
make a submission. Now, an arrest
has been made of an MP while he
was busy in  Parliament, although
not in the Parliament House itself.
But when we are once here to attend
the sessions of Parliament, we are
under youp guardrnship, whether we
are in the House or in our residences.
We are on duty. I therefore want to
make this submission. About the
merits of the case, T do not know
and I do not want to enter into the
charpges against my hon. friend. But
1 request you to look to this aspect
and make a rule of privilege, that
when Members are here on duly in
Parliament, they may not be arrested
unless there is a charge of a very
urgent nature. Since this case was
an old one, in such cases, you might
make a rule that arrests, if at all
they have to be made, should not
be made in this manner and the
Member concerned should not be
taken away from Parliament in this
manner.

Shri Bade (Khargone):

May I
make a submission?

I quite agree
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that when the FIR is prepared and
sent to the magistrate, the case is
sub judice. There is no question
about that. But the hon. Minister
says that there was no necessity for
a warrant because it is a cognizable
case. In cognizable cases also the
warrant of the police is given to the
accused whenever he is to be arrest-
ed, Without showing him this war-

59¢6

rant, he cannot be warrested by
the police. The wmagistrate’s war- -
rant is not necessary but the
police warrant is necessary. In the

press it appeared that there was no
warrant at all, and the Member was
taken by surprise.

Mr. Speaker; It is admitted that
there was no warrant. The police
officer who is competent undor the
rules can arrest him.

Shri Bade: Under what section
was it? It appeared in the press.
(Interruption).

Mr. Speaker: Order, order. Shri

Nambiar.

Shri Nambiar (Tiruchirapalli);: My
question 1o the hon. Minister is this.
He says that the police did not mis-
behave here. I say that an enquiry
is necessary, because I have my per-
sonal instance. When I was arrested
here, I was unnecessarily put behind
the bars. I was locked up in the
police lock-up in Delhi before I was
taken to Madras during day-time
immediately after my arrest. There-
fnrel the Delhi police has got a
notoriety for misbehaving towards
Members. My submission is towards
Shri Maurya the police might have
misbehaved. Therefore, the protec-
tion of yours is required to see that
Members of Parliament are not s0
treated by the police in this manner.

Mr, Speaker: Because Shri Nam-
biar was maltreated by the police in
Delhi when he was arrested, it does
not necessarily follow that Shri
Maurya also might have been treated
like that.

Shri Nambiar: That is the general
procedure, which is persistent.
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Shri Nath Pai; We had made two
requests on that day, but we did not

get any reply from him. I am still
waiting for those replies. ] want to
put these guestions to which the

hon. Minister should give an answer.
When the powers under section 124A
of the IPC are so ample and their
gamut so wide that they can cover
any act of sedition, why has it been
found necessary to take shelter
under the Defence of India Act? We
want an answer to this, because the
main charge against him, it seems to
me....

Mr, Speaker: Now, the second

question.

Shri Nath Pai: The second ques-
tion is this. We had also asked his
senior colleague to look into the
desirability whether a  procedure
cannot be evolved—of consulting the
Chair and informing the House before
the police are allowed to lay their
hands on a Member of this House. I
want a reply to both these quesiions.

Mr. Speaker: Shri Daji.

Shri Nath Pai: Sir, let the Minister
reply, because he will forget this
question, if you go to another ques-
tion. The questions will get piled up.

Mr. Speaker: I will answer both
the questions.
Shri Nath Pai: 1 do not want to

add to your burden, Sir.
Mr. Speaker: I want to make one

request. The other day also, s0
many hon. Members took part in
this subject. Now, a statement has

been made; the arrest is by the Uttar
Pradesh police, that is, the State
Government. After having complet-
ed the investigation, the charge sheet
has been put up to the court. Now,
there is nothing that we can discuss.
So many Members are getting up
one after the other, when there is no
more to discuss here at this moment.
There js nothing more that we can
discuss.
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Shri Nath Pai: Only a clarification.

) Mr, Speaker: No clarification alsor
is needed. I have been allowing so
many questions, and the numbey of
h‘on. Members who want to put ques-
tions is increasing. When I cail one,
there are many more that stand up.
There is nothing that we can discuss
here just at this moment. This
should be realised. It is required of
me that there ought to be g change
of rules. 1 cannot change the rules,
The hon. Member might give notice
of the change of rules.
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Shri Daji (Indore): I want to
draw your attention to a very seri-
ous matter. Your ruling is quite
correct that when the matter is sub
judice we cannot discuss the merits
of it and I abide by it. At the same
time, justice should be done to us
and Mr. Maurya and to the case in-
hand. Whereas we are prevented
from expressing any opinion, the
statement jtself clearly expresses the
opinion of a high authority like the
Home Minister when the trial is
pending. It is a very serious
matter. There is nothing left to be
said by the Minister, he .has said....

Mr. Speaker: He ‘may kindly sit
down; he is unnecessarily getting
excited, Thig is a charge-sheet which
the U.P. Government has made against

Mr. Maurya and the Minister has
read that out.
Shri Daji: The Minister further

made a statement that the State Gov-
ernment observed for a very long
time and so on. All these are never
part of a charge-sheet,

Arrest of
Member
Whatever he has
Maurya, that was
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Mr. Speaker:
said against Mr.
the charge-sheet.

Shri Tyagi: It is not the charge-
sheet; the House is interested in
seeking your protection.

Mr. Speaker: I have not called the
hon. Member. Shri Deshmukh.

Dr. P. S. Deshmukh (Amravati):
Apart from the fact that g stalement
has been made, I submit that we
should consider the contents of the
statement and the treatment which
maybe an offending Member of Par-
liament has received. The facts are
he was here and therefore I presume
he was here to attend the session of
Parliament.

Shri Surendranath Dwivedy: (Ken-
drapara);: He was attending the
session.

Dr P. 5. Deshmukh: He has been
removed without a warrant not from
any other place, but from Allahabad.
He hag also been kept in a lock-up
there.

Mr. Speaker: Can he point out to
me any violation of rules that we
have got? Then alone we can dis-
cuss it. Otherwise, this general dis-
cussion does not help.

Dr. P. S. Deshmukh: The only point
I'want to make is whether, apart
from other things, you would not feel
concerned at the facts which have
been disclosed by the statement,
namely, a Member of Parliament who
has come here to attend the session
should be removed from Delhi. You
can also consider the king of offence,
when it was perpetrated, how long it
has taken, ete. In these circumstances,
it is frightfully undesirable that any
Member of Parliament should be re-
moved from Delhi. In these circums-
tances we will be quite right in pre-
suming that the Member of Parlia-
ment does not enjoy any considera-
tion either under the rules and laws
or at your hands. (Interruptions).



Statement re:

! TREQAR . XA 9 gq
#ifsy

5911

weaw RERT - AT 43 A |

Mr. Speaker: There are two things
which we must consider. One is the
present privileges that we enjoy. It
should be pointed out to me that there
has been some breach of privilege or
some right has been infringed under
the rules that are there. The other is
that we shoulg enlarge the scope of
the rules, so that such a thing might
not happen. If we want to enlarge
them, it is only the House that can do
it, not the Speaker. A regular nolice
shall have to be given for that and
a regular procedure should be adopt-
ed. That is what I have been appeal-
ing to the hon Members again and
again that they are asking me to give
protection, to do this thing or that
thing. Am 1 competent to enlarge
the scope of the rules?

Shri Nambiar: Through you. we are
asking the House to do it.

Mr. Speaker: Mr. Nambiar iz an ex-
perienced parliamentarian,

Shri Nambiar: 1 have myself been
a victim to that,

Mr. Speaker: Now he wants protec-
tion for the old~#Wings?

Shri Nambiar: At least for fulure.

Mr. Speaker: Then he ought to
have taken care to give notice of
changes in the rules. He has not done
that,

Shri Nambiar: I will do that.

Mr. Speaker: When he does it, I will
certainly consider it. I do not think
there is any need for any further dis-
cussion on this matter. (Interrup-
tions).

t URTAOAT . HEm WRIed,
FHaa g F
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Shri Ramanathan Chettiar (Karur):

On a point of order, Sir.
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Dr, P, S. Deshmukh: May I say a
word?
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12,52 hrs,

.COIR INDUSTRY (AMENDMENT)
BILL*

The Minister of International Trade
{Shri Manubhai Shah): Sir, I beg to
move for leave to introduce a Bill fur-
ther to amend the Coir Industry Act,
1953,

Mr. Speaker: The question is:

“That leave the be granted to
introduce a Bill further to amend
the Coir Industry Act, 1953."

-The motion was adopted.

Shri Manubhai Shah: Sir, I intro-
duce the Bill.

12.52} hrs,

PREVENTION OF FOOD ADULTE-
RATION (AMENDMENT) BILL*

The Deputy Minister in the Minis-
.iry of Health (Dr D. S, Raju): Sir,
.on behalf of Dr. Sushila Nayar, I beg
to move for leave to introduce g Bill
further to amend the Prevention of
Food Adulteration Act, 1954.

- Mr, Speaker: The Question is:

“That leave be granted to intro-
.duce a Bill further to amend the
Prevention of Food Adulteration
Act 1954

. The motion was adopted.

Dr. D. S. Raju: Sir, I introduce the
Bill.

Prevention of Food DECEMBER 20, 1863
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12,53 hrs.

BANKING LAWS
EOUS PROVISIONS)

Mr. Speaker; The House will now
take up clause-by-clause consideration
of the Bill further to amend the Re-
serve Bank of India Act, 1834, the
Banking Companies Act, 1949 and the
State Bank of India (Subsidiary
Banks) Act, 1959. There is no amend-
ment to clase 2, I shall put jt to the
House. The question is:

(MISCELLAN-
BILL—contd.

“That clause 2 stand part of the
Bill."”

The motion was adopted.
Clause 2 was added to the Bill.

Clauses 3 and 4 were added to the
Bill.

Mr. Speaker, There are some amend-
ments to clause 5.

Shri Morarka (Jhunjhunu): Sir, I
beg to move;

Page 2, line 33,—
for ‘any other assets” substitute—

“other marketable securities of &
like nature” (52).

Page 2,—
for lines 37 and 38, substitute—

‘(d) “firm” meang a firm as
defined in the Indian Partnership
Act, 1932 of which the capital
subscribed by its partners exceeds
one lack of rupees.’ (53).

Page 5,—
for line 30, substitute—

“or with fine or with both.”
(55).

My amendment No. 52 is of a clari-
ficatory nature. The reason for this
amendment is, if we have the expres-
sion “any other asset”, then all the

*Published in the Gazette of India
dated 20-12-63.

Extraordinary, Part II—Section 2.
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companies which are acquiring any
type of asset would become a non-
banking company within the meaning
of this section and would become con-
trollable by the Reserve Bank, where-
as the intention of the Reserve Bank
is only to control the financial com-
panies, investment companies ete.
Therefore, those who are dealing in
shares or other securities will all come
under this. Therefore, this amend-
ment is onily to clarify the position
and make the intention more clear
and precise.

My amendment No. 53 defines the
word “firm”. The intention of this
amendment is to see that smaller firms
which have a capital of less than one
lakh rupees are not brought within
the purview of this Act. The reason
is this. There are many small firms
who are dealing on a small scale and
they als2 accept deposits of a very
small umount. For the time being,
Eince this is only a beginning, those
firms sl.ould not be brought within
the purview of this. My amendment
seeks to make il clear that small firms
which have a capital of less than
one lakn rupees should be left out.

My amendment No. 55, again, clari-
fies the position. Since this is the
first time that we are bringing all
these investment and other non-bank-
ing companies under the purview of
this law, any mistake made in the
submission of statements ete. ghould
be punished with rmprisonment or
fine or both instead of making im-
prisonment compulsory straightway.
Therefore, this also is of a clarifica-
tory nature and I hope the hon. Min-
ister would find it possible to accept
my amendments,

The Minislter of Planning and the
Minister ir the Ministry of Finance

(Shri B. R. Bhagat). Sir, I accept all ~

the three amendments,

Mr. Speaker: The question is:
Page 2, line 33,—

for “any other assets” substitute—
“¢iher marketable securities of
a like nature.” (52).

(Miscellaneous 5918
Provisions) Bill

Page 2,—
for lines 37 and 38 substitute—

‘(d) “Arm"” means a firm as
defined in the Indian Partner-
ship Act, 1932 of which the
capital subscribed by its part-
ners exceeds one lakh of rupees.’
(53)

Page 5—
for line 30, substitute—

“or with fine or with both."
(55)

The motion was adopted.
Mr, Speaker: The question is:
amended,

“That clause 5, as
stand part of the Bill.”

Clause 5, as amended, was added to
the Bill,

Clauses 6 to 8 were added to the Bill.

Then we come to
;f/ﬁﬁ

Shri M. R. Masani (Rajkot): Sir, 1
would like to oppose this clause. This
clause seeks to reduce the maximum
holding by any shareholder from 35
per cent. down to 1 per cent. of the
total holdings. The hon, Member’ Shri
Morarka yesterday made out an
excellent case against this clause. I
do not wish to argue the ground again, .
but I would like to say that this is
an entirely unwarranted and uncalled
for attempt to interfere with the hold-
ing of shares beyond the limits of what
may be considered necessary. After

all, in the Banking Bill this 5 per cent.

Mr. Speaker:
clause 9,

limit was laid down by this very
"Government itself. There is no reason
why the restrictions onge reasonable
should be increasingly made un-
reasonbale. 1, therefore, oppose this
clause.

Shri B. R. Bhagat: I have dealt
with this matter. The hon, Member



5919 Banking Laws

[Shri B. R. Bhagat]

raised this point in the general dis-
cussion and I have repliedq to it. I
do not want to take the time of the
House by repeating it.

Mr, Speaker: The question is:

“That clause 9 stand part of the
Bill.”

The motion was adopted.
Clause 9 was added to the Bill.
Clause 10 was added to the Bill.

Clause 11- (Amendment of section 20)

Mr, Speaker: There are some am-
endments to clause 11.

Shri B. R. Bhagat:
move:

Sir, 1 beg to

Page 8, line 20,—
omit “public” (29)
Page 8, line 25—

for “public
substitute—

company or as”,

“company if such company has
no managing agent or as the
managing agent or” (30)

Page 8,—
after line 27, insert—

“Provided that nothing in
clause (b) shall apply to the
grant of unsecured loans or ad-
vances made by the banking
company—

(i) against bills for supplies
or services made or rendered
to Government or bills of
exchange arising out of bona

fide commercial or trade tran-
sactions, or

(ii) in  respect  whereof
trust-receipts are furnighed to
the banking company.” (31)

Shri M. R. Masani: I beg to move:
Page 8,—
omit lines 20 to 27 (42)

DECEMBER 20, 1963
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Sir, the reasons for this amendment
are clear. 1 mentioned them in my
speech during the general discussion
and Shri Morarka and others also.
made out a case. I therefore, suggest
the deletion of sub-clause (3) which
needlessly interferes with the proper
functioning of banks,

Shri Morarka: Sir, 1 beg to move:
Page 8 lines 22 to 24,—

for “(where the articles of asso-
ciation of the banking company
provide for the appointment of
a chairman for a fixed term)”
substitute—

“(where the appointment of a
chairman is for a fixed term)”
(56)

Sir, this is a very simple amend-
ment and it is mainly meant to make
the intention very clear. The restric-
tions which are sought to be applied
to the Chairman who is appointed,
according to the Bill, only for a fixed
period by the Articles of Association
only. My amendment says that a
Chairman appointed for a fixed period
whether by the Articles of Association
or by a resolution of the Board or in
any other manner should be brought
in. I hope the Finance Minister
would find it possible to accept this
amendment,

Shri B. R, Bhagat: Sir, I accept the
amendment No. 56. 1 do not want to
say anything about Shri Masani’s
amendment because 1 oppose his
amendment and, ag he himself has
stated, 1 have answered these things
when he raised them during the gene-
ral discussion,

Shri M. R. Masani: Unconvincingly.
Mr, Speaker: The question is:
(i) Page 8, line 20—

omit “public” (29)
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(ii) Page 8, line 25,

for “public
substitute—

company or as",

“company if such company
has no managing agent or as
the managing agent or” (30)

Page 8,—
after line 27, insert—

“Provided that nothing in
clause (b) shall apply to the
grant of unsecureq loans or ad-
vances made by the banking
company—

(i) against bills for supplies
or services made or rendered
to Government or bills of
exchange arising out of bona

fide commercial or trade tran-
sactions, or

(ii) in respect whereof
receipts are furnished to the
banking company.” (31)

The motion was adopted.
1300 hrs.

Mr.  Speaker: 1 shall now put am-
endment No. 42 to the vote of the
House,

The gmendment was put and
negatived.

Mr. Speaker: The question is:
Page 8, lines 22 to 24,—

for *“{Where the articles of
association of the banking com-
pany provide for the appointment
of a chairman for a fixed term)”
substitute—

“{where the appoinment of a
chairman is for a fixed term)”.
(56)

The motion was adopted.

Mr. Speaker: The question is: .

“That clause 11, as amended,

stand part of the Bill

The motion was adopted.

AGRAHAYANA 29, 1885 (SAKA)
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Clause 11, as amended, was added to

the Bill,

Mr. Speaker: The question is:

“That clause 12 stand part of
the Bill.”

The motion was adopted.
Clause 12 was added to the Bill.
Clause 13— (Amendment of section 21)

Shri M, R. Masani:
move:

Sir, I beg to
“Page 9,— © T

omit lines 19 to 29.” (45),

My amendment No. 45 seeks to re-
move subi-clauses (c) and (d), This
clause, as has been argued by myself
and other hon, Members, interferes
with the right of a bank to make ad-
vances where they think it is in the
interest of the share-holders and the
depositors. This clause gives the
Reserve Bank power to give direc-
tions. As ] said yesterday, this is
giving power without responsibility.
The share holders ang the depositors
should know who is running a bank
and this super-imposition of bureau-
cratic interference with, the normal
running of a bank is liable to land
the banking industry in a gituation
which will lead to its destruction
with great harm to this country. I,
therefore, move this amendment,

Shri Sham Lal Saraf (Jammu and
Kashmir): To what Mr, Masani has
said, T would like to add something
more. Personally, 1 feel that this is
a half measure. By bringing a half
measure, it does not help us. The
hon, Minister should bring in a full
measure with the consent of all. A
measure like this will retard the pro-
gress of banking and also it will not
help the economy. I again submit to
the hon. Minister to reconsider this
clause. In keeping with the amend-
ment that has been moved by Mr.
Masani, this should be given recon-
sideration,
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Shri B. R. Bbagat: I do not agree
with the hon, Member that it will
retard the growth of banking indus-
try.

Shri U, M. Trivedi: (Mandsaur): I
want to say few words here.

Mr, Speaker: All right.

Shri U, M, Trivedi: Il is only on
the question of principle that this
amendment should be supported. 1
know that the Government must have
made up its mind and that is why it
has beep embodied in the Bill. But
then sometimes from the Government
also the reasons must come. Every
time to become unreasonable is not
fair to the House and is not fair to
him also. After all, a bank runs a
business and it is for a particular
purpose that a bank is established and
the main purposes of banks are al-
ways to accommodate concerns or
firms or corporate bodies to have their
business. Now, if that very function
is controlled by this provision, what
fun is there in running a bank? What
provision is Government making next
to allow a bank to determine for it-
self whether a particular loan is to
be given, whether a particular ac-
commodation is to be given, on what
circumstances the loans should be
given? The limitation that is put by
this provision means that you TUun
your house, but eat what I ask you to
eat and eat what I allow you to eat
and whether you may starve or die
is immaterial. 1 would say that the
Government should reason out thls
thing: why this provision is necessary,
It has not been explained at all why
this provision has become so neces-
sary that the Government should
insist upon having it and deny the
very fundamentals of banking busi-
ness. In this sense, I support this
amendment,

Shri Prabhat Kar (Hooghly): 1 op-
pose this amendment because here
what has been asked for ig that the
money deposited in a bank should
not be utilised in a manner which

DECEMBER 20, 1963
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will upset the whole economy, Now,
here, the purpose for which the ad-
vance may or may not be made is
what the Reserve Bank wants to
know. It is commoon knowledge that
banks are run merely for earning
profits by advancing money to be
invested in stock exchange angd other
fields and for the purpose of profit-
earning motive of an individual.
Now, it is necessary that the Reserve
Bank must know the purpose for
which these advances may or may not
be made. The margin is to be main-
tained. It is also common knowledge
that so far as those few persons who
have the opportunity of controlling
the banks are concerned, they can
utilise them with an advantage which
also is against the interest of banking
and, therefore, the purpose of this
clause is to give information to the
Reserve Bank. Even Mr. Masani had
to say that so far as the role and the
part playeqd by the Reserve Bank up-
till now is not to be condemned but
it is eommendable. From that angle,
the power is given to the Reserve
Bank and it is expecled that the
power will be utilised for the interest
of the banking industry which is one
of the most important functions of
the Reserve Bank. That is why I
support this clause as it is,

5924

Shri B, R. Bhagat: The hon. Mem-
ber, Shri Trivedi, said that the rea-
sonsg should be given. I think, he was:
not present yesterday when I explain-
ed this and in the debate also this
matter came up because this is an
important clause. To say that we
have not given any reasons is not
correct. Broadly speaking, this clause
proposes to give to the Reserve Bank
the power to give directions....

Mr. Speaker: He need not repeat
all those things that he had said,

Shri B, R. Bhagat: Thank you, Sir.
I think, the power of issuing direc-
tions....

Shri U. M. Trivedi: Sir, let us hear
those reasons....
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Mr. Speaker: All that he gave yes-
terday, should I allow him to repeat
that again?

Shri U. M. Trivedi: He wanted to
give some reasons.

Mr. Speaker: He has already given
all that and now he wants to repeat
them. If something new is to be
stated, that might be done,

Shri B, R. Bhagat: The hon. Mem-
ber does not object to (a) and (b),
that is, the purpose and the margin.
What he objects to is to the maximum
amount in respect of advances, That
is the very substance of it. He agrees
to the purpose and the margin, but
not to the amount. Therc should be
effective control in the larger public
intercst and in the interest of the

credit and other institutions of the
country with which the Reserve
Bank’s responsibility is there. It is

necessary that the Reserve Bank should
have these powers without which the
Reserve Bank will not be able to guide
the credit and other institutions, to
prevent any undesirable activity; and
to call all such desirable power to be
given to the Reserve Bank as'a
bureaucratic power and all that is, I
think, quite beside the point. So, I
oppose the amendment of the hon.
Member,

Mr. Speaker: I shall now put am-
endment No. 45 to the vote of the
House,

The amendment was put and
negatived.

Mr, Speaker: The question is:

“That the clause 13 do stand
part -of the Bill.”

The motion was adopted.
Clause 13 was added to the Bill,

Clauses 14 to 17 were added to the
Bill.

AGRAHAYANA 29, 1885 (SAKA)
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Clause 18— (Insertion of new part
after Part 1I)

Mr, Speaker: There are amend-
ments by Shri T. T. Krishnamachari—

Nos, 32, 33, 34, 35, 36 and 37T.
They are all moved.

Shri T. T, Krishnamachari: Sir, I
beg to move:

“Page 10,—
for lines 34 to 37, substitute—

“Provided that if, in the
opinion of the Reserve Bank,
any delay would be detrimental
to the interests of the banking
company or its depositors, the
Reserve Bank may, at the time
of giving the opportunity afore-
said or at any time thereafter,
by order direct that, pending the
consideration of the representa-
tion aforesaid, if any, the direc-
tor or, as the case may be, chief
executive officer or other officer
or employee, shall not with
effect from the date ©f such
order—

(a) act as such director or
chief executive officer or other
officer or employee of the
banking company;

(b) in any way, whether
directly or indirectly, be con-
cerned with or take part in
the management 'of, the bank-

--ing company.

(3) (a) Any person against
whom an order of removal
has been made under sub-
section (1) may, within thirty
days from the date of com-
munication to him of the
order, prefer an appeal to the
Central Government,

(b) The decision of the
Central Government on such
appeal, and subject thereto,
the order made by the Reserve
Bank under subi.section (1)
shall be final and shall not be
called into question in any
court;”, (32)
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‘“Page 10, line 38—
for “(3)" substitute “(4)” (33)
“Page 11, lines 7, 12, 18 and 29—

for “ (4])’, ll(5}", " (6)" md
“(T)", substitute—

"{5)”, ll(e)l" 1((7)!! and ‘l(a)'l
respectively, (34)
“Page 11, line 8—
after “sub-section (1)" insert—
“or under the proviso to sub-
section (2)". (35)
“Page 11, lines 37 and 38—

for “not more than five"” subs-
titute—

“one or more". (36)
*Page 11,—
after line 39, insert—

“Provided that the number of
additional directors so appoint-
ed shall not at any time exceed
five or one-third of the maxi-
mum strength fixed for the
Board by the articles, whichever
is less”. (3T

Mr, Speaker; Then there are amend-
ments by Mr. Masani—Amendments
Nos. 46, 47 and 50. They are moved.

Shri M, R. Masani: Sir, I beg to
move: 7!

“Page 10,—

omit lines 34 to 37." (46)
“Page 11,—

omit lines 12 to 28." (47)
Page 11, line 38—

for “five persons” substitute,—
“one person” (50)

Mr. Speaker;: Then there are
amendments by Mr. V. B. Gandhi.
Is he moving them?

Bhri V., B. Gandhi: I do not move
my amendment No. 42,

DECEMBER 20, 1963
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Mr. Speaker: The amendments Nos.
are 48, 49 and 51.

Shri V, B. Gandhi: The amendment
Nos, 48 and 51 I move. Amendment
No. 49 1 do not move,

Sir, 1 beg to move:

“Page 11,—
for lines 12 to 17 substitute—

“(5) Where an order under
sub-section (1) has been
made, the Board of Directors
of the banking company con-
cerned may, in consultation
with the Reserve Bank,
appoint a suitable person in
place of a director or chief
executive officer or other offi-
cer or an employee who has
been removed from his office
under that sub-section.” (48)

“Page 11, line 38—

for “five persons” substitute

“two persons” (51)

Shri M, R, Masani: Sir, I have
moved these amendments, 46, 47 and
50, to this clause bearing on
different aspects of this matter.
It these amendments are not accep-
ted, 1 would like to oppose the clause
as a whole. This clause as a whole
seeks to do something which hon.
Members from the Congress Party
vesterday quite rightly described as
being contrary to the rule of law and
importing new criteria of justice and
equity which are alien to this Consti-
tution of ours and to the Constitution
of all socielies.

Sub-section (1) says that the Re-
serve Bank may remove from his
position a director, officer or even an
employees of a bank for two reasons,
for conducting the company in a
manner detrimenta] to the interests
of the depositors and alternatively
for securing the proper management
of the company. The first at least
makes a little sense, however worth-
less' the opinion of the Reserve Bank
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without the check of somebody else
might be. But for the Reserve Bank to
say that somebody may be dismissed
from his job because, in their opinion,
the proper running of the company
demands it, is as objectionable as the
clause in the Companies Bill which
we were unfortunately persuaded to
pass the other day, which said that
Government could decide better how
a business should be run. This again
is the same ridiculous principle that
a Government official or someone else
knows better how to run your own
business. In my opinion and in the
opinion of those who believe in a free
business economy, the people who risk
their own capital and whom the
shareholders have elected are the
best and sole judges about how to
vonduct their business. The proper
management of a banking company
is in the hands of those who own the
company and to give the bureaucrat
ithe power to sit in judgement on the
running of a company and to go so0
far as to remove a man from his
office to which he is duly eclected is
entirely arbitrary and contrary to all
concepts of justice and equity.

In my threc amendments, I have
ricd to make the effect of this clause
somewhat more limited. My first
amendmeni, namely amendment No.
48 deals with the proviso at page 10
of the Bill. There, you will notice
from sub-section (2) that normally
a director to be removed would be at
least given a chance to be heard in
his own defence or justification. But
ithéen the proviso says:

“Provided that it shall not be
necessary to give any such oppor-
tunity if, in the opinion of the
Reserve Bank, any delay would
ve detrimental to the interests of
the banking company or its de-
positors: ",

Shri Morarka: That s
amended by Government,

being

Shri M. R. Masani: As amended
100, it does not altogether meet my
point. I appreciate thie amendment,

18681 (Ai) LSD—S5.
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and I think it is an improvement on
the original clause, I admit that the
Government amendments to this
section are helpful in mitigating
some part of the mischief. But enough
mischief remains, and because some
part of the mischief remains, I am
moving these amendments which
seeks to provide that this proviso be
dropped. Under any canons of equity
it is known that a man must be heard
before he is judged, Here, the judge
is given the right to decide that in
some cases he may not hear the party.
This is entirely unnecessary and
should be dropped.

By my second amendment to page
11, I seek to delete sub-sections (5)
and (6). The provision in the Bill
says that when a man has been re-
moved, the interference should not
stop and the mischief should not
stop, but the Reserve Bank may move
into appointing a successor also. In
modification of the banking law which
had been drafted and which is
now operative, what is the reason for
saying that when a man is removed,
even the successor must be appoint-
ed by Government or governmental
institution? May I point out that this
applies to directors, officers and even
ord’.nary emplovees, even an accounts
clerk could be removed and Govern-
ment would say ‘We shall appoint
vour successor.". This is entirely be-
yond the needs of the case. Deal with
the malpractice. but why make your
imposition permanent? If you want a
banking company to function, then
your interference should be limited
to the needs of the case. Here, it
secms to me that in sub-sections (5)
and (6) it goes well beyond the needs
of the case.

Finally, my amendment No. 50
says that Government should be em-
powered fo appoint one director but
not ag many as five, Here again, my
hon. {friend the Minister has intro-
duced gn amendment which is some-
what more reasonable than the origi-
nal clause or the original proposition.
Here, again, one Goverment nomi-
nee on a board, everyone should
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realise, is adequate. He has to act as
a watch-dog; he has to act as a guide;
if yo like, he has to act as a spy. But
surely one man acting as a watch-dog
is as effective as five people or two
people or three people. 1 see that my
hon. friend Shri V. B. Gandhi has
suggested two. I am not quarrelling
over numbers. I am trying to limit
the mischief of this unwarranted
interference to the minimum, and
I suggest that one Government direc-
tor on any company or bank is per-
fectly adequate for the purpose of
giving the Reserve Bank a finger in
the pie, The capacity to have a veto,
the capacity to watch, and the capa-
city to report to the Reserve Bank
will be there; multiplicity of num-
bers will not do any good.

If even these three modest amend-
ments of mine along with the amend-
ments of the Congress Members are
not accepted, then, ultimately there
is no remedy for those of us who want
to keep before ourselves 5 perspec-
tive and a sense of proportion but to
oppose the whole clause and to vote
against it.

Shri V. B. Gandhj (Bombay Cent-
ral South):My amendment No. 48
seeks to suggest that lines 12 to 17 at
page 11 be substituted as given in my
amendment. The object of this
amendment is that the right of ap-
pointing a director in place of the
one who will be removed by the order
of the Reserve Bank should belong to
the board of directors. This right
normally does belong to the board of
directors, and there is no good reason
why Dbecause the Reserve Bank
thought it necessary to order the re-
moval of one director or one officer,
that right should be taken away from
the board. However, I am willing
to go some distance in the direction
of making some concession and sug-
gest that the new director may be
selected by the board of directors in
consultation with the Reserve Bank
of Indla.

DECEMBER 20, 1963
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So far as amendment No. 49 is con-
cerned, I have not moved it. But in
amendment No. 51, my proposal is
that instead of ‘five persons’, we
may substitute ‘two persons’. These
five persons are five substitute or
additional directors for whose ap-
pointment Government are taking
power. Normally, we do not under-
stand why these five are necessary.
After all the functiong that these
Government directors are expected
to perform would be to influence the
other members of the board, to be
watchful and to see that the opera-
tions and the activities of the bank
are conducted in a manner not detri-
mental to the interests of the depo-
sitors and so on. If those are the
functions of these directors, then one
should be just as good as any other
number. However, I have suggested
thhat we should have two  directors,
that is, two additional directors just
for the sake of being more helpful.
But we see that Government are not
here seeking to impose a majority on
the board. That intention is made
clear by the new amendment that
Government have moved.

However, the Government still
seem to stick to the notion of 5
members or one-third of the mmaxi-
mum strength fixed by the articles
of association, whichever is less. But
that number 5 is still there some-
where in the mind of Government.
As I said, the purpose would be just
as well served by having one or at
the most two members if we consider .
the function of these directors as
I have stated.

Shri Prabhat Kar: I oppose the
amendments moved by Shri Masani.
He made the point that without
giving an opportunity the man will
be suspended. That has been taken
away by the amendment of Govern-
ment, Now everyone will be pgiven
an opportunity. In the opinion of the
Reserve Bank, if the continuance
of the man in a particular post is
considered dangerous to the inte-
rest of the company or industry. he
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will be suspended and an opportunity
will be given, and then the necessary
steps taken,

Shri M. R, Masani: First suspend,

then given an opportunity!

Shri Prabhat Kar; Even now that
is the case in every case. It is so
in his Tata company (Interruption).

Shri M. R. Masani: Only one's
employees, not free people,

Shri Prabhat Kar; Secondly, as
regards the question of the Chairman
and executive officers, even now

under the Banking Companies
Act, the Reserve Bank has
the power to decide about

an employee including managing direc-
tor. The big business people may
have various nomenclatures, It will be
difficult to embody all these nomencla-
tures, That is why the word ‘em-
ploee’ has been put in, So there is no
danger of the Government acting in a
different way:; it has not been done
in spite of the fact that already power
is vested in the Reserve Bank in this
matter,

So far the appointment of the direc-
tors is concerned, it has been stated
here that the number wil] be not
more than 5. The amendment is to
the effect, whether it iz one-third or
five, whichever ig less. The appreche-
nsion that the Reserve Bank will
through this go in for back-door con-
trol and thus control the whole thing
has been removed. Government are
specifically mentioning that they
do not want to control by a3 majority
in the board.

The first and foremost thing is
that control over management is
necessary. [ would have preferred if
instead of control like this there had
been nationalisation, The  present
measure of control is 3 very mild
manner of control, 8 minor step that
has been taken, though in the right
direction, I gave an illustration yes-

and I am prepared to give
hundreds of illustrations, how the bank

(SAKA) (Miscellaneous 5934
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managements function. The prosperity
of the banking industry, as it is today,
is dependent not on the efficiency of
the managements.

Mr. Speaker: We need not reopen
that now.

Shri Prabhat Kar: Shri
Masani said that the banking indus-
try is flourishing. I am saying that it
is flourishing not because of the effi-
ciency of the managements but be-
cause of the expenditure of Plan
whereby money is flowing to the
banks. But what is being done s
that instead of utilising it properly,
there are cases where managements
are mis-utilising it. So the prosperity
of the industry or development of
banking i more due to the Plan ex-
penditure than due to the  efficient
management of individual banks.
Rather there are inefficient manage-
ments. It is to control them that this
power is being vested in the Reserve
Bank.

Shri U. M, Trivedi: The rnrevi-
ous speaker has expressed his views
in a very lucid manner, but there is
no reason to support his  argument,
except that he is obsessed with this
that a particular person because he
belongs to a particular type of profes-
sion, must have his functions curtai-
led. That is the only object in view.
I will only speak on amendment No.
46. The reasons for removing a man
or for apprehending him are reasona
which relate to that  apprehension
which are described in every Act, that
a man does a particular type of thing
and then certainly for that he can be
appprelrended and brought to book,
detained or anything of that kind.
Here the reason is so broad that it
may cover anything. What can be
the reason? Supposing the Govern-
ment were to say that 3  particular
man is putting on a white cap, there-
fore, we will not keep him. Or be-
cause g man wears a black cap, we
will not keep him. Or because he has
a turban on, he cannot bs kept. That
can be a reason.

Mr. Speaker:
alone.

I may be left
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Shri U, M. Trivedi: I am sorry.
You have a black turban, but I am
talking of a white turban.

Mr, Speaker: Whether
white does not matter.

black or

Shri U. M, Trivedi: Therefore
anybody can be removed on such
grounds. Or it may be that because
@ man is moving about bare-headed,
they may not like to keep him. Will
these reasons be defined by Govern-
ment anywhere? Will rules be fram-
ed to specify the reasons? Is there
any provision anywhere to say that
these reasons will be described? Gov-
ernment have not explained to us
that these reasons will be such ag will
be just.—I do not use the word ‘con-
venient'; I use the world ‘just’. Can a
rational indication be given of  the
reasons on the basis of which a man
will be removed.

The other question is about giving
an opportunity of hearing before
awarding the punishment. If the Re-
serve Bank so thinks the man will
not be heard. He will be heard later
on. Action will be taken first. That
means there will  be a  prejudice
against hrim to begin  with. Then
when it comes to a hearing, it  will
be always a fait gccompli. If  the
Government wants to go the whole hog
in this matter, it iy necessary to pro-
vide a safeguard according to the
principle of natural justice that a
man must not be condemned unheard.
Here there is no question of double
opportunity enjoined in article 311
of the Constitution so far as govern-

ment employees were  concerned—
which has been taken away. Here
there is not even ong  opportunity.
The other opportunity contemplated

ig only against the order, why the
order should not be made. First, a
prejudice has already been created;
then the opportunity is given to show
why the order should not be made.
The opportunity should be given in
such a manner that it does not prove
1o be merely a mirage.

DECEMBER 20, 1963
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Shri B. R. Bhagat: 1 must say

that the hon. Member was not present
yesterday here. Therefore, he lag re-
peated the whole argument. There is
no violation of any principle of natu-
ral justicee The due process of law
will be gone into. To say that he will
have no opportunity 1o represent is
wrong. I think the hon. Member also
admitted that the subsequent amend-
ment that we have moved improves
the position and he can go in appeal
to the Central Government.

Shri M. R. Masani: Improves par-
tially.

Shri B. R. Bhagat: He objects
even to the fact that the orders will
be in writing and he has tried to
make light of what the reasons can be.

The Reserve Bank has got tp come
te the conclusion that the activities of
certain persons, be they directors or
officers or other employees are deteri-
mental to the interests of the deposi-
tors. It is common knowledge that
due to such activities, banks have
gone into liquidation. There has been
4 run on the banks. It could have
been prevented if the Reserve Bank
had these powers.

Another mistake of the hon. Mem-
bers is that they equate the banking
companies with other ordinary com-
mercial or industrial companies. I
think Mr. Masani very well knows
that to give powers to shareholders to
control the banks will be disastrous . .

Shri M. R, Masani: I do 1ot agree at
all.

Shri B. BR. Bhagat: . for the
simple reason that banks may have
a share capital or share-holding of
a crore or two but may have deposits
of 100 or 200 crores. There is no re-
lation between  shareholding and
deposits; it may be 50 or even 100
times.
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Shri M, R, Masani; The depositor
has made his choice freely, Respect
his choice.

Shri B. R. Bhagat: The depositor
made his choice because there is suffi-
cient guarantee and control given by
Parliament through the Reserve Bank.
So, they are reasons from misconceiv-
ed notions. By these amendments
you are asking the same people who
have put in these undesirable people
who are to be removed in the interest
of the banks; you want the same
people to be given powers and they
will appoint the same set of undesir-
able people as they have no concern
with the interest of the banking cem-
panies. To give powers to the same
set of people would lead to the banks’
ruin. So, I suggest the acceptance of
the amendments moved by the hon.
Finance Minister which make  the
position flexible. 1 oppose the other
amendments.

Mr. Speaker: Shall 1 put all the
amendments? Sir V. B. Gandhi,

Shri V. B. Gandhi: I wthdraw my
amendments.

Mr. Spetaker: Has the hon, Mem
ber leave of the House?

The amendments were, by leave,
withdrawn,

Mr, Speaker: I shall now put am-
endments 46, 47 and 50 to the vote
of the House,

The amendments were put and
negatived.

Mr. Speaker: The question is:
(1) Page 10,—
for lines 34 to 37, substitute—

“Provided that if, in the
opinion of the Reserve Bank,
any delay would be detrimen-
tal to the interests of the bank-
ing company or its depositors,
the Reserve Bank may, at the
time of giving the opportunity

Provisions) Bill

aforesaid or at any time there-
after, by order direct that, pen-
ding the consideration of the
representation aforesaid, if any,
the director or, as the case may
be, chief executive officer or
other officer or employee, shall
not, with effect from the date
of such order—

(a) act as such director or
chief executive officer or other
officer or employee of tic
banking company;

(b)in any way, whether direc-
tly or indirectly, be concerned
with, or take part in the mana-
gement of, the banking company.

3 (a) Any person against whom an

order of removel has been made
under sub-section (1) may,
within thirty days from the
date of communication to him
of the order, prefer an appeal
to the Central Government.

(b) The decision of the Central
Government on such appeal,
and subject thereto, the order
made by the Reserve Bank
under sub-section (1), shall be
final and shall not be ecalled
into question in any court;"”(32)

(ii) Page 10, line 38,—
for “(3)" substitute “(4)". (33).
(iii) Page 11 lines 7, 12, 18 and

for “(4)”, “(5)”, *“(6)” and
“(T)", substitute—

“(5)", ()", “(T)" and “(B)",
respectively (34).

(iv) Page 11, line 8,—
after “sub-section (1)" insert—

“or under the proviso to sul')-
section (2)" (35).

The amendments were adopted.

Mr. Speaker: The question is;

(i) Page 11, lines 37 and 38,—
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[Mr. Speaker]
for “not more than five” substi-
ite—
“one or more’ (36).
(ii) Page 11,—
after line 39, insert—
“Provided that the number
of additional directors so
appointed shall not at any
time exceed five or one-third
of the maximum strength
fixed for the Board by the
articles, whichever iz less.”
(37).

The amendments were adopted.
Mr. Speaker: The question is:

“That clause 18, as amended. stand
part of the Bill”

The motion was adopted.

Clause 18, as amended. was added to
the Bill.

Clause 19— (Amendment of Section
44A),

(Amendment made)
Page 13, line 15—

after “legal proceedings” insert—
“(whether in appeal or other-
wise and whether instituted be-
fore or after the commencement

of the gaid section 19.” (38).

(Shri T. T. Krishnamachari)
H‘r. Speaker: The question is:
“That clause 19, as amended, stand
part of the Bill."
The motion wus adopted.

Cluuse 19, as amended, was added to
the Bill.

Chause 20 was addel to the Bill.

Clause 21— Amendment of section
45)

(Amendment made)
Page 18, line 33—
after “legal proceedings” insert—

“(whether in appeal or other-
wige and whether inatituted be-

DECEMBER
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fore aor after the commencement
of the said section 21)". (89).

{(Shri T. T. Krishnamachari)
Mr, Speaker: The question is:

“That clause 21, as amended.

stand part of the Bill".
The motion was adopted.

Clauses 21, as amended, was added to
the Bill,

Clause 22 to 26 were added to the
Bill,

Clause 26—(Amendment of section 47)
(Amendment made)
Page 16, line 21 —
for “sub-section (4)" substitute—
“sub-section (517, (40)

(Shri T. T. Krishnomachari).

Mr. Speaker: The question is:

“That clause 26, as
stand part of the Bill".

amended,

The motion was adopted,

Clause 26, as amended, was
added to the Bill.

Clauses 27 to 30, Clause 1, the Enact-
ing Formula and the Title were added
to the Bill.

l
Shri B. R. Bhagat: Sir, I beg te
move:

“That the Bill, as amended, be
passed.”

Mr. Speaker: The question is:

“That the Bill. as amended, be
passed.”

The motion was edopted.
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13.35 hre.

JMR. DEPUTY-SPEAKER

DFELHI DEVELOPMENT (AMEND-
MENT) BILL

The Minister of Health (Dr. Sushila
Nayar): Sir, 1 bag to move:*

“That the Bill to amend the
Delhi Development Act, 1857, be
saken into consideration.”

IN THE CHAIR]

This amending Bill is a very inno-
eent Bill to the best of my under-
standing. There are in it certain pro-
visions relating to land acquisition
procedure. In actual practice land
was acquired by the Government
under the provisions of the normal
land acquisition laws. This was done
in order to give better compensation
0 the people whose lands were ac-
quired. None of the provisions relat-
ing to the acquisition of lands were
ever utilised and practically all the
Jands: that were needed have already
been acquired. As guch those pro-
visions which are redundant and
‘which have never been utilised are
proposed to be struck off. Apart
from that there is in clause 4 a pro-
wvision thalt the DDA shall constitute
an advisory council for the purpose
of advising the Authority on the pre-
paration of the master plan and zonal
devclopment plans. As zonal plans
will be basically a replica of the
land use plan of the Master Plan
with some more internal details, there
will be hardly any need to oconsult
the advisory council. The object now
iz to conflne the attention of the
council to specific matters considered
M for such consultations in regard
4o preparation of zonal development
plans,

There is no provisien in the Aect
&t present permitting the setting up
of committees of the Authority to
deal with specific matters. It is pro-
posed to make a new provision autho-
rising the Authority in this behalf.
1 is further proposed that such com-

AGRAHAYANA 29,

1880 (DAKA) LUerUelopmen
(Amendment) Bill
mittees may conslst of any of the
members of the Authority as also any
person or persons appointed by the
Authority by virtue of expert know-
ledge and experience, Thig is the
change proposed in clause 5,

Sub-section 2 of section 7 of the
present Act could be construed as
limiting the content of the Master
Plan to the matters specifled therein
and to preclude inclusion of any
other items that may be considered
desirable or necassary. The pro-
posed amendment ig to widen its
scope by providing that the Master
Plan may provide for any other mat-
ter which is considered necessary for
the proper development of Delhi.

In clause 7. under the provisions of
the present Act the Master Plan has
become u wvery rigid document, As
the Act does not provide any easy
procedure for the sanctioning of any
deviations which may be considered
necessary. As in the process of actual
development, minor changes will be
inevitable, unless they can be expedi-
tiously carried out, the the actual
work of development would be great-
ly hampered from time to time. It is.
therefore, proposed to add a new sec-
tion to provide for the sanction by
the Delhi Development Authority of
modifications tp the Master Plan or
the zonal development plans which
are not of a substantial nature and
which involve no change in the land
uses, population density, etc, How-
ever, the DDA will be required to
report to the Central Government any
change sanctioned by it under this
power,

In clause 8 what is going to be
done ig this. The Delhi Development
Act, 1957 requireg that no declaration
of development areas shall be made
by the Central Government except
after consultation with the Delhi
Development Authority and the Muni-
cipal Corporation. Ag this leads to
abnormal delays, it is proposed that

*Moved with the recommendation of the President.
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[Dr. Sushila Nayar]

a provision should be made eMpower-
ing the Government to declare any
area in Delhi as a development area
if it is sat’sfieq that this should be
done, if the views of the Municipal
Corporation of Delhi or the DDA are
not received within 30 days of a re-
ference having been made to them.
Otherwise, the reply may not be re-
ceived for a long time, and nothing
can be done before receiving the re-
plies. Now, a period 30 days has
been given within which they can
send a reply.

Then I come to clauses 9 and 10 and
provision for acquisition of land made
in sectiong 15 to 20. I have already
mentioned that we are deleting this
provision as it has neither been used
nor is likely to be used in the future.

Then I take up clause 11. Accord-
ing to the scheme of acqfisition of
land for planned devclopment of Delhi
and dipsosal of such land after ac-
quisition, it is intended to place at
the disposal of the Delhi Development
Authority a large area out of the ac-
quired land under the provisions of
this Act. Some portions of this land
might fall in the developed areas and
some in the non-developed areas. In
view of the provisions of sub-section
(2) of section 12, there will be diffi-
culty in the absence of a provision
of the Act, in the way of the DDA car-
rying out development of land in the
non-development area. For instance,
there may be need for a slight
widening of the road in the non-
developed areas. At the present time,
the DDA is not competent to carry
out that work in the non-developed
areas or spend money on it. If it is
required to do it in the interests of
development, it will be useful if
the Authority could spend money and
get it done rather than depend upon
the Corporation or the Municipal
Committee and keep on writing to
them. Therefore, the powers are
being taken that if necessary, the
development work could be carried
out by the DDA in non-development

DECEMBER 20, 1963
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areas. We propose to remove this de-
fect by making a suitable amend-
ment to section 22 to enable the
DDA tp undertake works of develop-
ment on lands placed wut the disposal
of the Authority under section 22,
even though they do not fall in 3
development area,

In clause 12 what we seek to do is
this, There is no provision in the
Act cnabling the Authority to borrow
money from any source except the
Central Govermment. It is proposed
to authorise the DDA to borrow money
from sources other than the Central
Government by way of loans or de-
bentures on such conditions ag may
be approved by the Central Govern-
ment. This will help the Authority
to take loans from the market should
it be necessary for any particular pur-
pose or loans from the LIC and the
like. )

Then about clause 13, provision s
to be made laying down that contra-
vention of any terms and cenditions
about the use of any land or building
would constitute a continuing offence,
that is, where the contravention was
not removed after the first conviction,
the offender would be liable to the
punishment with further fine which
might extend to Rs, 250 for each day
during which such offence is continu-
ed.

With regard to clauses 14 and 15,
the existing provisions of sub-section:
(1) of section 38 and sub-section (1)
of section 31 are restricted to erection
of any building in any development
area. The powers conferred thereby
cannot be used, for example to get
an unauthorised laying out of road
or digging of a tank, etc, removed
or stopped. We can stop an unautho-
rised building but if somebody puts
up =n unauthorised road, it is mnot
possible. Supposing they dig a tank
in a place where they should not, we
cannot stop them. Now, powers are
sought to be takepn to take care of
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this also. This will empower the Ad-
ministrator (o0 have such unauthorised
development stopped or removel.

Then I come to cluuse 16. The pro-
posed sub-section (lA) of section 30
and sub-section 3 of sectiop 31 of the
Bill provide for the framing of the
rules by the Central Government for
prescribing the procedure which the
Administrater of the Union Territory
of Delhi will be required to observe
before taking any action thereunder.
The proposed amendment under clause
16 is, therefore, of a consequential na-
ture,

Then I come to clause 17. Provlsion
is proposeq to be made for the service
of the notice on the person who may
be found to be carrying out the deve-
lepment under objection in addition to
the service of notice on the owner of
the land. There is the possibility that
the owner of the land and the person
providing the amenity or undertaking
the development mray be different.
Otherwise, we had only one, but it is
possible that the two may be diffe-
rent. So we are making a distinction.

Then there are other changeg which
are more or less of a minor nature.
For instance the Vice-Chairman was
a whole-time man. Now, we have
said that it may be possible to give
him some other duties and responsi-
bilities if necessary,

With these words, I would commend
this amending Bill for the considera-
tion of the House.

Mr, Deputy-Speaker: Motion moved:

“That the Bill to amend the Delhi
Development Act, 1857, be taken
into consideration.”

it wTw QR (THET) ;T
wgrew, frest awr ® qaye # ww
wfaT T & A O ar A 9w
G Y AAT A QAT X W qA A
gaaTar, 9& & qgedl ¥ ag e sTAn
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¥ o T fear & 1 s T W
w1 G 1 & wwwAr £ i TEw of @
AR

fag®r fama &1 w7 9% ¥ o,
o & wowETT 1 e 6 T gwame
F A, AR 39 fawt ¥ & gy faw
mar & e AT qy ¥ e omar ¢

“If in the opinion of the Central
Government, any land ig reguired
for the purpose of development, or
for any other purpose, under this
Act, the Central Government may
acquire such land under the provi-
sions of the Land Acquisition Act,
1894."

" qewe ar fawr ¥ sggeqr O fi
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fod T &1 TwwT & A & A
forserer €Y ord

T AT € # e omar &, qa
€ 9T

“(6) No compensation shall be
claimable by any person for any
damage which he may sustain in
consequence of the removal of any
development under gection 30 or the
discontinuance of the development
under this section.”

oAl a et A7y #r w1 W
=9 TE &7 7w | 9gq wfewray
T SANTGITETE, AR € aeew,
o gA IART IATEI AW | OEH
A & 779 o fe w¥e{ sfz
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¢ fE F%c0r wifs ot form 23 @ o=
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#1977 AT i o7 FIFAT F1 @@ Afrow
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fdrm g7 1 7w w1 &1 d fe
Feammaear & afyx ra ¥ @¢
st &7 fean f g Y B ad
feqr o gem | & mAmem § froge
gferare 21 S A# ¥ | wad dfed
G ¥ £ | 7Y 20 H IH Qo 9T,
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“87 (1) Where, in the opinion of
the Authority, ag & consequence of
any development having been exe-
outed by the Authority in any deve-
lopment area, the value of any pro-
perty in that area or in any area
other than the development area,
which hag been benefited by the
development, has increased or will
increase, the Authority shall be
entitled to levy upon the owner of
the property or any person having
an interest therein a betterment
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charge in respect of the increase in
value of the property resulting from
the execution of the development:”

ta faar & fF o smaifer &7 aoa
H AT, ST §9H § A1 4 A9 4z
st o1 A # ) fggEe w7 skt
ar g9 €19 2, 3941 39 a1dl ®7 g
H 3T A8 o | 3% ged A g,
IR FASAT T AFTEAT AGL FAT
AT | FAAT &1 qFaen ar fafaes
& FAT 92T &, W7 A A O qi+
¥ oF A | I geged wfastfat
FT ST FT FATY F AT A@T & | AY
T WE ¥ 3w may § fr few g
FrogRe ¥ faawEr SR odm w5,
0 qret mify #Y F0 w3 § 1§ a9
T W 7 At & fe € gfew
FY AT AL R, IGIA AT ATAT WY A2
& 9 adt g7 W At F qg §
W EAT ]

ag far f& = @ smfad
wfag @ Jm @t Swk fawrs W
B TE FT TFAT | W G F1 FAfaw
g AT AT R | WY Ag wAfa
gY s A fat off mww 9T oan
sIgef 9T T W & R v aha
3 W ¥ 1| T w1 A gg)r Aty
wuit f§ o7 @3 § ) wwfag &
wea g 5 @y & g ¥ @
SHTL FT GEA q@ AT AACEE TE
& ¥ A e A fmoom
& fae FTETRE #Y & w5 dfaw
W 5 STATE # ga g} §ifog
ot wre OuT T FT oy ar sTwt
aifge 3@ TR ¥ #9199 A wHE
w § faw ¥ fr v A w fieew
# figie ¥ £ &1 g0 g ) A%
I g A WA g, wE FT WR
6% WA 9 WT N AR Ao &
wdl e dar g wefag Tor
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frags & fasw fam 7 &® T =0
Tl #1 qed fEwr 9@ diiw
srafaoms & | faoet & favm & am
X feedt & gdEr & g F9 &
F omiTrAt Ag g AW A A A
frags & & )

Shri Shiv Charan Gupta (Delhi
Sadar): Mr. Deputy-Speaker, Sir gene-
rally I support this Bill because it has
removed many difficulties of the Delhi
Development Act and has thus tried
to smoothen the working of the Delhi
Development Act. But I have to men-
tion one or two points,

Ome is, in this Bill a clause has been
added to increase the number of
official representatives from 2 to 3.
I will urge upon the Minister to consi-
der the desirability of adding one
more representative of the Delhi Ad-
visory Committee of the Home Minis-
try. At present there are two rep-
resentatives, one from the Lok Sabhs
and the other from the Rajya Sabha.
It will be proper that more represen-
tatives of the people are associated
with the work of the Delhi Develop-
ment Authority as that authority is
now engaged on the development of
Delhi according to the Master Plan
prepared by it.

WY ORTEATAT | IIETE HEREA,
qeA # A AWT amgtw adt g9
AU
Mr, Deputy-Speaker: The Bill is
being rung, f

To gl AWMT A, IH
gred #1 uF frare w & fF o ah
€ af & 19 KK 77 L fqWT g7
gl fegr @ & WifF a3 o adl
TERT A3 A & w7 F 9w A WA
wTHY AT R ITH § A WA KT ;E
fF g9 a9 F1W ¥ FI fAWT &= A
3 gy mwgfE 97 FT A T Al wee
g
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Mr. Deputy-Speaker: Order, order.
When the quorum is challenged I
have to ring the Bell and get the
quorum.

Y aya fag : 4T, §4 g=E
faama ag g wfge v dF "aew
AifF grea 1 HETAr wiv w9 §
37 &t A=A F o mavw wwg
A )

Mr. Deputy-Speaker: There is
guorum now. The hon, Member may
proceed.

Shri Shiv Charan Gupta: The other
point is, while implementing the Mas-
ter Plan it is quite necessary that
sume modifications are allowed by the
Dethi Development Authority and by
the Government., Sieps are being
taken now in this Bill to empower
rne Delhi Development Authority to
make certain modifications.  Besides
that, asx vou are aware, in the Master
Plan no detailed plan of Old Delhi
was prepared and it was left for futyre
consideration in what  manner  the
conal plans should be framed and how
‘e huilding activities should be al-
iowed. 1 think it is very desirable
that gome steps should be taken to
sotify to the public what  are the
amendments and what are the modifi-
cations so that the people may know
in what area what sort of construc-
swon is allowed,

Besides that. I find here an addi-
swnal Section 22A which lays down:

“22-A. Notwithstanding anything
vontained in sub-section (2) of sec-
tion 12, the Authority may, if it is
of opinion that it is expedient to
do so, undertake to carry out any
development of any land which has
been transferred to it or placed at
its disposal under section 15 or sec-
tion 22 even if such land is situate
in any area which is not a develop-
ment area."”
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Now, Sir, at present some area is
developed by the Delhi Development
Authority after declaring it as a deve-
lopment area and some area is sanc-
tioned by the Corporation for deve-
lopment. If this clause is required in
order to remove the difficulties in the
matter of road construction or such
other minor works I have no objec-
tion. But if thig clause is going to be
utilised by the Delhi Development
Authority to take powers for sanec-
tioning development of large chunks
of area for development purposes,
then I think it will conflict with the
authority of the Corporation and there
may be some confusion in the actual
working. I would, therefore, like the
Minister to consider this point also.

I have to mention one or two other
points, One is, the Master Plan for
Delhi was approved more than a year
back. There are about 360 villages and
Delhi is an urban place, Unless some
concrete steps are taken to prepare the
lav-out plans of these villages, whe-
ther they are urban or rural villages,
and, besides that, the zonal plans are
prepared in time, the activity in Delhi
is likely 1o be hampered. Therefore, 1
would suggest. whercas  the Master
Plan has been prepared in a record
time some definite step has been taken
by the Government to have a planned
development of Delhi, all the require-
ments which are  provided in  the
Master Plan should be expedited so
that there may not be any delay in
the Planned development  of  Delhi.
Unless that is done, the future of these
rural and urban villages .nd also other
areas of these rural and urban villages
and also other areas becomes dim. 1
would, therefore, suggest that where-
ever a plan is prepared the require-
ments which are provided in the
Master Plan should be atlended to
with the utmost urgency so that the
development is carried out according
to the provisions of the Plan. If that
is not done, there are going to be in-
surmountable difficulties and nnauthn-
rised housing activities and other acti-
vities which are not permissible by
law will take place,
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The next point which 1 come to is
that when this Master Plan was pre-
pared there was a provision that there
will be a metropolitan area in Delhi.
Delhi’s present area is about 578 square
miles. It was envisaged that for the
metropolitan area the area should be
about 800 square miles. In this area
some area of Uttar Pradesh and some
area of Punjab are included. Unless
there is development in thes. adjoin-
ing areas also according to the Master
Plan and in close co-ordination with
the Master Plan of Delhi, the future
of Delhi is likely to be jeopardised.

A committee was appointed more
than a year back under the distin-
guished chairmanship of the Home
Minister. There were the Chief Min-
isters of UP. and Punjab and some
Ministers of the Government of India.
I am sorry to say that not a single
meeting has taken place so far., The
result is that the co-ordination which
was to be effected, the steps which
were to be taken—I do not mean to say
that some steps are not being taken
by the Government of UP. and the
Government of Punjab—have not
come about. The steps taken by the
different State Governments are to be
co-ordinated and the development is to
be co-ordinated along with the deve-
lopment in Delhi. Unless that is done,
there is going to be a great difficulty
in the implementation of the Master
Plan. If the planning and development
is not registered then there are going
to be very great difficulties in the
implementation of the Plan.

Another point is about the functicn-
ing of the Delhi Development Autho-
rity. The Delhi Development Autho-
rity has large chunks of land which
were transferred to it long ago. 1
appreciate, when the country was
partitioned in 1947 large rumber of
people, lakhs of people, came from
West Pakistan to this side and they en-
croached upon the land which belong-
ed to the erstwhile Delhi Improvement
Trust and now that land has been
transferred to the Delhi Development
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Authority. If you see that land, which
is in the centre of the city, in the
centre of the built-up area, you will
be surprised because virtually no
development has taken place so far
there, No schemes have so far beenm
prepared and if any scheme has beea
prepared, no scheme has been put
into operation. The result is that
the future of these people who number
in lakhs is very bad.

Now, Sir, if you see how the dam-
ages are being charged, you will find
that their cases have not been finalis-
ed. Besides this, their arrears rum
into thousands of rupec: Some time
ago, we passed here the Public Pre-
mises Eviction Act and in that Act
there was a provision that if anybody
had arrears of rent or arrcars of dam-
ages, then that person or his heirs will
be called upon to pay those damages.
These people come from a very low
income group. If steps are not taken
in time to recover their current dues,
huge arrears are bound fo be accomo-
dated and there is going to be a lot
of difficulty for them. T do not mean
to suggest that if there are any Gov-
ernment dues, the Government should
not make efforts to realise them. But
there should be a proper way of doing
it. How are you going to recover thou-
sands of rupees from a person who has
hardly Rs, 200 as his asset in his col-
tage or in his jhumpri® These are
difficult problems no doubt. I under-
stand them. But at the same time
when we are dealing with such people
who are illiterate, who are labhourers,
who are small workers, who are from
a very low income group, we must
have a practical policy about ‘hem.
We should not allow mat‘ters to hang
on indefinitely and then we turn to
them and tell them, “Look here, you
have to pay a thousand of rupees”
I would sugegst that the policy of the
Delhi Development Authority regard-
ing these damages 1s quite unrealistic.
It is causing harassment o tha people
living there who number in lakhs.
Therefore, I would urge upon the
Health Minister that she may kindly



5957 Delhi

look into this matter personally and
see that as far as this parlicular pro-
blem is concerned, that is attended to
with a human approach keeping the
practical conditions of these people in
view.

With these general remavks I sup-
port this Bill

st gnarw feg (F71a7) @ IIRAE
wgrew, I faw 3w wgw § Wy m g,
qg adt Ax-Aodr & AAn W@ 2, afew
FE-Araefy w0 JFt wAT, F9 q% fw
I AR fa & 2 §w W www A
Ry g | W AF AT A, T
% AF-Argdr ¥R AE e g

faet *1 woaT TH AT &= Ad
#1 wr & 5 §o-0F 7 Q¥ ¥ ardr
1o § Yoo WIEHT AY &, A faefy &
aq-a39 ®t gfam w7 ¥ ; faq 0
& gwmF gEAtE fer § & FAsT
gaATHA AAT o 5 & faer § adm
q{z 87§ G AY GFAT T q4F |
foe gTwTe-wTt 7 32 #3730 faar
fE& ®vodT, MmN 717 5 T4
g &% # | §7 F1 A TR g0
f& I Yoo mafamt & I491 & a1
7 wrarafeat, FwfTat @ &% qam
o Y q¥ a9 ¥ A YT w7 9
Y 597 oF T A | A FHT AT
T A T 9 At 7f 41, a@ e
w9 WY T 97 9 qE | qg WHAT AT
g¥ qrm, Safs I3 AR &' grEay
97 % ArE Sy, MfE ke A
8-}y AT A F ArAw #) gfya
wTa &)

feedt & 9@ A% ag FAA A
AT fF a1z & Ay agi Ay #T A
aw @F, 37 a% faeAr &1 79 gH AY
A aFar & 1 argT F AW A § WA
faedft ¥ W7 T TQ T § 1 & A7 /W
7/ g7 M F ofraT w1 AR 0N e
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wry & 1 gg @Y f faw 7w ma
FT §F ¥ A T &, WL H I
o sy AFEE g & fawm e
F mrardt gAAT gAY 2, fow wgw #
5= A HTAT FTX § AR %—
e Arg AT 93 F fAe, TEmT
1T a9 F foe i &, 9§ wET Fv
qEATATA, IW WMRT FT AG-ASH TRAT
& et & ) T 7 Ay g € R e
orfe HYo THo WIFHHT AT T AT
FIRET F 97, qAT F A F
s & 9¢, fafadifga & & rewy
F 9, |7 oA feEdr AT Fv
IR F AT ¥ 97 @7 qFuar @,
At IF W T GUAT &Y AT §, AG AT
feft Fam g Fqragaar 1 A g
T fAsaar &, a8 o3 oF T TN
939aT & | T 4 & fF 2w gu A
duFfafmamgioR g @ H
qTw AFT T AT § 9 fafreT awa
o FOwd 9o &, ‘T &1 ¢ a7 faent
e mm Ar 9 7" 3% g & @@Ar
glaa &< fgar srar & fF A ¥R &
¥ #T 239 F 39 g0 # et afvasy
1 #1w, fmeT forsfeagt w1 ann grv
# 717 A7 a7 fFaar oY e s
g Fraay &) FfeT 7oy A4
st & 1 gafag dafs & ¥ wg7 @, fas
a{a F1 AFEH AT &, a7 T A
——HHIT ®Y IA F FYTRT AFAT AT E

TA AT FEAAAE | TF gF Al
ag & fr fom &t & eramafet, Fwafaar
o dF qar FT IAAT F I ogwAT
™ ¥ fgmw & gl T Yoo FIY
TH 9T 9 &, I ¥ 7 INF amww
A 9.4 7 geg-famw &y, fasw 9
¥ @M, ®1 F IFF Arde W AT T Y
I | 39 fadfad & @t srfsfmafor
gar &, I A wE g &, 3% &1 gew,
fgr =T
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g9 29 4g § fF g ¥ Ay arer
T wmad F gw fEar aR—-
Fug faeedt ® 7 wr GF | A1 A I
gq € 37 & @a-agw &7 gA9W frar
Y AT ga gg & fF o wW
@ 3T &, 9 # vmaw af dar ¥
g fedt W 3w ¥ =S¥ amed, ww
e, feawy, A o gwdE #
¥ ATEY, qHo e &I @A * fay
F W1 T a7 § FATEAT Ag far
WA & 1 AT fHAT qHe Te ¥ WT &7
HLHE OT AT, UF T€ U9 ATE/ 9FA
AT A ZEA FFAT T4F I, A A
AT CF QA F H T EAE 1 TF N8
99 HqEL AT § W7 AT gEE w0
9q1 §F T AT T O0F FFATT K1 AMOME
F@0 2 | feary fggem F Fr-awd
¥ fA0 68 FyTvam #4767 35 F—
T A% H 7 7941 § # /17 F fRaT A7
TWH 2

7A FEALTAA § 141 FY g

wT 3 F1 ara frar @ g—az w4
Tar g % g7 oF 71 a8 %3 faqr s,
w1 39 % frAr-famm #1 #maq @ @
34 71 3fg 347 TAeem 1 3770 ) WhFF
A F1 AZ GF F7, AT 00T fF qa
T URo r¥e F1 qET A famar &
ade 170 & FAEdl ¥ frrow arew
afexa A A7 92 gag 7T A7 92
amm faaar § A% T ua s o
qr A 1 A fRT Fr oo
fe frar-famamr sm 74gF 7 &, sfc-
faifadt gew &Y o€ & 1 gw ®T oA
AR oA g A famar &1

T agi ¥ & FT FT FoRwie
% fag, s & fag od, @t FRYW
A TreEt w1 qwE wvAA fear o
X guRar { 5 #7 A w7 qg s A
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fegdt efie arge @z &7 @w € 0
W H g R g9 & I G
& 1 7g oY Af=7 &, a8 JAda w1 afaw
wf= &, aga afre af=e & 1 fegdl
wfFr gge # gaifet S w
zF ¢ fv 3z asaow wEEw W)
T A AR FT T AR AG §IH T
g v gw afze § sEraw wi sweer
AW A& FT gFF | WY F@AAES R
qWofte F1 ot fr¥ www w1 #
feamiz fawr F1Eem W Twer &,
a #m ag gHe flo 3T IF FLW
oY 39 #r mffaafaet 29 gfe
T @A

a0 gAE ¢ fr owwe fawlt @
TieqET F & WX faedr T
fawra &1 7% & arar & a1 fIeeft
F faq 43 F7 Tm @ ) q@f 97
 FAT FT QST A FY 1 AW A qY
21 ¥4 T AA g% FT I A1V
Y €77 ¥ aF I &, aF AAE qT-
Fraar BEET £, a7 GTHIT T, T HY
FqA fFar Fmm |

Ineay wgwem o ag fad faedr
¥ ANz ¥ A7 A &, TeET & aTY
# A

st amarw fag o s, STeST &1
a= fey Ttz 39wz a7 fawma &),
7z grorfea &

oY &1 qgi 9 78 gu &, I w
TIW fHar Sy | A e I
A7 T &, IT T IITEA T IEQT TH-
faq oft fF sTFc g A W AT W
a1 & AgY 4 | ¥ qga ha 71T Ay
wga1 g g r il 1 TomEr &
wge wOPTC K7 gt A dav gwr | Forw
ol ) g AwE 30w A e
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¥ THET & T, WA AFrE 34
IMTAT ATEAT

TH g€ 1 & A F f
w/fradfaa fasr @mr =anfgg 1 fwdr
g faer ¥ a2 w19 AgY g A
% =9 F gy e @ A AR R
f ag g8 aae #1 a4 ,faEw &,
afz 7, ferfivrm & &9 FT 1 78 7w
a7 afg & Z7 A8t &1 aFar g | AHF
wrAF T A, Gz A qg FAAT g A
FT FAT

WM owgI@  (3F9) . FATeEd
wgiqm, 38 fq= ¥ @ 77 gu §
Fgar wvzAr g fw faedt 0 fawm &,
59 ¥ #1871 07 7ZY & AFATE | IO
fasm & ag A f&59 /7 a0
®F TT AE, FTAR AF JA A
w&q § 1 fredt WA T T &
qYgq A1y gz 07 &w fadw & et
Q7 F AcAY AL F WAL F g
o & | FET WA & A% 99  qrL W
¥ qud & o7 A wET &7 amr #)
2 gagt ot v =Y afeag)
F1 @3 § qegF Ay e TwT § A
adr g€ & I w1 |y F, A & wwwwar
g% 73w @ 77 37 ® A% 3W
g1 BV | ¥ 79 H1F g1 CE AT g
aqa # foedt & | 99 gy §F A7
AT FgAr & F o Faeet &Y mraey
AF FFUIF L AT AT
F{4 A1F AM@ FFT T A= afeqqr §
8 gu & Sgt W F AT ¥ g FY
saeqr §, @Y & fao @i 9w &
THT & FEE AL E AT T 0%
fafser &1 &€ saeqr aff &1 A
g |rg agr o% foer qar aw ganfz
1 aeqr A &

St et afeqsi €, A F v g
F3 oot WG & @T g e B
1861 (Ai) LSD—$
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guel & v uw oF afEmr faw ¥
g7 W13 WS, I9 T HIT TG aUE
I T, TR & | TSHIE T F =T,
= @Sl & WY AN sfaw o
fFg g 8 @ T & I &1 wEeT
AT AT 19 AT & 1 &G 9T 99
T Jraw 73 & q99 § & Y FC qAC@T
2 AT 3H F ITF @EA FT TG
gif ag=eT & 1 & Irgar g fF a9 A ey
39 AR FT OT FT FEA G, TAEY
HTEAVAFATAT ®1 fT #T T | & T AAY
g o ¥ 701 & 39w foeet Hag Wy
w79, a7 Tfa w9, o% faAr waw,
ag FWET Ele, GE FIT TaA7, 4
W3, 4Z g1 999 3y awe 9% 98
waw T F | Y ArN A o3 H Ew
qHAT AT § W FTEi AT A9g @ T a9
a &

=it Fararw fag : A4 e wE

st wgEE - 9w 48t § an &
i F g7 & g7 g AT AL WX
& | 57 A F1 w@wd GO9 g, 39 17
s & eqrT ALY fam smar €

oI § $6 a9 g AT N T AAY
A1 A 57 Afeat &0 fredt & ww qar
Falr TET F = off [0 g0 7w
q1 f& <7 gaft Amfedt &1 s faar
ST | 9E AET T faRw AT Y F &
g " ¥ wem 35204 42 § 1 OAT FA
¥ 3T W g a1 fE 5w ave v
w2 aferdr 7Y qeF F W7 39 ag K
g wivfeat 7T 4eF & 97T T8
Tfid AT 7 A 97 WS AA(T
gaa FfF 1 g g &7 9F §
fF Sa61 @ For T swe ad gAr
& | TF T Al IFE Te T F AT
fr & s faar oo AR gEO
g sER w5 oww § oow
aar Few aaar 9y fags faggy
AN WHT HTOR ¥ 3T a4 a1 5
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s E i g1 T /T 2@ 5 %
WET R FOL T &Y AN A
ST EeT a9 & 497§t A,
T A e @ WF F @z o 6
IR AWM FT 2N F amaqE T, A7
A FOE AT wEear gw A S
arf | feedt W A1 g F fan
FAT AT ATETR ¥ AT 9E AT
g T ST B, 3T AT F T F
e awe faar s @ afEs gwmr
Wt ofromy g fagemr & % faady
ATEH &, SHY ST FAAT ST AT 2

gmy A9t wgiEw Fay ¥ fw oo
[WAF AW AT WET FAT AT F AT A
oo TfETT F AW &1 4o AA E
¥ qwT FigAT § % a9 wed oz e
w1 Y gae fFa & o 2gm & Am
TRl W T E 7 THET FI7 4T 7
TATT el WA ¥ WEAS @y g 7
2grr o ¢ fF 3EET 0 3 emd wawT
¥ GTI0 FIET AT 2T 2, AT 7 FL0A-
i fer-afea T ar R awi aw
ST &Y Lo wET faeAr 8, 37 F
§ o A & AvE gy ¥ R oaer
S &7 AV Y &7 gqr A1 A ST,
T T 7 FON A9 qA qfrarT qrEt
FT YT AT OF AR | FT AN F AR
¥ oA KT g G4 AT & T e
1 fr =t afemgi @ = &, A AT E,
s g,y A7, Fagmw & & A4
Fea1 fF oo ® faam dfr A ot &
o ¥ qrew § | AfEw g o
o ¥ Ay qree @ g7 Al F ary F
W fow A g frege I3fmm
¥ faegm m7a & | T “wY TR A
rr, 7 frawm == arer O, a9 asy
AT &Y A7 F T T Y £ T
T FNT, H9AT G 9FE fAerE i
wrr, Ay, A, arzfee frdaT w
T Am, GfET oA ¥ %49 orAA
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a A1, SoF 99 # T o aer
am, faAd 4t 97 /9y fewdr &7
TEAA(A FMAT AR GA R, T AR TWT 5E
g7 7 f 78 F9 F4Y avar ar fgeer
WITF ATV FT DA, THE TAS ATTHT
T&f 97 ATH AH7 A | T A fae 17
A%} | 39 ATE FT OO KA AT
® arv #§ gt faega T @, g /T
wEATE |

IAF =T F AN B AvE H
YO 3T I FT WA ¥ o479
wefr afAar & we fradr owrd
T AT R, 376 T AT I AT e w
fraet ats feeat &7 o= afiaa @
A ATF Y4 NA AN { J 77 7777
A A ATt & ¥ qerg wqifoT frar
2 ¥ g = onwr g omv few
qffeafagi & 3 7z 3 &, w97 &%
fadterr fEar 2 1 mAE fAm At
1 w8 Farqr A4 g | T F oardt
F sraeqr AN 2 ®AF 4FT &Y
framfar e Al ¥ 9T F@r v
1 odto Aafew gemfz drafar
W I T F g Oea &
O W wAw qF T Y Frfiar G
W E R T WA FWA A, W
WTS ST A1 RIAT KT T FHAA AT
a7 faw wH77 ¥ g7 Srfat 71 3979
FIET GG &, ST T A | WTVEGE
gmT & fr g3 ardt a1 39 F A
T e g3 Y I/ wT w0 e
Y N ¥ owEw v #N owAE Ox
ford ) 3@ & Ma 78 FpAT ITATE
frgs 1 a1 A1 374 AT AR
SH7 AT AT g AT TS F AL wAr
IH AFET ° AGT AF &% sqawql TEY
grad g )

% A g oo gA A A
afragi g€ g, 9= T AWT B IR
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#7 FwH fwar amoar a5y sgEeqr
F AW F SFEIFT T AN A=BTARY
g 9fvardl & A @ &% | afrarT &
AL VAT qG YRS & | MITA a9 w7
foar 2 f& gm0 oF safem &1 oF iz
g | Afws g A1F AT "M T AT
T@ fF ors 79 417 & a1z 39 safE
& 97 # oF gl afar &= I
g a3AT 41 gra faAsr oy
gRIT ( IAM A T 7§ afrae s
T AR HAT LI TIT AT AEA
i oz geT agr F1 i S| g i
g AT AT FAT ST &1 AT Sraedy
3 21 | e 330 e e far
ST, T 9% w7 AEATTAT  fAene 4
g A @171 97 ZF w7 § faww w9
& arz 1, & 7 g, % = i faorg
=¥

Y F g FT a7 AF TET &,
* 2ar ¢ fF oF WA & fAm gaAr
Wz gt & 5 g fav o weAr
qfewar &1 s & A7 far & Wy
IART THH A AT & 1 T AT AT
# @ @ e A A g
qIEl AMAT 93AT § | Fgl TART qET
& A AT § AGH AT T
fo orom & fead & &1 ¥ wevd wE
gt w &, et € ardie g e R
W @ ¥ 7€t ara 7z } 7 qfem grar
oY gAFT TgT wATET AEAT &)

s & UF qge T I A9F qy
AT AEAT § | I AT F Ay
33 4 17 A g7 fawars A
W | Tgd & T IO g are
P T @ § | Fgr o & fF
& F § A AI ¥ { wAT A
£ qH qan & fF uF A wwr wde
o AT A & g9 faedt & wreg
FEEITFTF AE W UF U
ara FIYT FAET AT & | TET &Y
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g &, @ o 39 | @l gfew
T gqr JEY 23T &, gaay oft ;e T
FI | IA AR A qwE A (o FArg
#rt &, T wra ¥ A oA g T
@t qfere et #1 @ fear @
T Y ®IAT TAAT FT FYT AT
=7 AT F1 quT T & I
Faf F v oAr & 1 g =y A &
wF UF qF, o ww Al P
GAdY AT & 1 Tw gy mis feAT
Y AT T F FrAT o T A=
7% a3 AT T BATE AT Y 2, TAH
A 7% 73 AT F fevA £ 1 qR S
717 2, 7rera Y e e A, @R A
T fadw sam omar =ifer W
T TW v # qFEr WY, IEE
faes F97 FTeaTs K1 A Afed #/
a1 ofr fzemE Y famarg sy anfed
9T AF WG ALY AT & a7 a% A
&Y gt & 1 & ag ot FEAT TR E
f ora @& FauTd g7 A N a9 T
7 A g T |

A fawr w@T TAT § A4 THar g
& s | g7 W A Ee &
oY fa=me o9 & 7| §, § 9% fee
FT 917 feafy ®1 wot AiEt & @ 7
fw@gaR Fagm g fF 57 @
miar & fawe fem oo
faeelt ¥ T 07 07 Y &, T FTC-
¥ F Sggwr Aw o § o
g 9uT @ wr ¢ fF omegd
FTH AT AR FT T FT T BT
qrfar qr 2 W & warwg #
Wt T FAT &7 e 2 =nfEd

# wweran g fF ot g 7 T 299
9T ZETO TR HATY IWF TER A
T St i Iy ST IEETr A
FUA F wraeg wrar & ) faar & ey
Ffeal & Tt § ST E, A /T AR
qrer agT W g, AfE sem @y
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[ TgEm]
XAy FifE & wEard § 1w F ;[@, Mr. Deputy-Speaker: Nobody got

JrAar, 7 AKX g7 FT AT g0 A
A ff FT 9% 9wa & waw 0
WOl aTEt # FgAT O

Mr. Deputy-Speaker The hon, Min-
ister wants this Bill to be finished
today. If the House agrees, we may
extend the time for Government busi-
ness by one hour and give two and

a half hours for non-official business
thereafter.

Shri Hari Vishnu Kamath: How many
hours? I did not follow.

Mr. Deputy-Speaker We will
finish this Bill and
non-official business,

Shri Hari Vishnu Kamath: The
House will sit for one hour beyond?

Mr. Deputy-Speaker: Yes.

Shri Hari Vishnu Kamath: Then it is
all right.

first
then take up

Some Hon Members: Agreed.

Shri C. K. Bhattacharyya (Raiganj):
It has been put down in tha Foot-note
of today’'s agenda that at 4-45 p.m, the
Call Attention Notices will be taken
up.

Mr. Deputy-Speaker: Yes,

Shri C. K. Bhattacharyya. Then this
may come in...,

Shri Hari Vishnu Kamath: Then it
will be at 5-45

Mr. Deputy-Speaker At 5-45.

8hri Harl Vishnu Kamath: Every-
thing will be shifted by one hour.

Mr, Deputy-Speaker
ister.

The bon, Min-

ot A ware (faeer-atmanT)
gz 7t frateq &1 & F1 aa=faa
fa= & 1 safaa & w0 o Freem wEA
E

‘up when I looked round.

ot qaw gwTeT o ag foedt ¥
st & fau faw gmgr @, @ o7 qw
waae faer =rfgd
Mr Deputy-Speaker; 1 will give

him a chance at the Third Reading.
It is a non-controversiai Bill.

To YN ATAX . ITEAL HEIA,
& 38 §29 &1 aga AWET g fF 3\A
LT GTEAT SR FF OF G927 7 q9T
@ faqus & fa3 o % faar & ofs
AR A & ogare F e s

&9 fad &7 97 AT gEowT A
rarE T @ @9 ATATEAGT I9F A9
g7 qwra ot fzr 2 gaEt & a
u q® T & FE g fF wgr aw v
Tl F1 g 2, IT FT AT FEAT
wifed, 39 & @@ a St & fag
gfaurd qzr F7r afeq, zad w1 A
T T ¢ g i gfe & o4z
Teg AATAE g | gIATfF qg HATT
ZAT AT A4 8, T2 wfaT &, ar
30 FfzA 999 F gA FI A [
Fifer &1 91 Wy & 1 gl AiOh F
are # aga @ a9 FEr € & g,
ag fargqas WA aeet & ama
qera e, {6 39 § ¥ g9 7 fay
FH qFATE F4F U AG I F7 I
amg w G W 9T FEN S
AT AT ARAT AT ET R AF H K
fAFT FT ITH OF H=G JTE G
2 7E & AR FIATAAAT A TgT AT FI
qga @u W g & | IAF @e earfe
¥ are # off qarz gu & 1 @ FTO
f& gart @mi 1 mfeagas qfmat &
fow awg & voran o 441 & 9@ A
#r ot &1 HY o faeely # Fgfafaeaw
wT & w7 ¥ F19 forqr @ @4 QU ¥
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LemY aF, W @ aew ¢ fE e
wfoars w1 et § el 7 oy Wt
®F QY agt 9v ag 1 e
gare &7 ¥ gur ¢ 9ud fay & v
¥ waET F1 F%T ooy Eedz
i@y "/ faest FrdityT ) &
Ty #, 5 o9 T F FE 8,
aaTE 3T WA E

FATE WrE Ay {3 aroEy oY 3 A A
& ag famr gver av A fa=re fa
f& o o= ¥ fomET ai| o= a@
™ o IR EW 3N X §, g
2§ ITE 9 FW | FFSd
7g & 5 foesft Y @ &7 719 & ggt
&3 gu § 3% g g A grate Ay
qO AT FATE R 1 | A TE 9
A q 5 FEE FY, (E%0 aF doH AT
) greeifer  EwE & afew
# &% 9 g A ¢ | A TGN AW
T tfs g wmeTOTeE sEEE
g frar | g ST a7 3w §, qwTE
F ¢, 5 & 7 wfer wifs
oo s ¥ 3 T AfFT wEiax
grAg FameRfmr ¥ I3 go §,
37 & 9 § qTEM g@T A o 7w
gar 77 &, 717 &% ar. av oar 4 3=
war & & Swr ¥ A ST AR wE ar
7% 9MF T T SIMAT AT, I F A0S G
FAT AA FART AR AT F A3 0T §
w7 ag anear SO0 F AT IAT RATE
A1 ag T 5 AAmgrTTeE FEam
T Tl AT ATHT 7907 a9 ArT 97 39
&130 7 9, 48 T TS 3F FAAT g
& | IAFI 4T AT T A=W AT & AT
T £ Fferw g1 7EY &, WY A4 guy
¥ az wed 3o 7 ot e
w7 F1 AT §ATET & IF F wA9G-
J3FE KLAH EH A MT H A ATH
T2 FTET A9 1 2 @ &, WY T H wwr
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a&FAr o fasr 2 1 afwT gad amg
A AT A & 1 99 {67 37w ArEAT
qgaT & | A ATET AT FATFLT | AET Y
Al I F1 ATSAT A1ET | TV § FY
I FT 94T AWAT Ay | T T TG
A

o A T 3T oY w5y & fE I
F1 Eharar 78 o 9T 1 9% @ w2
# A 27 wv o a39 &
AT FE 1 &7 T4 T [T FT
& A7 gat gfaw o 9 39 AT S
A AT A AT T A ag A
Fzd 7 £ g8 | 2mT qi= qY 50 o7
&, &d o= A syt fagr sy, AT T 97
garfaa am Frfr ?

St W e SAETYIEeT
FZIA HgwfE & F@a ¢ | 79
TE T 7 fedt a6 Fgr 91 v
fom =/ & TRy FEEE
F@ATT I8 Ifeq 4 T F 37 W71 A1
Zfea fpar s@m fam & wd a4
g

o gurew A@T:  whywfvgi ¥
FETET &, WL G4 w7 oz e
T W oy a1 § aw7 foaw s
F w=d ag AAFTY F F7 R E 9
& 37 ¥ e awe o & fay F5r
afeq neae g1 g & v wm-wmgrorgee
FIZANH B A4 fomar S, 3w & ag
I FT AR T &Y £2TAT A | AT
A T § | A H7 F a1 g 47
7% & F QA qIHT T 4 F2 0T 08
T AFH7 & T8 T OF AT At a7 F:7
T AEAt A ¥ AT AT R/ F
17 919 T 2fAER &7 F w1 2 fF 3
faeret | oF fem frwme oo srar
T gat aw foq ag Tt av fige oy



5971 Dethi

[er0 =T ArAY]

F 5 oA g, gt 3G mAw ¢ fa
I Fgr A4 mrm Afed o

a7y quit A Fgd ¥ fr ey
T Fi, WA A FI, T A1 B, gfA
F =Y g faar | wrafesi § &1 A
| I3 &7 T 99 § | gAYy 73w
ag @1 WTAT fF w7 37 w1 gowr
at ag 1 F AT Fr o eAreen 7Y
gfez & fomr & FTA7T 7 81, Tréwmgs A
g1, A0 AT & LT T Y0 3 Avd
g F1 AT ey feafy ¥ T fus
qZ ATEYEF | T ZR ST F1 I3 £
&1 T AT T 2 7 AT 42 FF AFA
g 7 3q 7mr &1 D& faqdy a7z g1
ST T® F Em o adr & fw
T ¥ P WE I oama gw
afed | AfFT IT ST TET O EET
=rfeg faw & far s9@T 71 =0 |®AY
¥ A 9% F1v 4% 9=37 AF G 93 77
oA T FHr Fr wifew w71 49fE
ST N AT F AL { AT £ |
g foag e 3 AT A R Al 9
1 oz Fr Fdww w7 R E ) FER
& frra § oft g3 AT Fw oA &Y
T 1259 FiT ET 31, a8 WY e
g, A7 3 BT ATH W ZW Aq9IE T W
£

7z w7 w1 5 Az7HE B @A A
FT aA FET A Z AT AT UM KT A
# 1 & 337 meq 7 FEAT FF OF A% AT
qrAATT #7ET ag F=a & fr sifwieator
7 g @0 7R T AEl T 9@
AT FL AT T AZA WS TAATHE
T, 7Y IF F O H AL TE T Ao
Al 7 TH AA F o7 THAT gE AT
9w oA g% 40T | W I 4T 43
WA A TF A A FI T3
¥ 53 A WA 9O 37 8 F9ar A7
f A1 & $7 T % (7w s A
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TE FW H AU ®T I &, W AT
TN 4Ta g T F | e AT ¥ ag dovie
afr md smE, 33 F far Fwga
AR TqT 1 fradl & qvfaw 9@
AT | fret T FAmAT FT F a5 TE
e A7 AFAT | WfGT g AT AR
AL § 1 qEF 9 AT IWOF AX g3
qarEx 43 g1 & 1 WA ofeani
a5y gt & 1 3w fad =gt &€ waigA
4 gr wFAY, a5 # faqaqd® w0
ARAT E |

fig7 47 tora=vor 5t 3 721 f 0w
FHEY g A1 AT 3AE gEg 49 Az
T AT AM G, TFA IAFFOT V-
zq afear &1 A1 T eareieRee g qr
TE AL ZAT | AR AT ug 47 f¥ oF
=gzl a8t aavfr am A0 R w0
arefsma @ FW &7 1 AT OF
FIAT AT Fa2T FAT 04T Miwararg
T Aw ¥ fam |7 0F 777, A T,
g1 g4Y g9 ¥7 sarge A% F94F
@1 7% 2 mf g &Y s3ATHe meafvEr
F wfife 7 g 9 & fAw 97 a1 43
F7 4z AT FW & TR & afE F-
srfzdzr a% & a7z 21 394
®1E TFEZT TET 97 741 &, TE TH AT ag
v ¢ AV An 2347 o A £ 947 ¥
7 | 91 fr wiETaE ®0 0F FrAEE
/39 ¥ ®T ¥ 397 73 ¥ freaw
AT "TETT A fwar ®

7 A Fer aar 5 o o To HY
it St fareft of faarea % geqade e
I, I9F A Therg wIfT & GF I 9
&F23 1 T & 9 I AT g1 A A9
F< wfew, A A IR 2T FoT &Y
ST € 1 g fom #iferr Ay g
wfew foaer #fen & T8 @t & dav
AT g WAATT e Y ard & WK
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o9 W WS & | 9 T B aw &
FAT FT g1 TFAT | FET THH AT THH &
ferg == 72t & s qew gow<d @AY
FSAT AT qFT §, AF F 0T IoET
AT, Sfeet AET F AT T FAT 2T
Fforgm g | R sma

st srar wfew & frd ofar @
IAHT IAAT FEA F AT 9@ F faeet
N @ 7 AT gEEtE S 9@ oq
g S &1 | 39 I @ g
e g 7 47 | FfF F o Fo wo
FY aurs G fF I AT F1 a9y 7T
THY G=T AT qAr & e Ry
o & fF = dar B Faifas o
faar s 1 g1 awar & i oew sfte
g 77 g 71 Fratfa # ¥ o feeett
¥ 91 gAY FH 3 TAET o AT AT |

=t gararer fAg St 3 Fg7 F 71 w7
A 2 g g I 2 F e
Tt ﬁqu ELED ﬂTﬂ'€T=nw‘ﬁ qAAT
gTET FT aAET 9T’ R 9 g
F qM AT WTEAT &7 WS e AN
g1 9gT ¥ W wEAr # w F7 5
T E, T & IO Wi Agr g
at # famagas #F0 fF wr qeAdEe
HTEw TG 91T §T 997 F /R W F
Fg W AT grfae Fo7 W0F A1
I faedlt § 91T arex g A7 fras;
€lo Fo Mo F a1 F1 faqr & 1 &
gt fF ag o wrEt & 39 fF
T IEATG 99 Y § 7 w47 7§
R | T 1§ fF A I 3w AT
| EH A I qg FIE TACAT FoTH
W a1 g9 IF9T T@E F4T |

foe agr AT & fF =T afegi
H qiey #1 aRAIF & AT agi awat dr
qrew &1 &5 s T8 € | & Al
g F5 T T AT AFar fFoaw
FFAE gT AT T0fET | W gaw €

AGRAHAYANA 20, 1885 (SAKA)

Development 5974

(Amendment) Bill
A FRORTA F aT9 UF Hifer #
Tafem fF wm ToR F AT F A ¥
g A ST g oy i A & qrEr
# fo1q greTHTe 7 79 | gww faee faar
far Ia% fog g9 a7 FHA &, AW
e ¥ gu ¥ gy haw o feT & 1 g IR
wifarr F2 <@ & fF @10 A1 A T THATR
g @ § TAEr g ¥ ez Tw AT
T 1 ZAAT &Y F FgAr AT E |

ag Y Fgr T fw oW faw & @fe
WY FTATE & SA1ar OF 7% Fqrf e
Fi AT FT 2§ E | gw A A A€ @
FT g E | T AT AT AT 8N A W
qiferaTie T @St &1 41 | I F FT4 F
qATE w9 & =974 ¥ foy g g wAeA
#eF & qTHA A0 E, W g v &
a4 Fg TEIEE T |

Mr. Deputy-Speaker: The question
is:
“That the Bill to amend the

Delhi Development Act, 1857, be
taken into consideration”,

The motion was adopted.
Mr. Deputy-Speaker: The question
is:

“That clause 2 stand part of the

Bill".
The motion was adopted.

Clause 2 was added to the Bill.

Clause 3— (Amendment of section 3)
Shri Shiv Charan Gupta: I beg to
move:

Page 2, line 15—add at the end—

‘and for the words “two repre-
sentatives”, the words “three re-
presentatives” shall be substituted’
(1).

There is a conseguential amend-

ment on account of this. If the heon.
Minister accepts this amendment, I
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[Shri Shiv Charan Gupta]

would request you to allow me to
move it.

Mr. Deputy-Speaker: There is no
other amendment befors me. Unless
the hon. Minister accept it, I cannot
allow it. Is the hon. Minister accept-
ing this amendment?

Dr. Sushila Nayar: His amendment
is that instead of two representatives
of the Delhi Advisory Committee there
be three representatives, As we are
incrasing the number of officials from
two to three, he wants that the num-
ber of non-officials also should be in-
creased from two to three. I have no
objection to accept it.

Mr. Deputy-Speaker: The question

is:

“Page 2, line 15,—adqd at the end—
‘and for the words “two repre-

sentatives”, the words “three re-

presentatives” shall be substitut-
eda ”» (l)

The motion was adopted.
Mr. Deputy-Speaker: The question

b ]

“That clause 3, as
stand part of the Bill".

amended,

The motion was adopted.

Clause 3, as amended, was added to
the Bill.

Clauses 4 to 6 were added to the
Bill,

Mr. Deputy-Speaker: Is he moving
his amendment to clause 77

Shri Shiv Charan Gupta: No, Sir

Mr. Deputy-Speaker:
is:

The question

“That clauses 7 to 30 stand part
of the Bill”.

The motion was adopted.
Clauses 7 to 30 were added to the Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

DECEMBER 20, 1963

Development
{Amendment) Bill

Dr, Sushila Nayar: [ move:

5976

“That the Bill, as amended, be
passed”.

Mr. Deputy-Speaker: Motion mov-
ed:

“That the Bill, as amended, be
passed”.

oY FAW AATEL : IJAHE AR, A
THEW WIS &7 ¥ a1¢ § Fgromar
Syt Far § woAr Ffedor w=T &
AqTHA THIAL |

SUNH AT & vy § OUET el
war & fF 99 fede H AR MU MT
faeell Traitz zee &1 I F1 WA
&5 0, A1 IAF 418 T ITH FIT THAR
I FqET Ty a9 AW dfE e
&7 T wEE 7 4, agq (e 4,
forerd oT9 ®1E WTHEAT AET o1, 39 F
IOT GEH AT TAAF A TAC AT | IESE
qTZ 9T AT GTH G AT T AT SHAA
AN I 97 T A0 H)T ITAR OF a9
T TS FI 29 BT FI T | §F T
I AME A T F AN gTEET
gl I Faemar fF 399 @1 grea
¢ ¥\ GT WEwGT § | UF QIOET AT AT
g% & w7 fow a7 &1 A a7 A9 6 e
mﬂ%,a‘ﬂ%ﬁ-’[‘l‘{uoo g7 coo 4T fooco
w7 TS ITA FT HIOT AT@ATE |

g = F8 % fam dme fafesw
o AT T T 9T 4T | I9E AT
ﬁoffot{o#ﬁmﬂﬂ fazi g
¥ 1 g A0 F1 AT § AT gAg & AW
as fazr a7 v f1a &, I
qaFT & AT FgA § (F guet agdieare
& g% F7 0, AT gL fa9rE a8
faFaT arro, g fFaT SITeET | R Ay
e W & f S o T A gk
2 WX foaeT 39% FT I FEgan
o gom @, Sw@ fEaw § T o
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o oy o1 aF7 ¢ AT AT § =T
ey FE a@ A 92 € fF oF A ag
&g fF Lo T T I g7 T 9 g
| v ag wEHY frasEad Fan g ar
&2 [ g0 F o T A A G g
2, s\ wae (w7 ot frsiz waT @ At
&g (F g9 7 co T 4F FHF 97 @Y
raleaas feam & ey ST
¥y O0F TgT 1< Ay faoelt awwde
mqifEr f1 far &£ 1 & oF g @y
mr 1 F feoet Sqemde ourfe &
TEAT F faar 1 SgiA wwr f5 #
59 ATt T AL AAATE | AT TR
¥ gy AgY & 1 A &g fw oA
TH% TR §, W a7 afad s &
fra® om W% a1 | a1 fF O
TAFT Y T A & FgTEw faad
zeAga B Atfew wmar g 3% 9w
wrga | fomd 99 ¢ qE@Ed 4 I
Xy Zefrer fear | I e fzar
fF oy am At fas Afeg 2 d ) Jife
T F gETET gH0 WO #E FW AL
wafan a5 waw 7Y & fr fem & o
o 9@ | wifeET @ aw ¥ o
g WA ¥ A% g7 arA gw fF 5w
wra & fom 4 aew de@ gu &) &
#za ¢ fr g8 ar afefaoa afawe 2
afem o9 g9E 3 A W A9 A
Ffa o

TE WA HOH W aE §
wree ¢ faeelt Samodiz qofer &
wF FHA & fAU Yo Z9TT el ST
ST I | Yo FATT FoAT $HSIT
ATAA FT Y FHIA G Frg 14 =T 547
Az 39 et A 2 faar | afe e
¥ F a7 Y g7 W A g 99 agr
g5 T g 9 s & A
zAfam & W4, WEEAT T FFAT AEAE
fir ag TitT wresT fomet fF "

AGRAHAYANA 29, 1885 (SAKA)

Development 5678"
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o 39 AN 9 IR@A Yo, feo,.
200 AT oo ®TUT AATHT &, WIT FAT
F7F ag ot 2f@d, aoa afgwfgisr
T F7 feard fF 39 Aiedt 5 frat
e ¢ A 3w d3% ara #Y e
1 & AT fo7 gz dewT wey fw
IH 9T U TF {FaA SHAA ATAT AMY
¢ Al feaw E0Sre ST AT W
AT Ay & 7 & A wEEar ¥ agA
ZY fagw; wr=3i ¥ gqg fadew a7 TrEar
g fF agi Qe fafee & 4 93 § o
T 7 w1 qafear §Y ardr & aw @
F W1 ag T g SAredT @ g,
frefierr vwgar & #l I9 &+
AedaTe & §y7 &4, 0 gfem &
qUi FTH HYT P FETT TqT F7 JE
a1 #1 AW &, W9 39 &7 3fwy g
™ am F1 A ge7 i@y fF faa
oy a9 39 ¥ age f&y 0w @,
1 FHFY gfead A 4Y witv foemr
mit IEE F9T AW WET guT § A
vy Rfgag sw A & 7 & 9w g
fF 57 a4 1 F1 3@ %7 747 qgAT
faom &9

777 uF faizd @ @t & fF faedt
F St G F "Iy § W AT e
& w3 § WifFs 99 A ¥ ouy &
IT & AT UF FHET F7 DfAy ww
39 afgwfral &1+t fazr Afed o
fex § ST 29 fF s ag o9 Fifae
a1 7Y 1 & gy g ¥ 3w 4T 5
favig &% =7 Z8T% &7 |

=t wgATT (A7) [ITTEAeT WEIET,
¥ =gm f& w4 "gEar w93 s
¥ ag 9994 5 Igiq oY 98 71 & fw
W&t afeagt #1 A9EAT Aeg FA BT AraAr
ar e, &g, 9, faem T
fafeer mfz # sgaeqd s 7% I
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[ oY Fgam
FHT g SEE 7 gg  auey
L (EEUED q”&qrfaﬁﬁﬁmww
N ATT, T W, XA G WS
a9, &1 g% faw qrdd, @ w1 oag
IS HTT Tq97 3 |

£ro gairen AR : § 77 AT Fay
g fr ar<y wdr afeqat 1 ansr Aoy
¥ g g AEAr 1 A7 A1 ww @ oA
afeqat &Y quea g« g Mife g
FYE a1 TF A8 2 AT gH 9o ¥ Ao
TG F EH AT FT Hforw &7 v F
wg 43 faw 2z q1 wfFa adf & fr &
AT FT F1E JaT T A% FIF 77 AL

7O ¥ Avg FF TR A4 a9
g

Sar fF wit oF 9EAg T3
2 @ 4 fF o1 gAarTesT 0% §
dgui FiFtaaiadsgnd Wa
FE T TEAT AT T G, TZ RIS
AT a7 741 8 | # A7 ET g AAAT
2 f &7 sa7#1 § 45 gu =mi F fag
ary, dfazee w7 mara mft & fag
o arar faeet &7 F797 F fAw 39
U A F A #71 g9 FA
T g0 AN I8 999 Frfaw F @ E
%5 qFre #r drafegi &1 < &
e oft g7 & 2 g & &g sifarer
FLIEE N

it A7 A9 TATEE T AT NTAT
fear ag f5e & g &1 agAm 9
malq a8 9137 WO §9 47 a7
= FHEarnfAa gt L L

o) A AT ¢ HA G AT
F AT 97 &Y 9% T FATE |

o galten ATAT : ¥4 qT AT ¥
IR AT T AT | I FT TG TG
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f& &r§ mEd Yo gar Wz &
? g7 ¥ wafaq gww wrEe @
wifew f& ag agi o< dor @ @%w
;T GAE AT § AT Fmr owew
aifas & 7 S w1 waew g e wd
TATITOESE AT FT X daT §
I &1 agt & gerAr @ A o far
A% AR AT ERTE IqA e s T A A ww
Tg S Wi 24T & 1 IFET e
T F AT E | A T 3R
T TUAT IV T F1 FHT 7 WA
7gt & wwar & FF aE 9w ox gEw
#51 TE T | WA AT F oAy
aa auw o w@fe o

gl am 7 § fr 7w w=y &
TAET AFT faadr & A ST I
ferd & 1 o onft @l a @ &
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Mr. Deputy-Speaker: The question
is:

“That the Bill, as amended, be
passed."”.

The motion was adopted.

—

14.58 hm

COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS
TaIRTY-FIRST REPORT

Shri Hem Raj (Kangra): Sir, 1 beg
to move:

“That this House agrees with
the Thirty-first Report of the
Committee on Private Members’
Bill; and Resolutiong presented
to the House op the 18th Decem-
ber, 1963".

Mr. Deputy-Speaker:
is:

The question

“That this House agrees with
the Thirty-first Report of the
Committee on Private Members’
Bills ang Resolutions presented
to the House on the 18th Decem-
ber, 1963".

The motion was adopted.

Shri Hari Vishnu Kamath: The Re-
port having been adopted, I only
wish to move that the time for the
Bill mentioned in that report—Bill
for the disclosure of Assets of Minis-
ters—may be extended.

Mr, Deputy-Speaker: We have not
yet taken up that Bill.

14,59 hrs.

SALARIES AND ALLOWANCES OF

MEMBERS OF PARLIAMENT

(AMENDMENT) BILL*—(Amend-
ment of sections 3 and 6)
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At 9o Ao FETW (WATHIT)
IMeAe "ErRA, K IZ yEwA FOAT
fs Fag-m==at & Ja4 47 99 o,
&Y H [T qeaA FA A A F
T FT FY wafa & o

Mr. Deputy-Speaker: The questiom
is:

“That leave be granted to in-
troduce a Bill further to amend
the Salaries and Allowanceg of
Members of Parliament Act, 1954".

The motion was adopted.

=t 9o ®To areqrw : F uz faw
T AT F

HINDU MARRIAGE (AMENDMENT)
BILL—(Amendment of section 5).*

Nt Qo ATo TEwH : F g wEATH
F7A1 g 7 freg famg faz, qeuy #
O J9IA FVH arer A &7 0w 97
FY wewfa &1 s

Mr. Deputy-Speaker: The
is:

question

“That leave be granted to in-
troduce a Bill further to amend
the Hindu Marriage Act, 1955",

The motion was adopted.

ot qo @Ato arewrw ;- & ag faw
T T

15 hrs.

CONSTITUTION (AMENDMENT)
BILL—(Amendment of articles 84
and 173).

Shri Hari Vishnu Kamath: Sir, T beg
to move for leave to introduce a Bill
further to amenq the Constitution of
India.

*Published in the Gazette of Ind im

tracrdinary, Pt. II, Scction 2, Dated zo-12-63.
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Constitution

) Mr. Deputy-Speaker: The question
is:
“That leave be granted to in-

troduce a Bill further to amend
the Constitution of Indja.”

The motion was adopted.

_ Shri Hari Vishnu Kamath: Sir, 1
introduce the Bill,

15.01 hrs.

CONSTITUTION (AMENDMENT)
BILL— (Amendment of article
343)—contd.

Mr. Deputy-Speaker: The House
will now take up further consideration
of the following motion moved by
Shri C. K. Bhattacharyya on the 22nd
November, 1963:—

“That the Bill further to amend
the Constitution of India be cir-
culated for the purpose of eliciting
opinion thereon by the 31st March,
1964."

Shri D. C. Sharma was on his legs.
He is not here now,

Shri Hajarnavis:
are left.

The Minister of State in the Ministry
of Home Affairs (Shri Hajarnavis): 1
shall finish within 10 minutes,

Shri Hari Vishnuy Kamath: The time
may be extended. Speak a little in
Sanskrit also!

Shri Hajarnavis: I wish I could.
Sir, I regret that I am unable to
accept the motion of the hon. Member,
I an one of those who, though not
proficient in Sanskrit, have very great
regard ang affection for Sanskrit, and
one of the minor dissatisfactiong in
life which I suffer from iz my wholly
inadequate knowledge of Sanskrit.
Sanskrit, of course, is the fountain-
head of our cultural life, It has a
very rich literature, and as I expressed
at the other place, two days back, no
study of the northern languages will be
complete without a knowledge of
Sanskrit. Of course, I am not com-
petent to gpeak of the Southern

Only 14 minutes
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languages. But 1 am toly ‘that
Malayalam and Telugu have also a
very large percentage of Sanskrit
words. 1 am quite sure that no one
can be fluent or proficient in Bengali,
Marathi or Gujarati unless he hag ade-
quate knowledge of Sanskrit. Sans-
krit, with its almost perfect grammar,
with its highly developed science
of Alankaras which ig adopted
in  the vernaculars in  the
regional languages, ought to be
regarded as a necessary subject of
study, at least in the secondary stage.
Spezaking for myself, I am one of those
who feel like that. But all this will
not permit of itg being prescribed as
the official language. When a census
was conducteq in India, not more than
500 people claimed to speak in Sans-
krit, so that the wvery pre-condition,
the  actual necessary  condition
for a language to be pres-
cribed as an official language that is
to say, the language in which Govern-
ment transacts its business, is wanting,
in this particular language. Therefore
I must oppose the motion for circula-
tion.

Dr. M S. Aney (Nagpur): That is
not the object of the Bill. The aim of
the Bill ig to include Sanskrit as a
co-official language,

Shri Hajarnavis: Even for describing
it as a co-official language there must
be some substantial number of persons
who speak it. It was suggested by
the Sanskrit Commission that it shoulc
be used for certain official purposes,
ceremonial purposes. 1 believe it is
still useq in my own university. For
instance, in the Nagpur University
convocation is conducted in Sanskrit.
Then, many of our own mottoes are
also in Sanskrit. For instance, over
the very august Chair which you are
now occupying there is a Sanskr_:t
inscription: gfw®-gagarg  1he Air
Force and the Navy mottoes are
also in Sanskrit. Sanskrit can cer-
tainly . be used so as to lend
dignity and decorum and a cer-
tain amount of traditional authority
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to conventional occasions to say that
it can be a language of daily use is
not to take into consideration the facts
ag they exist. That being so, I oppose
the motion.

Shri C. K, Bhattacharyya (Raiganj):
Mr. Deputy-Speaker, Sir, 1 thank the
hon, Minister for the speech that he
has made in support of Sanskrit.
While I admired his argument, I was
surprised how he avoided the very
inevitable conclusion that a language
which could have such a footing in the
country should be at least allowed to
be used for some official purposes. He
admired, he argued admirably in
favour of Sanskrit, but came to the
wrong conclusion that it may not be
used. That is how 1 understand him,
anq ! thank him for his admiration
of the language. In any case, I feel
1 have got the House with me as the
speeches that have been made on the
Jast occasion will show on record. 1
must thank those Members who made
those speeches and 1 feel assured to
find that in the number of speakers
who supported me were some of the
most eminent lawyers in India, That
is a matter of satisfaction to me.

I introduced the Bill by quoting the
hon. Prime Minister, While I am to
conclude, 1 shall quote him again. I
am quoting from the Discovery of
India, This is what the hon. Prime
Minister says about Sankaracharya.

“Born in Malabar in far south
of India he travelled incessantly
all over India, meeting innumer-
able people. arguing, debating.
reasoning, convincing and filling
them with a part of his own
passion and tremendous vitality.

He strove hard to svnthesise the =

diverse currents that were troubl-
ing the mind of India of his day
ang to build a unity of outlook
out of that diversity.”

This happened not in some bygone
ages in history. This happened in
the eighth and ninth century. Ma::r 1
ask what was the medium in which

AGRAHAYANA 29, 1885 (SAKA)

(Amendment) 5986

Bill
this great mind carried on all these
Fhings——-this arguing, debating, reason.
ing ang convincing? What wag the
language which he used for doing this
on an all-India scale, on a mass scale,
from Kerala to Kashmir, ang from
Kashmir to Assam? The medium was
Sanskrit. I question again, what was
the binding thread that he used to
bring about unity and synthesis out of
the diversity that was present during
his time? That force, that binding
thread, that cement, was again Sans-
krit which he used. If this could have
happened in the eighth century, not
very long ago, what is the reason that
we are so diffident now? What is the
reason that we feel sceptic now and
speak as the hon. Minister hag just
now spoken?

Coming to our present time, I quote
the hon. Prime Minister again. In
this House, the Prime Minister has
spoken a number of times on the
official language or the official langu-
ages You must have noted Sir, that
whenever he takes up the question of
official language, the vision of Sanskrit
appearg in the background. It appears
in his mind and the Prime Minister
lays stress on the importance -f
Sanskrit in that context. I am quoting
from his speech on the Tth August
1859 on Shri Frank Anthony’s proposal
to put English in the Eighth Schedule.
This ig what the Prime Minister
stated:

“Everyone knows Sanskrit was
the symbol of our magnificent
civilisation in the past—a tremen-
dous thing. Whenever I think of it
1 am overwhelmed by the
achievement of Sanskrit. Tt is a
tremendous thing. Now we can-
not leave it.”

Then, in September of the same year,
the Prime Minister spoke on the
report of the Committee of Parliament
on Official Language. There, he said:

«] have on a previous oceasion
expresseq MY great admiration
for Sanskrit. I think if there is
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one thing which can embody the
greatness of India's thought and
culture in the past, it is Sanskrit."”

“The Indian languages of today
are eitner directly descended from
Sanskrit or like the southern
languages been closely allied with
it. The background of thought and
culture whether it is of Tamil,
Telugu or any other southern lan-
guage is closely allied to the
background of thought and culture
of northern languages because of
Sanskrit and its effect on the
whole of India. Iy we cut away
tho=e roots it will be very bad for
w”

It is to maintain these roots, it is to
preserve our connection with these
roots that I have sugpgested that Sans-
krit be given recognition as official
language at least for some limited
purposes, as hag been recommended bv
the Sanskrit Commission,

These thoughts come to the Prime
Minister whenever he speaks of official
language. Why? It is becauge here is
an abiding realisation in hig mind that
in the scheme of official languages of
India, Sanskrit has got an important
place. not an insignificant one. That
is why the Prime Minister launches
into this praise of Sanskrit whenever
he takes up the question of official
language for India. 1 hoped that if
my arguments do not prevail with the
QGovernment of India, at least the
arguments of the Prime Minister
would. But somehow 1 have failed.
While the Minister argued for Sans-
krit and came to a conclusion against
it, 1 feel there is some confusion
somewhere. Otherwise, it could not
have been s0.

When 1 heard the Minister speaking
like that, the Lord's saying in Gita
came to my mind:

vgm  gwafd FAEE
Frreren aarsfa a1’
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What you are not inclined to do
today because of confusion in thinking,
you will have to do some day out of
force of circumstances. That is the
saying in Gita and that comes to my
mind op thig occasion

When I proposed Sanskrit as oflicial
language, I Aid not think of a classical
language at all. I proposeq Sanskrit
because it is wvery modern in its
thought and ideas. It is one of the
store-houses of the most progressive
thinking. It 1s because of its
modernism that 1 proposed that it may
be given a place in the scheme of
official languages. It has the capacity
to express ultra-modern ideas. There
are my friends in the opposition as
well as on the Congress who want to
put a ceiling on the possession of an
individual, 1 am quoting something
beyvond which they will not go. I am
quoting from Bhagaratmom,

“ara{ Paae 957 ATy o=
far Zfgma
ufu® 1 fawege arqai
FogTr WA |’

An individual in a society is entitled
only to that much which will be
required to sustain his existence. Any
individual trying to have niore iz a
social thies and he deserveg punish-
ment. I do not know whether my
friends in the opposition are prepared
to go so far as what Bhagavatam has
said about the individual’s rights in

soclety.

I would have quoted Manu Smriti; it
is not with me now. We are now
thinking of land reformg and owner-
ship of land. If my friend Shri
Mukerjee refers to Manu, he will find
it stated there that the land belongs
to the person who tills it. These are

the most modern ideas, of which
Sanskrit is the store‘house. I could
have given more. This is what

attracted me to suggest that that may
be taken up as an official language.
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As a language, I have supporteq it
because of its scientific character. It
is the most scientific language in the
world. Ip its precision ang integrity,
it has no equal ip the world; not even
English is equal to Sanskrit in pre-
cision, integrily and scientific charac-
ter. These are the reasons; fur which
I took it up.

I have quoted the Prime Minister. 1
may as well quote others also. While
Shri Hirendranath Mukerjee was try-
ing to justify hig party's patriot;
character the other day, in the very
climax of his sentiments, what were
the words which came to him? They
wore not English words, but Sanskri
wonls. He said:

“aAEH TR wAAY q famag |
Fa1 A RAFT 47 FaA7 zAAEfy 0"

That was how my frieng expressed
himself while he was trying to justify
his party’s patriotic character, When
-the other day, Mr. Nath Pai wag try-
ing to impress upon the Prime
Minister the necessity of preserving
the integrity of India in th: face of
Chinese aggression, what were the
words that came to him in the very
climax of hig speech? He said:

R M gt fgq 13-faveg veeny

That was how he remindeq the Prime
Minister of what our forefathers
thought about India. These are words
which come to us not because they are
mere obsolete classical words, but
because they express the ideas and
thoughts which are currently in our
blood even now. That is what em-
boldened me to take it up.

My friend the hon. Minister stated
that 500 people have recordeq Sans-
krit as their speaking language. The
very fact that even in these days there
are 500 people who use Sanskrit as
speaking language is enough com-
mendation for giving it the recognition
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that I suggest for it. We have been
learning English for the last 2

centuries. What an amount of money
the British Government had spent and
this Government is spending on learn-
ing English. I quote from the same
report  which the hon.  Minister
quoted from about persons speaking
Sanskrit—the report of the Kher
Commission, There it is said that
even after two centuries of learning
English, not even 1 per cent of the
people of India could express them-
selveg sufficiently in English. Will he
throw out English because not even
1 per cent of the people speak English?
Yet, vou are passing laws in English
ang vou are maintaining it as an
associate official language. If that car
be done, simply because only 500
people speak Sanskrit, there can be
no bar to Sanskrit being adopted as
an official language.

A language dies when the culture
dies. If the culture does not die, the
language does not die. Some of the
European languages are dead because
the culture is dead. The climate of’
the culture in which Sanskrit was
born still persists. I maintain that
that culture ig living and having
very active existence in our life.

Let it be remembered that the
proposal to have Sanskrit as an
official language was broached in the
Constituent Assembly by Shri
Naziruddin Ahmed. That should be-
remembered, because that is a Te-
markable thing. Our present Speaker,
who was a member, said, “I do again
make it clear that I am not against
Sanskrit and if that iz taken up
straightway, I will support it.” You
will find it recorded in the proceed-
ings of the Constituent Assembly.
Even then, I do not want to disturb
the present scheme of things. Let Hindi
remain where it is; let English remain
where it is. But let Sanskrit be
given recognition for limited official’
purposes.

The Minister was referring to some

universities, In my introduction
speech, 1 stated that T asked the-
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Parliament Secretariat for the use of
Sanskrit on certain ceremonial occa-
sions, but I was told it cannot be
‘used unless it is there in article 343.
I have not raised the question of
lingua franca. 1 have not raised any
other question, I have suggested
Sanskrit only as an integrating factor
in the present India; not only India,
‘but it will integrate us with the rest
of the world, particularly the eastern
Asia. Some years ago, I was in Sai-
gon and I met the Education Minister
of Burma there. [ asked the Educa-
tion Minister of Burma how they
found out technical words for their
language. He said that they tried to
‘find out those words from their
Burmese language and when they
could not find them in the Burmese
language they went to Sanskrit. Even
now the Education Minister of Burma
is doing it. What is the difficulty in
our case, I do not know

5991

I shall quote only one more instance
and then conclude. I spoke of Israel.
“When that State was formed the Jews
from all sides came and amongst that
multi-national and multi-language
people the only way they found to
‘bring about unity was to restore Heb-
rew, This could be done even in our
present case as a measure of inte-
‘grating factor.

1 shall conclude with a saying of
“Bhavabhuti that comes to my mind
now. This time when we close the
chapter which began in 1958 and when
I conclude it sadly, the words of
‘Bhavabhuti come to my mind:

u& *
A

1w ¢ AGTRIATH

R aq 9fe  Femea:”

‘Those who are ignoring me today,
whatever knowledge they may possess,
‘let them also know that my efforts
have not been for them. Then he
-said:
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csmedsfer gv wnfe anEdy”

There are others who think like me
and more will come. Then he con-
cluded:

‘weregnq freafy fagar a gt
The world is vast and time is eternal.

Mr, Deputy-Speaker: What is he
going to do with his Bill?

Shri C. K. Bhattacharyya: Let the
Bill be disposed of by the House itself,

Mr. Deputy-Speaker: There is an
amendment by Shri N. R, Ghosh. 1
shall put il to the House.

The gmendment was put and
negatived.

Mr, Deputy-Speaker:

is:

The question

“That the Bill further to amend
the Constitution of India be
circulated for the purpose of
eliciting opinion thereon by the
31st March, 1964."

The motion was negatived,

15.24 hrs,

DISCLOSURE OF ASSETS OF
MINISTERS BILL

Shri Hari Vishnu Kamath: Sir, I
beg to move:

“That the Bill to provide for
the periodical disclosure of assets
of Ministers be taken into consi-
deration.”

Shri H., N, Mukerjee (Calcutta
Central): Would it be in order, Sir,
if at this point of time I move for
extension of time for the discussion
of Shri Kamath's Bill? Could T sug-
gest to the House that an extension
by two hours would be very appro-
priate?
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Mr. Deputy-Speaker:
We will proceed now.

Shri H. N. Mukerjee: This would
be taken up later?

Mr. Deputy-Speaker: Yes,

Shri Hari Vishnu Kamath: Mr.
Deputy-Speaker, as I rise to move for
consideration of my Bill to provide
for the periodical disclosure of assets
of Ministers, I am oppressed by a
feeling of pain and sorrow that the
Congress Party which once command-
ed the admiration of the world, the
willing allegiance of millions in our
own country, which bears on its roil
of honour such illustrious names as
Lokmanya Tilak, Mahayogi Auro-
bindo, Lala Lajpat Rai, Pandit Motilal
Nehru, Deshbandhu Chittaranjan Des
and Netaji Subhash Chandra Bose, has
now sunk so low in the estimation
of milliong of our people, that at Jai-
pur, recently, there was a public con-
fession of guilt and corruption. From
Jaipur to Jaipur, from Jaipur in 1948,
when the Congress Party met in
plenary session, to Jaipur in 1963
when its clective body, the All India
Congress Committee, met, the party
in power seemg to have come full circle.
In 1948, I believe, a member of the
Congress Party went on fast, went on
hunger-strike, to bring home to the
party in power, to the rulers, to the
leaders of the party, his proposition
for laying down a code of conduct
for Ministers. Fifteen years later,
in the very same city of Jaipur, the
Prime Minister talked openly—might
be painfully, perhaps an agonising re-
appraisal—about corruption and the
need to put an end to corruption if
our country is to go forwarg on the
road to progress, prosperity and
ordered development,

Let us gee.

The Statement of Objects and
Reasons appended to my Bill says that
it seeks to do nothing less. As I
have said, the evil of corruption in
the administration must be effective-
ly and ruthlessly fought at all levels
lest freedom, democracy and socialism
should cease to have any mcaning at

1861 (Aiy L.S.D—T
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all for the people of this country.
Then I have proceeded to show how
rules and regulations have been laid
down for public servants, for the gov-
ernment employees, for the Central
services. I have got a copy of the
Central Civil Service Conduct Rules
1955 which have, with regard to gov-
ernment employees, laid down the
rules which a fortiori rather than
ipso facto, should apply tc the Minis-
ters as well, because, as I have said
in the Statement of Objects and Rea-
sons, what is considered necessary in
the case of government servants who
have security of tenure, retirement
with pension at the end of their ser-
vice and who stand in danger of
removal or dismissal from service for
proved misconduct, should be consi-
dered cven more so in the case of
ministers for whom there are no such
built-in checks or deterrents,

5994

The genesis of this move which I
am making today harks back to the
days of the Constituent Assembly
when that indefatigable fighter for
purity in administration, Professor
K. T. Shah, moved an amendment to
the article which  prescribed oaths
for the ministers and for such other
dignitaries. I also moved an amend-
ment. There was a debate on Pro-
fessor Shah's amendment as well as
minc. At the end of the debate, Dr.
Ambedkar, the pilot of the Constitu-
tion Bill said something which is
interesting. I will read certain ex-
cerpts from what Dr. Ambedkar said.
He said:

“This is a very laudable object,
namely, that the ministers in
charge should maintain purity of
administration. I do not doubt
anybody in this House can have
any quarrel over this matter.”

Can we say today also with confi-
dence that nobody in this House will
have any doubt over this matter?
Then he said:

“We, all of us, in the Consti-
tuent Assembly are interested in
seeing that the administration is
maintained at a very high level
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not only of efficiency but also of
purity., The question really is
what ought to be ‘'done, what
ought to be the sanctions for
maintaining that purity”.

That is the word used, Then he
“went on:

“It seems to me there are two
sanctions for ensuring purity in
the administration, Omne Iis,
namely, that we should require
by law under the Constitution not
only that the ministers should
make a declaration of their assets
and their liabilities at the time
when they assume office, but we
must also have two supplementary
provisions.”

That is what he insisted upon. He
said that there must be two supple-
mentary  provisions besides this.
Then:

“One is that every Minister on
quitting office shall also make a
declaration of his assets on the day
on which he resigns....

I do not think any Minister has done
it so far, neither when he entered
office nor when he quitted office.

“....s0 that everybody who is
interested in assessing whether
the administration was corrupt or
not during the tenure of his office
should be able to see what in-
crease there is in the assets of the
Ministers and whether that in-
crease can be accounted for by
the savings which he could make
out of his salary.” ,

The other provision that he wanted
was that there should be punitive
action also—this is a long piece and 1
do not have the time to read the
whole of it. He said that there must
be some action taken in case the
Minister cannot account for the in-
crease in assets from the salary or
emolumentg that he receives during
the term of his office,
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Then, I put a question:

“May I Sir, presume that Dr.
Ambedkar at least accepts the
amendment in principle....

—that is, my amendment and Mr.

K. T. Shah's amendment—

“....and that he has not resiled
from the stand which he took
the other day with regard to this
matter?”

This is what Dr. Ambedkar said:

“I do not resile from my view
at all. All I am saying is that
the remedy provided is very
inadequate......

—he said that the remedy provided
is very inadequate—

“....and not effective and there-
fore, I am not in a position to
accept it.”

Then, Prof. Shibban Lal Saksena
said: '
“Make it more comprehensive

and effective”,

To that, Dr. Ambedkar said that that
was for the movers of the amend-
ments to do and that they had not
done it. That was how this matter
could not be finalised in the Consti-
tuent Assembly. Dr. Ambedkar not
merely said that the entire House
agreed with the principle of this
amendment, but he also further said
that he wanted to make it more
effective. But unfortunately it was
not done, BSo, it did not find a place
in the Constitution. T

Since the Constitution was pro-
mulgated, adopted, during the last 14
years, we have seen that the Congress
Party has been in power. Unfortu-
nately for the country and unfortu-
nately for its own sake, for its inte-
grity and health, it has been too long
in power, We have seen moral degra-’
dation, corruption and inefficiency,
which are now being: voiced by
Congress leaders themselves, Time
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was when during the struggle for
freedom, princes and millionaires, rol-
ling in wealth and luxury, cheerfully
embraced voluntary poverty but
today, by an irony of fate as the
Congress President himself has said,
since Congress came to power after
the freedom  struggle was over,
paupers have become millionaires,

Dr, Ram Subhag Singh: No, no. He
did not say that,

Shri Hari Vishnu Kamath: It is
now reversed—paupers have become
millionaires, There are Ministers
who owned not even a cycle when
they took office, but who today have
a fleet of cars and use limousines.
That is the state of the Party in
power today, and the people are
being exhorted to do this kind of
thing ‘and that kind of thing, this
kind of sacrifice and that. But the
Party with a socialistic pattern which
it has adopted has tried to establish a
new class, a new rich class which
was not there before and there is a
small society, the Congress Party,
which now may be described, slight-
ly modifying and adapting the fine
phrase of R.S Tawney, great Bri-
tish economist, very appropriately
as the perquisitive society. Not mere-
ly do the Ministers enjoy perquisites
with regard to houses and rents and
such other things, but also......

Shri Joachim Alva: You have said
that they have a fleet of cars, but
have you equally paid a tribute to
the Prime Minister who has only a
tiny car?

Shri Hari Vishna Kamath: There
are exceptions to every rule,

I would also invite your attention
to the fact that not only these per-
quisites extend to what are included
in the Salaries and Allowances of

Ministers Bill which will also come -

later on before the House in another
connection—that other Bill of mine—
but there are also perquisites which
are not so very lawful, and those
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perquisites, in chemical or gcientific
parlance, are the byproducts of
office and secret byproducts at
that. I am reminded of what the
ex-Chief Minister of Orissa is report-
ed to have said—I do not know whe-
ther the press reported him correct-
ly—soon after the Das Comimission's
report regarding the former Minister
of Mines and Fuel, was out. He is
reported to have said: there is nothing
serious about the matter; it is a part
of  ministerial processes.  These
reports said something to that effect.
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‘And may I say, perhaps to him, to

many Congressmen in power, it has
become a sort of mamool—such by
products?

Shri K, C. Sharma: Why are you
black-mailing your friends simply
because they are in a different party?

Shri Hari Vishnu Kamath: May I
say this? Today it has become ende-
mic in the body politic. If it were
not so, would my friends act thus?
A senior Minister, Shri Gulzarilal
Nanda starts declaiming from the
house-tops—at any rate from the
house-tops in his own Sabarkanta
constituency; I do not know why he
should choose his own constituency
for his campaign against corruption.
1 wonder whether it was during his
election campaign he found out that
it was most infested with this disease,
with this evil, Anyway, he chose his
own constituency to begin his cam-
paign against corruption. I personal-
ly wish that this campaign should
have begun at home, right in Delhij,
because the fountain-head of corrup-
tion is here in the Capital, the foun-
tain-head of corruption is here in the
Government, the fountain-head of
corruption is here in some Congress
leaders who live and move and have
their being in this Capital of India.
Here he should. have started the
campaign and an oath should have
been administered by Shri Nanda to
his own colleagues in the Council of
Ministers and then he should have
gone out to the people. That would
have been a more fair and just
procedure.
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Now, may I invite the attention of
the House to what has been happen-
ing to the Congress party during last
13 years? They are today weighed
down with a guilty conscience. There
is no doubt about it. The Party in
power has no moral courage to face
Jacts gquarely and with vigour.
Always they are fearing what
might happen to themselves, what
might happen to their chairs and
offices and positions of power—intoxi-
cation of power and also blindness
brought on by power, blindness to
the public weal and public welfare,
too long an addiction to power, stick-
ing like leeches to office.

Here is what happened in Sadashiv-
nagar, Bangalore in your own State
of Mysore—you konw it very well,
and you might have attended the
meeting at Sadashivnagar. On the
16th of January, 1960—it is more
than three years ago—the Prime
Minister speaking there announced
that all Congress Ministers—the
language is very categorical; I am
only trying to follow up, what he
said, by mv Bill—would be asked to
voluntarily disclose to the Working
Committee the assets thev hold from
time to time—it means periodically:
it is the same thing—and explain any
increase or decrease in the assets. I
suppose. .....

Dr. M. 8. Aney: You are only para-
phrasing what he has said,

Shri Hari Vishnu Kamath: Yes; 1
have only paraphrased it. It is
neither more nor less.

The Prime Minister wanted the
assct; and liabilities to be disclosed to
the Working Committee. 1 submit
that this is not a party matter, because
the Ministers in office are suppnsed to
function for the whole people and
for the whole nation. They are not
mere party instriments, but thev cater
to the people; the very word ‘Minis-
ter’ means one who ministers to the
welfare of the people or serves the
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people, and, therefore, they have a
public trust and a public responsibi-
lity, and, therefore, it is in the fitness
of things that they should come before
Parliament, the supreme legislature,
the sovereign instrument of the will
of the people here in this country, end
lay on the Table of the House, or lay
before the House according to such
procedure as may be prescribed, the
assets that they hold from time to
time and explain any increase or de-
crease in their assets. Afterwards, I
do not know what happensd subse-
quently to the Prime Minister's
exhortation; 1 do not know whether
it remained just a pious -xhortation
or was implemented. It appears that
even in the Congress Party, ithe Frime
Minister’s exhortation was not needed.
Therefore, it is imperative ‘oday that
we should have a law; when the Prime
Minister, the tallest in the Congress
Party cannot get his advice, his direc-
tive implemented by his party, what is
the alternative open to us? Iz 1t not
the alternative that we should come
bafors Porliament under the angust
chairmanship of wyou. Sir or the
Speaker. and ask that this roust be-
come law sop that the. will e rom-
pelled by law to disclose their assets
because they have so far refused to
disclose them wvoluntarily? Perhaps,
there are too many skeletons in the
cup-board. too many skeletons to L:de.
That is why they would not disclose.

I learnt from the papers—I do not
know if my memory serves me aright,
that the Prime Minister was the
only person who had disclosed the
assets; he had asked his other col-
leagues alsp to disclose, but it seems
he was the only person to disclnse his
assets, and no other Minister has done
it.

Shri Harish Chandra Mathur: No,
no, My hon. friend is very wrong.
That is not so.

It is not only the Ministers .

Shri Harish Vishnu Kamath: 1 am
open to correction, if I am wrong.
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Shri Harish Chandra Mathar: . . .
who were asked to disclose but even
the Members of Parliament had been
asked, and we have submitted our re-
turns. I am at least one who sent his
returns. So, why should my hon.
friend over-exaggerate?

Shri Hari Vishnu Kamath: I am
sorry my hon. friend did not hear me

fully. I wish he had some patience.
I said that Ministers had not dis-
closed. . ..

Shri Harish Chanrdra Mathur: They
have gone much farther than that.

Shri Buta Singh: How many Minis-
ters have sent their returns?

Shri Hari Vishnu Kamath: Every
Minister was supposed to file his re-
turn. I am confining, myself at the
moment only to Ministers, because the
Prime Minister’s exhortation was to
the Ministers only.

Shri Harish Chandra Mathur: They
have gone much farther than that.

Mr. Deputy-Speaker: Order, order.

Shri Hari Vishnu Kamath: Are you
calling me to order or my hon. friend
to order?

Mr. Deputy-Speaker: I am calling
those hon. Members who are disturb-
ing Shri Kamath to order.

Shri Hari Vishnu Kamath:
you very much.

Thank
1 appreciate it very

much.
The Prime Minister exhorted the
Ministers to declare their assets. I am

glad that many Members of Parliament
were also asked to disclose their assets,
and I am glad that Shri Harish
Chandra Mathur has done it; T do not
know how many more have done it
along with him, I am glad if he has
done it. But, in this Bill, T am talking
only of Ministers. My Bill refers only
to the Ministers, applies only to Minis-
ters. I however hope that it will in
course of time extend to all politicians
in or out of office, in all parties. I hope
that will be done. But let us make
a beginning, a serious beginning, and
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let us see how this beginning has to
be made and what the background of
the matter is. Four years ago, the
Prime Minister had asked the Minis-
ters to disclose their assets. I do not
know how many have done it. I
would like to know if my hon. friend
the Minister of State in the Ministry
of H ne Affairs, Shri Hajarnavis, has
got the statistics.

60c2

Shri Hajarnavis:
to my hon. friend.

1 shall give them

Shri Hari Vishnu Kamath: My hon.
friend may please make a .aote of it
lest he should forget. Let aim tell us
whether all the Ministers have disclos=-
ed their assets.

Shri Harish Chandra Mathur: He
will give ail the assets and liabilities.

Shri Hari Vishnu Kamath: Let him
tell us how many Ministers have im-
plemented the Prime Minister’s direc-
tive which was given at Sadashiva-
nagar in January, 1960.

Shri Buta Singh: Include Chief
Ministers also.

Shri Hari Vishnu Kamath: The
term ‘Ministers’ includes the Prime

Minister and Chief Ministers also.

Shri Warior: State Ministers also.
Shri Hari Vishnu Kamath: May I
point out that the Prime Minister’s
exhortation was in 1960? Today, we
are at the close of the year of grace
1963. I am glad to find that the new
Chief Minister of Jammu and Kash-
mir, Shri Shamsuddin, on the 9th of
November last, that is, about a rmonth
ago, had made a statement in Srinagar
that the Jammu and Kashmir Gov-
ernment had asked the Central Gov-
ernment to go into this matter of the
assets of Ministers. I only wish that
this were done with retrospective
effect, not merely for those in the
Jammu and Kashmir Government but
for all, in other States also, for all
Ministers. All the Ministers should
come forward straightforwardly and
sincerely with a declaration of their
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assets and liabililies during their term
of oftice. I would alsu like to ask the
Minister of Stule whether the request
of the Jamunu and Kashmir Govern-
ment has been seriously considered,
and if so, with what result.

Here, 1 would like to say one or two
words only, because 1 do not wish to
go into details. Some two years ago, I
remember that there was in gome
Bengal papers a reference to a Minis-
ter who had acquired or wourchased
land in a very fashionable locality, like
Mayfair, you can say, of one ol
the important cities of India, from
certain benamidars who were Govern-
ment contractors, and purchused that
land at a price which was extraordi-
narily low compared to the market
prices of land prevailing in that very
fashionable locality of that particular
city. That was what was mentioned
in the papers at that time, T do not
know what has happened to the party
in power. It hag been too long in
power. They have had the misfor-
tune of having been too long in power,
which js unfortunate not only for
themselves, as I said earlier, hut for
the country also, and also for their
integrity. They have been far too
long in power, and they have develop-
ed a callous disregard for public opi-
nion and press opinion and also, may
I say, parliamentary opinion. That is
most unfortunate. It augurs ill for
the healthy growth of parliamentary
democracy in our country.

Nothing was done in this matter. I
do not know whether Government
cared to inquire into this matter when
the press came out with those charges.
In the case of the Serajuddin affair
also, you know, Sir, how it took three
months from the beginning of the year
or the beginning of the budget session
up to the end of the budget session
this year, it took three months of
fighting every inch to make the Prime
Minister agree to a judicial enquiry
or a quasi-judicial enquiry or a pri-
vate judicial enquiry into that matter.
Is that the way things should be done
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by Government in the intercsts of the
purity of administration and the root-
ing out of corruption which the Prime
Minister himself in Jaipur, not so loug
ago, just two months ago, laid empha-
sis on, when he categorically said—I
am glad he is here in the House now,
and I hope that he will take v hatever
I say in the spirit in which it is offered;
I am doing this with the sole objec-
tive which Dr. Ambedkar mentioned
in the Constituent Assembly, nawely
to maintain the highest leve] not
merely of efficiency but laso of purity
in the administration—ihat corrugtion
must be rooted out?

There are lots of things appearing
in the press, and there are serious
charges which have been made against
the former Chief Minister of Jammu
and Kashmir, in the front pages of
newspapers and weeklies herr, These
things just accumulate and no action
is taken and no inquiry is made into
these matters, how a man who at the
time of assuming office had perhaps, 1
do not know how much, but cnly a few
hundreds or a few thousands of rupees
with him, and perhaps a very small hut
or a small cottage or a small house,
but who after ten years of office or five
years or eight years of office, has come
to collect lakhs, or how in Mr. Sanjee-
vaiah's words, paupers have become
millionaires, and how they have got
palatial houses, and how they acquir-
ed land not merely in their own State,
not merely in their own town, but
outside their State. How do these
things happen? Why should they
happen? Why is the Prime Minister
s0 heedless of these things?

Shri Buta Singh: He protects them.

Shri Hari Vishnu Kamath: Why is
it that he has no heart for cooting out
corruption in our country? May I say
in all humility and with all respect to
him, as I said in the beginning, that
in the roll of honour which the Cong-
resg Party had, his great father’s name
is also inscribed? The son *oo led this
country in the company of Mahatma
Gandhi and Netaji Subhng Chandra
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Bose, and thousands listened to him,
and thousands were impressed by him,
and thousands sacrificed their all, To-
day, what purpose have all those who
sacrificed their all, who have become
martyrs served what purpose have
they served if a few enrich them-
selveg at the cost of so many, if those
few exercise the gift of tha grab? The
gift of the grab is certainly a specire
that is stalking the land ‘oday,

The Prime Minister hag perhaps the
gift of the gab, the God-given gift of
the gab. But many of his colleazues,
I am gorry to say, have the gift of the
grab, and they have enriched themsel-
ves at the expense of the many.

I refer not merely to Bengal. With
regard to Punjab, there is an inquiry
pending. I do not want to go into
it because it is more or less sub judice.
There also the same thing is seen.
Unfortunately, the Prime Minister has
given the impression, the same impres-
sion which he gave in the case of the
Jeep scandal 14 years ago, of trying
to shield the guilty and the corrupt.
"The same impression is conveyed to
the pcople here, it is reflected in the
press and also jn Parliament. I am
sure he does not wish to convey it, but
unfortunately, he hag created that im-
pression that he is shielding the guilty,
those Ministers who have amassed
wealth at the expense of ithe many,
in the midst of the grinding poverty
of the mass of our people. He him-
self said in Jaipur that the rich are
becoming richer and the poaor poorer.
T will go further and say that the
Ministers have become a new rich
class, the like of which India has never
seen.

I do not accuse all the Ministers.
There are some good Ministers. The
Prime Minister exhorted thern to be
good at Sadashivnagar, Pangalore.
But they did not follow his advice. Is
the Prime Minister so powerless that
‘he is unable to get his own directive
implemented? I do not think so, I
shudder to think what will happen
if this goes on merrily. He tells them
in all seriousness, the press frontpages
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it—it is made the lead item—that all
Ministers should declare their assels to
the Working Committee. I will go
further and say thal they shouid dec-
lare it to Parliament. But what hap-
pened? The Prime Minister was the
only exception, shining in solitary
splendour.

Shri Nath Pai: And Shri Mathur,

Shri Hari Vishnu Kamath: -And
Shri Mathur and some others among
Members of Parliament, The Minis-
ters in the whole of India are so large
in number, so numerous that they can
form a trade union of their own. All
these cohorts, these serried ranks of
Ministers, striding up and down the
country, flying up and down the coun-
try. I hope the Prime Minister will
tell us—I request him to tell us—what
has happened to that directive.

There were also very serious charges
against a Chief Minister, unfortunately
now no more, in Madhya Pradesh,
which we tried to bring up here in the
First Lok Sabha. Then the Prime
Minister adopted an Ostrich-like atti-
tude. Unfortunately, he refused to
accept the suggestion made by us to
constitute a committee to inquire into
the assets of the late Pandit Ravi
Shankar Shukla. That wag also not
done.

Later on their have been cases in
court, defamation cases and things of
that kind. They have been dscided
one way or the other. One matter is
pending in the Supreme Court. I do
not want to refer to it. The High
Court of Jabalpur, Madhya Pradesh,
has referred to it very categorically,
very clearly and advised Government
that in all such caseg of serious alle-
gations made against Chief Ministers
on other Ministers, those in power,
those in office, there must be a close,
thorough, independent judicial inquiry
into the assets of Ministers and how
they came by them.

Before I close, I would only like to
say what has been said more beauti-
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fully, more sublimely, by our scrip-
tures, by the Gita:
rgziga A gosdad @ |
¥ FIMO FET  ATFEARAAAd
Whatever example, the Prime Minis-
ter and his colleagues—we are living
in a political world, for good oc ill,
politics dominates, political leaders are
now the leaders of the people, not
spiritual leaders, nor religious leaders
—whatever example they set, the
people will look up to that example
and follow it. There is an even more
cryptic saying:

[ETSAAT § F T A 94T |

‘Mahajan’ means not moneylender;
here it means ‘great’. Whatever exoni-
ple is set by the great, that is the
path of the ordinary common man., I
will, therefore, commend my motion
for the acceptance of the House,

Mr. Deputy-Speaker: Motion moved:

“That the Bill to provide for ihe
periodical disclosure of assets of
Ministers, be taken into considera-
tion",

Shri H. N. Mukerjee (Calcutta Cen-
tral): I support the motion moved by
my hon. friend, Shri ¥amath, and I
have a hope—I am afraid T have many
unfulfilled hopes in this House....

Mr. Deputy-Speaker: Just a second.
Will ten minutes to each Member do?

Shri Hari Vishnu Kamath: I move

that the time be extended by two
hours.

Shri Harish Chandra  Mathur
(Jalore): It may be extended; we
want to put the whole thing in correct
perspective,

Mr. Deputy-Speaker:
tend it by two hours?

Beveral Hon, Members: Yes.

Mr. Deputy-Speaker: There is oppo-

sition?

Bhri Nath Pal: It is unanimous.
We did not hear a single dissentient
voice,

Shall we ex-
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Shri K. C. Sharma: I am opposed to
it.

Shri Raghunath Singh:
are we going to sit?

Mr. Deputy-Speaker:
one hour more for this.

How long

We will have

Shri Raghunath Singh: Are we to
sit till 6 P.MLY

Mr. Deputy-Speaker: This will be
carried over to the next session. We
will carry on upto 5. At 5 pM., we
have a half-hour discussion,

Shri C. K, Bhattacharyya: Let it be
finished today. It is no good carrying
it over to the next session,

Shri Hari Vishnu Kamath: There is
nothing wrong in that.

Mr. Deputy-Speaker:
tend it by one hour.

We will ex-

Shri Hari
hours.

Vishnu Kamath: Two

May I submit that for the Senskrit
Bill we gave 3} hours in all? I do
not say that was unnecessary. But this
is equally important. Moreover it has
been upgraded from “B" to “A" cate-
gory.

Shri C. K. Bhattacharyya: I must
pay a compliment to Shri Kamath for
trying his utmost to prevent me from
getting the extension of time for my
Bill.

Shri Harish Chandra Mathur: Let
the Chief Whip say what he wants.
As a matter of fact, we are anxious
that Members on this side also should
get a proper opportunity. We are all
for fighting corruption. Nobody is
more anxious than we to see that the
reputation of our Ministers is above
suspicion. We definitely say that we
must get an opportunity to put the
whole thing in a correct perspective.

Mr. Deputy-Speaker: All right, two
hours.
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Shri Hajarnavis: Whatever time the
House desires to have, we are agree-
able to it.

Shri H. N. Mukerjee: I am glad the
House has agreed to an extension of
time for the discussion.

Mr, Deputy-Speaker: I think the
time-limit should be 10 minutes for
each Member so that as many Mem-
bers as possible may be accom-
modated.

Shri P. K. Deo: Those whe repre-
sent various groups should be given
proper opportunity.

Mr. Deputy-Speaker: No groups in
this.

Shri H. N. Mukerjee: As 1 was
saying, this is a very plausible Bill
which Government should persuade
itself to accept. I am glad, as Shri
Kamath said he was glad, that the
Prime Minister is here, for otherwise
before he arrived, we got an impres-
sion that on Government side, there
was not a tendency to consider this
Bill to be of the importance that it
deserves.

16.00 hrs.

We often hear in this House about
corruption, and being a people rather
prone to quotation, we hear a little
too often a quotation from Acton
about power being a corrupting factor.
While power surely corrupts, power
can also ennoble and let us hope at
any rate and let us order our conduct
accordingly that power in this coun-
try would not corrupt our Ministers
and others who are in enjoyment of
that power but that it would ennoble
them; that it would enable them to
become better servants of the com-
munity. The fact of the matter, how-
ever, is that as Mr, Kamath has put
it, we have got today what is some-
thing like a perquisitive society and
this play upon the word acquisitive
reminded me of what I read some-
where a little while ago about there
being in today’s world a kind of class

AGRAHAYANA 29, 1885 (SAKA)

Assets of
Ministers Bill

distinction about which Karl Marx
was completely unaware and that was.
a distinction between those who have:
expense accounts and those who have -
not. Ministers and others in their-
category and similar categories to -
happen to belong to a segment of’
society which if it is described per-
quisitive should not be taken too un-
charitably by them. In this House it.
is not our desire to blackguard any-
body in Parliament. We come and
we meet each other and I suppose that
we can claim that the best of per-
sonal relations subsist between Gov-
ernment and the Opposition. There
is no intention on the part of the
Opposition to attack Government for
attack’s own sake. But when things
go wrong, and they go wrong in the -
wrongest fashion from time to time,
something surely has got to be done
about it. What is the point behind "
the Kamaraj plan, for instance, talked
about so much? The idea surely is
to tell our country, because our
country accepts the idea of renuncia-
tion, that power can be renounced by:
people who have enjoyed power, that
service is to be preferred before self.
Surely, it is the essence, if there is
any essence, behind the political.
party’s manouevres; surely that is the -
best interpretation we can put upon
the basic motivation of the Kamaraj
plan. If that is so, why should not
the Ministers set an example! As
Mr. Kamath said: Mahajanah Ena
gathah sa panthah-

6010~

16:03 hrs.

[MR. SPEAKER in the Chair]

Whichever way Ministers go, there
are millions, myriads of people who
would follow and the administration
would be so much rid of the un-
savoury character which today it
seems to have got. Why should not
the Ministers set an example in
regard to this? Everybody knows
that justice should not only be done;
but it should also &ppear that it is
being done. Mr., Kamath wants that
Ministers should voluntarily do this,
or under the pressure of the law. He -
has suggested the pressure of the law-
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because voluntary methods have
proved to be futile. The Prime Minis-
ter's desire expressed openly in 1960
remained unfulfilled.

Shri Hajarnavis: Every Member of
the Congress Party has sont his return
in terms of that....(Interruptions).

Shri H  N. Mukerjee: We are not
concerned with what Members of the
‘ Congress Party do in regard to the
executive of their own organisation.
We are concerned here with the public
image that the Minister of this coun-
try has got. We do not want the
public image of the Ministers of this
country, whichever party they may
belong to, to be sullied in the way
that it is being sullied in the present-
day world. It is for your sake that
we are trying to do so. You seem to
resent it and I do not know why....
(Interruptions).

Mr. Speaker: I?

Shri Hari Vishnu Kamath: He
means they, through you.

Shri Harish Chandra Mathur: How
-does Mr. Mukerjee say that this Gov-
ernment resents it? When I put the
question to the Home Minister about
those in political authority, he imme-
diately agreed. How can he say that
this Government resents it?

Shri Nath Pai: We look at the face
of the Minister of Parliamentary

Affairs. . . (Interruptions).

An Hon. Member: You will also
‘have to disclose your assets.

Shri Nath Pai: Agreed
away; apply it to all.

Mr, Speaker: No one should discuss
among themselves.

Shri H. N. Mukerjee: Sir, there
must be certain parliamentary norms
also when we are discussing a measure
which is sought to be put on the
statute book; we are to find out the
pros and cons of the matter. Mem-
bers of the Congress Party individual-
Iy and Ministers individually might

straight-
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be unimpeachable; I do not question
them. They might have rendered
accounts in some quarter or the other.
I do not even question that. What is
concerned here is the public image of
Ministers and other people in similar
positions which has been sullied in
this country. Something has got to
be done about it. One remedy sug-
gested by Mr. Kamath is that Minis-
ters in the Centre and in the States
should be compelled by legislation,
since they do not do so by means of
persuasion, to furnish their accounts,
their assets and their liabilities. I am
not going into things in detail, besides
there is hardly any time. But there
are cases galore of Minister’'s mis-
behaving.

I am sorry to have to say so. These
cases in many instances go unpunish-
ed. Mr. Kamath referred to a parti-
cular instance of a Union Minister
who acquired during his pendency of
office as Minister considerable landed
properties in a very fashionable area
of a very important city through a
benamidar who was a Government
contractor who was waiting upon
Government favours in order to make
more money. He paid a sum of money
which was extraordinarily low for
that transaction. This is a matter
which I tried to bring to the notice
of the highest quarters but nothing
very much happened. This is a matter
which does not relate only to the
technicality of it. I am sure the
Minister might get up and say: I got
it with my own money; what the devil
have you got to say about it? But
that is not the point. During the
pendency of his office as Minister, a
Minister should behave in the way
that the country expects of him. He
should not enter into transactions with
dubious people. Soon after I came to
Parliament in 1952, I had to bring to
the notice of this House the fact that
a certain Minister went to Calcutta
and stayed with a very big industrial
magnate. That was his address. I
took it up before the House and the
Prime Minister said that it was not
right. ‘But after that time, I can
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make out that the practice is, what-
ever be his business in Calcutta or
Bombay, his address is: care of the
Ministry, whatever it is. They do not
say where he 'stays, but they do stay
with those people. At a time when
the affairs of Mr. S. P. Jain—I am
sorry I am referring to a name but
that name is so notorious that it does
not matter one way or the other—
were in everybody’s mind because of
the unsavoury things that were
coming in the open, there was the
Prime Minister’s 70th birthday, a very
happy occasion, on which we wrote
our appreciation of a very great man.
He got a book published. He got
many of us also to write and present-
ed it to the Prime Minister. The Films
Division of the Government of India
took a photograph and showed it all
over the country. A person who is
behaving in that fashion has access
to cven the highest personalities in
this country.

In Kerala, for instance, the Chief
Minister behaves very shabbily.

Mr. Speaker: He should not go into
particular cases. He is not here to
answer.

Shri H. N. Mukerjee: In Kerala,
Sir, what happened was that the
charges were made publicly and the
President of the Kerala Congress
Committee wanted that the charges
should be investigated and ultimately
the matter went to the Prime Minis-
ter who made his own private investi-
gations and he said that there was
no prima facie case about it. He is
the person—the Prime Minister—
who is peerless as far as this country
is concerned. We know he is that
kind of person. We do not want to
put him to trouble. But why is it that
these matters have to be referred to
him and to him alone? Because, in
him, people have confidence? Why is
it that he, generally speaking, tries
to shield these people and gives this
kind of award, and when there is
another kind of thing, when there is
reference to the Supreme Court and
that sort of thing, he has to take
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recourse to special pleading in order
to justify his own position? Why
should we be driven to a position
where these things have to be refer-
red to the Prime Minister? Why
should I have to write about it to the
Prime Minister? Why, when the
Central Government acquires pro-
perty by what apparently seems to be
dubious methods, I have to write to
the Prime Minister? 1 do not want
to trouble the Prime Minister with
this kind of thing, but there must be
some machinery through which some-
thing should be done in regard to this
matter.
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We have to have some such organi-
sation as Ombudsman. Tomorrow, we
are having another discussion on
corruption, but we should have at
least an initial start made in terms
of the Bill of Shri Kamath, namely,
that the Ministers should say what
their assets are at the time when they
join office and later on also. This is
why I feel that it is only fair, it is
only fair to the Ministers, fair to the
House and fair to everybody that this
Bill is adopted.

There is no aspersion on anybody.
If there are charges, it is no good
merely saying that our country is
addicted to gossip: there are charges
and counter-charges which really
mean nothing at all. When there are
charges, let them be investigated. If
some charges are brought irresponsi-
bly, let those who have brought those
allegations be brought to book. But
there is no way out. The only thing
that one can do is to shout vainly and
hopelessly in Parliament if one can
proceed in compliance with the rules,
sometimes we do have to seek recourse
to those methods which cannot entire-
ly be justified because otherwise we
cannot bring up these things. But
this is the only forum, this Parlia-
ment, where we can raise our voice
for good or bad, and the only indivi-
dual person who can do something is
the Prime Minister. But again, like
the good man that he is, he has a
weakness for his proteges. “Love me,
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love my dog” seems to be the princi-
ple; how can it be? We certainly
have love for him but not for those
who merely follow his instructions.
That is why it is only right and pro-
per that the Ministers should them-
selves agree that they shall put every-
thing before the proper authority in
regard to their assets and their liabili-
ties. That would be a great gesture;
that would be a fine example to the
world; that would be something which
would do more towards the elimina-
tion of corruption in this country than
merely tinkering with things here and
there. That is the gesture, therefore,
which we expect from the Ministers,
and though from the attitude of my
hon. friend the Minister of State 1
perhaps should not harbour any such
hope, I do have a lingering feeling
that maybe good sense will dawn on
the Government, and that a simple
measure which would help to prove
the integrity of our Ministers and to
improve the tone of our public life
altogether will be accepted by Gov-
ernment and the country at large.

Shri K. C. Sharma (Sardhana): Sir,
I rise to oppose this Bill. My simple
argument is this: you ask a professor
whose qualification for appointment is
that he is a Master of Arts; you ask
him again, “well, on first Saturday
of every month, you show the degree
to the Vice-Chancellor”. Is it not a
most stupid proposition in the world?
What is the qualification of a Minis-
ter? 1 quote from Jennings; he says:

“The most elementary qualifica-
tion demanded of a Minister is
honesty and incorruptibility.”

Then he elaborates that the Minister
is not expected to enter into contracts
which, to the public prejudice, may
benefit him. Then again he says: there
are certain rules of prudence, and
one of those rules says that the
Ministers should carefully avoid all
transactions which can give colour
countenance to the people that they
are doing anything which the rules
forbid If a man goes against what
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is essential for his holding the office,
the remedy is open to the House and
that is to bring in a motion of no-
confidence against the Government,
and the Government would be
removed. The Prime Minister who-
chooses his colleagues chooses them
because he thinks that the men who
join his Cabinet are men of integrity
and are incorruptible. The colleague
he chooses must be loyal to his chief
and the loyalty in a situation which
we are thinking of includes integrity
which is an essential part of loyalty
to the land.

Therefore, my simple contention is
that it is not a salutary provision,
because if you begin to abuse any
decent man in the street, in course
of time, that man will shed off his
decency. Once you begin to doubt
the honesty of a man whose very
essential claim to office is that he is
honest and incorruptible....

An Hon, Member: Nobody is doubt-
ing.

Shri K. C. Sharma: If you do not
doubt, you do not bring this sort of
legislation. What is the fun of it?
There is a difference between a Minis-
ter and the man in service. The man
in the administration is not subject
to public opinion in the sense in which
a Minister is open to the House and
get himself removed if the House has
no confidence in him. For a Minister
certain rules are laid down. To secure
the honest and loyal services of a
public servant, certain rules are made.
The public servant is not open to
public criticism as a Minister. So, my
contention is that it offends the accept-
ed precedents. (Interruption). It

_offends the very status of a Minister

in a democratic Government. In all
democratic Governments all over the
world, the Minister is addressed as
the “honourable Minister”. Where
does the honour of a Minister lie? Iff
you suspect his honesty or his inte-
grity, where does it lie? That amounts
to something: that he is suspected just
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as a criminal is suspected under sec-
tion 110 of the Criminal Procedure
Code. It is not a question of this
Minister or that Minister. It is a
-question of the prestige that the
Minister commands, because he com-
mands certain things as a member of
the Cabinet, or as head of the Gov-
ernment. If you insult him like this,
you insult not A or B; if you insult
‘Mr. Nehru's Cabinet, you insuit the
‘head of the Indian Government, and
therefore you insult your own people.

I would like to say this. You say:
‘It a man is corrupt, you go to the
Prime Minister, and say, “Here are
the papers, and you dismiss him. If
you do not dismiss him, we will bring
a no-confidence motion".

Mr. Speaker: The hon.
might address the Chair.

Member

Shri K. C. Sharma: I submit that
this is an impossible position. Con-
stitutionally, it is unacceptable in the
<decency of public life. It is not salu-
tary to the good administration that
we look to for our Government.

Many things are asked: why corrup-
tion is there. Corruption has never
bren and can never be the act or the
default of one individual or set of
individuals. Corruption is a social
phenomenon which depends upon a
certain stage of social institutions and
the cultural development of a people.
If you hang all the Ministers, corrup-
‘tion will not be eliminated. You hang
every Member of Parliament; corrup-
tion will not be eliminated. Why?
“Why are the people corrupt?

Mr. Speaker: He is addressing me!

Shri K. C. Sharma: Corrup-
tion was prevalent in Spain and
‘the Spanish Duke once said, “If

1 dismiss even every member of my
‘Cabinet because he is corrupt, I will
not find another man to be honest to
be appointed my minister”, So, unless
there is education, employment, indus-
trinl advancement, and production,
unless everybody gets his due in life,
unless everybody is secured with a
4full life, corruption cannot be elimi-
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nated. Nothing truer and nobler has
ever been gaid in the world than in
the Vedas: “The crow Bushavada told,
the Eagle bearer of Vishnu, the
Keenest pain is of poverty”. When a
man is hungry, nothing is nobler and
greater to him than his life. When
you do not create the means of liveli-
hood, when you do not create the
means of employment....
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‘Mr, Speaker: He should remember
he is addressing the Chair. (Laughter)

Shri K. C. Sharma: You may laugh
because you are fools....

Mr. Speaker: Order, order. That is
not the proper way of addressing hon.
Members, I presume and [ am certain
that everybody here is an intellectual.
All the difficulties would disappear if
he addresses me; I am a very patient
listener and he would not find any
difficulty. The Members on this side
also should have to listen patiently.

Shri K. C. Sharma: I beg to submit
that all this loud cry of corruption,
nepotism, etc. is not attributable to
the Ministers or the administration
or a set of people. It is a social pheno-
menen, which is bound to last so long
as the cultural, social and economic
conditions of the country do not
change.

So, I submit that in the name of
democracy, for the prestige of the
administration, for the good working
of the democratic set-up, it is neces-
sary that the Minister should be
honoured; his prestige should not be
lowered down and the suspicion or
doubt which would be all right in the
case of criminals under section 110,
Cr.P.C., should not be attributed to
him. With these words, I oppose the
Bill.

7 Y et TR T (AT - weRs
wErEd, WA §TE, A T, & A9
foaer ot Fovarr &, & ey w9d A w0
gafy AT fa=re § g faw oF  ATwTeY
& e A A ot offeafa g, 5w Y



6019 Disclosure of

[ =it Freft T 7 ]

gfer § Y 3o =W faw & g9 G@Y
" FET AT Aifed o, S #TA
gt |

T s A fae, oY Fo Yo wwi,
T AL ¥ AU Ay wwe 7 i
wag g 4 1 fE 9 9@t @ e
qOTEE &, SEA T4 WO UHo fido
#YT THo Qo uFo & I% udzw iz

are ¥ feama w1 gy and 8,
o7 Fg7 9 & fF 9w & qofaw F
fema WY 30 & 1 42 T w@d 37 AT w7
s § fr wwa i ofvfeaf & sar
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Mr, Speaker: We will continue the
discussion on the this Bill next time.
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16.45 hry,

RE: CALLING ATTENTION TO
MATTER OF URGENT PUBLIC
IMPORTANCE

Mr. Speaker: Shri P, G. Sen, The
Minister is not here. It is very um-
fortunate, I haq informed him in the
morning that I will take it up at
1645 hrs. I had informed the House.
Just at this moment the Minister is
not here. That situation should not
arise in future.

Shri Hari Vshnu Kamath (Hoshan-
gabad): The Deputy-Speaker, I think,
later on extended the time of the Gov-
ernment Bill by one hour, and this Bill
of mine would have gone on till 17-45
hrs.

Mr,  Speaker: This was
put down at 1645 hours,

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarmavis):
The time was extended,

definitely

Shri H, N. Mukerjee: The Minister
is not here......

Mr. Spcaker:; In the meantime we
are taking up another item.

Shri H. N. Mukerjee; (Calcutta
Central) Even as a matter of prece-
dent, what is the kind of thing the
House ought to do? 1 do not think
this has ever happened before.

Mr. Speaker: I will just thin!: over
it. He might also think over it and
suggest it to me.

16.46 hrs.

CALLING ATTENTION TO
MATTERS OF URGENT PUBLIC
IMPORTANCE

REPORTED INEFFICIENT WORKING OF CEN-
TrAL Emrprovees CoNsumMmEir Co-
OPERATIVE SOCIETY

Shri Yashpal Singh (Kairana): I call
the attention of the Minister of Home
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Affairs to the following matter of
urgent public importance and request

that he may make a statement there-
on:

The reported inefclent workin-
of the Central Government Em-
ployees Consumer Cooperative
Society and short supply of essen-
tial commodities even to itg
members,

The Deputy Minister in the Ministry
of Home Affairs (Shrimati Chandra-
sekhar) In pursuance of the Pay
Commiission’s recommendation, the
Staff Welfare - Organisation in the
Ministry of Home Affairs have set up
the Central Government Employees
Consumer Co-operative Society Ltd.
‘The Society aimg at selling goods of
quality at competive peasonable and
fair prices at the stores set up by it.
The prices of some essential commo-
dities like wheat and rice are definite-
ly lower than those prevailing in the
market.  Ag regardg the non-avail-
ability of essential commodities like
wheat and sugar and the alleged in-
efficient working of the above Society,
the factual position is as follows,

(1) Wheat

Before the commencement of busi-
ness on the st July, 1963, the Society
had procured about 4000 maunds of
indigenous wheat from Moga and
Karnal.  Between the lst July and
October further stocks of wheat were
added. Till the end of October, the
total stocks purchased were 6787
maunds. The sale of wheat upto 6th
November, 1963 was 3535 maunds, that
is, an average of 831 maunds per
month. At this rate, the Society
would have been able to meet the
demand for wheat till the end of
February 1964 Between 6th Novem-
ber 1963 and 5th December 1963 the
sale was 2407 maunds, ie. three times
the normal monthly consumption. This
was due to the fact that whereas the
Society was selling wheat at the rate
of Rs. 18.50 per maund, the same
quality of wheat was selling in the
market at prices ranging between
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Rs, 23 and Rs, 24 per maund. This
led to sudden on rush on the Stores
which coulgq not have been anticipated.
All the same, the Storeg continueq to
sell wheat at the original rate though
in view of the limited stocks, the sales
had to be restricted to members only
and that too at the scale of 20 kilo-
grams per member. To meet the
increasing demand the Society made
immediate arrangements; to effect
further purchases of wheat in the
Punjab. But since these fresh pur-
chases had to be made at a higher
cost, wheat ig now being solj at Rs. 22
per maund.

(2) Sugar

The quantity of sugar sold from the
1st July to the 30th November, 1963
was in the region of 2100 bags. Thus,
the average off take was about 419
bags a month. However, during the
month of December there hag been a
very heavy demand for sugar. The
offtake from the 1st to the 18th
December has been 1208 bags. On
certain days the number of employees
who purchased sugar from the Stores
was as high ag 1000. The sale of
sugar had also to be restrictegq to
members and at the scale of 10 kilo-
grams per month. It may also be
mentioned that during the festival
days of Dusserah and Diwali when
sugar was not practically available in
the market the Societv continued to
sell sugar not only to members but
to non-members also.

The Society is presseing into service
all available staff to ensure that the

customers are served with the least
possible delay. Some times extra
hands are also employed. Ag sugar

was not easily available ang the price
of wheat hag steeply risen in the
market, there was tremendous and
unprecedented rush on the Storgs,
Inspite of this, the Society, with its
limiteq means and finances, made all
possible efforts to serve its cu.?t.omers
ag best as possible in the circums-
tances. gy
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[Shrimati Chandrasekha.r]
(3) Sales
The sales figures at the Stores from

the 1st July till 18th December, 1963
are:—

Month

In July ..Rs. 95,740,16
In August it went upto, ...

Total sales

Rs. 1,91,006.88
In September it went upto. ...
Rs. 2,50,098.97
In October it went upto
Rs. 2,82,173.66
In November it went upto
_ Rs. 4,18,987.74
In December (1st to 18thi it went
upto.... Rs, 3,61,757.41

These figures indicaty the growing
populanity of the Stores.
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Shrimati Chandrasekhar: My answer
was very clear, The price is com-
paratively very cheap at the stores,
as compared to the market price.
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Shrimati Chandrasekhar: I would
also supplement that the reason for
the long queue was that people werc
rushing to get the essential commo-
dities from the stores, and the number
increased, and the extent of sales
which had taken place during the last
month, in particular, is an evidence
of the popularity of the stores and the
reason why people have been rushing
to the stores, So, it is not that things
were costly,

Shri Dinen Bhattacharyya (Seram-
pore): In view of the fact that there
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has beep a very heavy rush at this
consumer stores, may I know whether
Government have any scheme to open
new depots where the employees could
get the supply of these commeodities
easily without standing in the queue
for a long time? If there be any diffi-
culty for accommodation, may I know
whether Government have approached
the NDMC or the DMC for accom-
modation?

Mr. Speaker:
many questions.

Shri Nambiar: He has put a com-
posite question.

Shrimgti Chandrasekhar, We have
already opened one at Yojana,
Bhavan, two stores in Sarojinagar, one
at Ramakrishnapuram, Sector 1V, and
on the 12th December, in A block,
south of South Block, another store
has been opened.

Shrl Warior (Trichur): May I know
whether it is true that some of the
officials of these co-operative stores
were chargesheeteq for corruption
ang inefficiency and they are still con-
tinuing in the service of the stores?

Shrimati Chandrasekhar: This seems
to be news to me. I have been deal-
ing with it from day to day, but I
have not hearq any such report so fa

Dr. Ranen Sen (Calcutta East): The
hon. Deputy Minister has said that
bulk purchases are being made What
is the method of making bulk pur-
chaseg of these goods? For, we find
that there are many itemg other than
wheat ang sugar which are dearer
thap in the market. Who makes the
bulk purchases?

Shrimati Chandrasekhar: The bulk
purchases are made from the source
of supply.

Dr. Ranen Sen: That is always the
case. But what iz the agency?

Shrimati Chandrasekhar: 'I_'hc
agency is the society. There is a chief

He should not ask so
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weltare officer, there is a manager and
there is an officer on special duty who
does all this,

Dr. Ranen Sen: The latter part of
my question has not been answered
May I know why the other articles are
priced higher than in the market?

Shrimati Chandrasekhar; No article
is costlier than in the market, and
most of the articles which are not
available in the market are available
here at nominal prices; for example,
Colgate tooth-paste which is not avail-
able in the market is available in the
stores at nominal price,

Shri Tyagl: It is difficult to Tuffle
the Deputy Minister. She comes after
study.

SITUATION ARISING OUT OF SUPREME
COURT JUDGEMENT ABOUT RAILWAY
SERVICE OF SHRI Prrva GurrA, M.P.

Shri P. G. Sen (Purnea): I call the
attention of the Minister of Law to
the following matter of urgent public
importance and I request that he may
make a statement thereon:—

The situation arising out of the
judgement of the Supreme Court
dated the 5th December, 1963,
about the Railway Service of
Shri Priya Gupta, M.P.

The Minister of Law (Shri A K.
Sem): At the very outset I express
my apology that I was not here
earlier, but it was due to a very
curious reason, I got a telephone call
saying that the other matter would
go on until five O’clock and so, I
should make the statement on this at
quarter past five of the clock. So I
think that the message must have

Mr. Speaker: Hag it been tfraced as
to who telephoned to him?

Shri A. K. Sen: After T go back, I
ghall try to do so.

Shri Tyagl: It is not our fault or
the fault of the House,
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17 hrs,

Shri A. K. Sen: Shri Priya Gupta
wag a permanent employee of the
North Eastern Railway. His services
were terminated by the General
Manager of the jsaid Railway with
effect from the Bth August 1958, after
giving him one month's pay in lieu
of notice. Shri Priya Gupta there-
upon moved the High Court at Allaha-
bad by a writ petition praying that
the order terminating his service may
be quashed and that he may be treated
as in service on his post. The writ
petition was dismissed both by the
Single Judge who heard it in the first
instance and by the Division Bench
which heard the special appeal filed
by Shri Priva Gupta. Shri Priya
Gupta thereupon appealed to the
Supreme Court by special leave.

The appeal of Shri Priva Gupta was
heard by a Bench of seven Judges of
the Supreme Court along with several
other appeals, as all of them raised a
common question of law, mnamely,
whether rule 148(3) and its successor,
rule (149)(3), of the Railway Establish-
ment Code, under which the services
of the various persons involved in
these appeals were terminated waa
constitutionally valid. The aforesaid
rules were held to be invalid by a
majority of six Judges to one and, in
accordance with the majority view,
the Supreme Court on the 5th Decem~
ber 1963, granted the writ petitions
of al] the persons involved in the
appeals and directed orders to be
issueg in terms of the prayers made
by them.

Accordingly, in terms of the prayer
made by Shri Priva Gupta, the orders
terminating his services stood quasf'&ed
anq he was to be treated as in service
on hig post.

Meanwhile, on the 2nd March 1962,
Shri Priva Gupta was declared elected
to the Lok Sabha from the Katihar
constituency in Bihar.

The effect of the decision of the
Supreme Court is that Shri Priya
Gupta was a permanent employee of
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the North Eastern Railway at the time
of his election and continued tuo be so
till the 5th December 1963, when the
Supreme Court decided his appeal.
Unless he has resigned from the ser-
vice thereafter, Shri Priya Gupta is
to be treated even now a permanent
employee of the North Eastern Rail-
way.

It is stated, however, by Shri Priya
Gupta that the Allahabad High Court
has amended his prayers in the peti-
tion for declaring him to be still in
service so as to treat him to be so
only up to that date, which is prior to
his standing for election to the Lok
Sabha. The correctness of this has
not been verified yet. If the prayer
has been so amended, then of course
Shri Gupta would be deemed to have
been in service only up to the date
thereof, that is, prior to his standing
for election to the Lok Sabha and
prior to his being elected to the Lok
Sabha. But as I have said this, how-
ever, has not been verified vet.

Under article 102(1)(a) of the Cons-
titution, a person is disqualified for
being chosen as, and for being, a mem-
ber of either House of Parliament 1if
he holds an office of profit under the
Government of India. Since. as a re-
sult of the decision of the Supreme
Court, Shri Priya Gupta was an em-
ployee of a Government Railway at
the time of his election and there-
after, he was not qualified to be elect-
ed or to be a member of this House.
If any question arises as to whether
a member of this ITouse has< become
subject to any such disqualification, it
has to be decided under article 103 of
the Constitution. by the President in
accordance with the opinion of the
Flection Commission. Under article
104, if a person sits or votes ag a mem-
ber of this House when he knows that
he is not qualified or that he is dis-
qualified for its membership, he is
liable in respect of each day on which
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he so sits or votes to a penalty of five
hundred rupees.

Mr, Speaker: Shri P. G. Sen has
any question to put? —No. I have a
question to put.

According to the order of the

highest court, Shri Priya Gupta con-
tinues to be in servicee. Now he has
not attended the House—he has not
come inside. But he has been signing
our registers outside in the Lobby
daily. If he comes and claims his

_salary, what is the position?

Shri A. K. Sem I asked him frankly
—1I might disclose this to the House—
what the position was, because in the
original petition he wanted a declara-
tion that he was still in service. I
can read out the original petition as
was filed and disposed of by the Aila-
habad High Court.

Mr. Speaker: 1 would like to have
the opinion of the Law Minister. Now
there is a question before the House,
whether Shri Priya Gupta is a Mem-
ber of this House at present or not.
Should it not be referred to the Elec-
tion Commission for final decision?

Shri Nambiar (Tiruchirapalli): I
would make a submission. According
to the Railway Servants’ Conduct
Rules, if a railway servant stands for
election or has stood for election,
without getting the previous permis-
sion of the Railway Administration,
that itself is a reason for removal
from service. Therefore, though the
Supreme Court has stated that he has
10 be taken back on the basis of the
petition filed before them, according
to another rule of the Railways, he
cannot be, in so far as he has violated
the conduct rules because he stood for
election without obtaining permission
from the Railway Administration.
This also should be taken into consi-
deration.

Shri Hari Vishnu Kamath (Hoshan-
gabad): I heard you just now say
that there is a question before the
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House, and you would like to state
your own reaction tp that,

Mr. Speaker: Not that I should

state my reaction, but that I should get
the opinion of the Election Commis-
sion.

Shri Hari Vishmu Eamath: Before
it is referred to the Election Commis-
sion, 1 wil] only make a request to you
and to the House. In the first place,
the House should ascertain from Shri
Priya Gupta whether he has resigned
—that ig what I heard the Law Minis-
ter to say, whether he had resigned
from railway service before he filed
his nomination. If, unfortunately, he
did not do so, if he resigns today with
retrospective effect from that date,
will it be in order? Then he will con-
tinue to be a Member of the House.
I request that this may be held over
till tomorrow when we will ask him—
He is a Member of my Group—to be
present.

Shri Bade (Khargone): The Sup-
reme Court has accepted his writ and
declared that he continues to be in ser-
vice even though the Railways had
dismissed him. But have the Rail-
ways taken him back on their rolls?
Simply an order passed by the Sup-
reme Court does not mean that he is
accepted back. Therefore, we should
find out whether the ailways have
taken him back with retrospective
effect.
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We cannot decide these intricate
questions of law here, whether he
should be deemed to be in service at
present, whether he has done this or
that, and what is the effect of the
regulationg of the Railways even after
the Supreme Court's decision. The
only course open to him is under arti-
cle 103:

“If any question arisez < to
whether a member of either House
of Parliament has become subject
to any of the disqualifications men-
tioned in clause (1) of article 102,
the question shall be referreqd for
the decision of the President and
his decision ghall be final,

“Before giving any decision on
any such question, the DPresident
shal] obtain the opinion of the
Election Commission and shall
act according to such opinion’.

Shri Hari Vishnu Kamath:
be put off till tomorrow.

Shri Kashi Ram Gupta: I am men-
tioning a fact. If it is a fact that the
case has been decided only up to 1960,
then the guestion does not arise.

Mr, Speaker: Then too how can we
take a decision? We have to --fer it
to the President and his decision shall
be final. I hope the House would
agree,

Shri Nambiar:
here?

It may

Till then he can sit

Mr. Speaker: If he sits, he Aoes ro
at his own responsibility,

Shri Hari Vishnu Kamath:
be decided tomorrow,

Mr. Speaker: We cannot gu into
these questions and decide. I would
like to have the opinion of the Law
Minister.

/

It can
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Shri Hari Vishnu Eamath: If he has
resigned with effect from that date?

Mr. Speaker: Even then, we “annot
decide. We cannot say whether he is
really a Member at this moment; if he
has resigned, what is the effect of the
resignation; from what date it takes
effect; whether it takes effect from a
date prior to the filing of nomination.
All these things are to be seen.

Shri A. K Sen: It is difficult for us
to give an answer because facts have
not been ascertained fully. He says
that at the time when his petition was
disposed of by the Allahabad High
Court, he was asking for leave to
appeal to the Supreme Court and
wanted to amend the prayer suitably.
These facts are to be ascertainnd.

Mr. Speaker: Even if these facts
are known, since the question has
arisen ., . .

Shri A, K. Sen: Yes, Sir; it is a fit
case to be referred to the President.

Mr. Speaker: I think the House
would agree. The Law Minister will
refer it to the President. We take up
the next business.

17.11 hrs,
PAKISTANI INFILTRATION IN
ASSAM®
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% a1t 7Y & 1 gwa oo 7 g @
i FCrFeTE ATE TifeearT qrir e
¥ o7 77 59T ¥ a9 90 § 9% w9 o7
36T FAETER ar gEr &1 g9 Jree
AT A ERFR I A A s
IAH! OF A9 g A g  gwad
T FT AT, AT HEZ F EATA
sferest &7 wwwT AT | gEy vl A
Fg 1 41 ¥ aehan § P aCwT Tw aww
A ¥ w9 w1 axg A A F e gd
& 1 9 TaET afors ST 9w #T R
gm 1 fE Tg T ¥a9 99w FY &7
T8 8, T¥GAGET AT AAMEE TZ A
wweay &t &, I afeast e, fag,
TSI W AT & 7o & ravae] foert
FY o+t FEY qg & 1 @G WY FEAO WO
T a7E A 997 & | 9 AT ywyd I
qeswfa ¥ dare frar may & oY gfeew
T & TeRrar FsT 71 @ 91 1 wEw
& dardr foell ¥ WK 39 TgrEt fowd
¥ ot oY e a9t & SEar ¥ qeeq A
FATOTAT F AT HITE & IART 41 FT 4l
HHT ¥ 93 FT A A1 E | WA
afg waw & T 3wy Afawa g @
o agi qaEewT &1 afe 35 yE ¥
feara A g€ & 1 79 ¥ 7% ¥ 3w e
% & for o afe o @ afa
ot ¥ wre aret 1 fre gooEmr
o Far feew ¥ cv- &3 wfawa &
afg gf & | wasa fafee 01 swe e
feer & et w Sfawa, w3 feewr &
¥e ' 3¥ wfgwa A e feew &
v e¢ wfgwa afz g€ & 1 T,
forefi & &% qrT o T THT TP WAL
&7 & afrem e #1 qfg gE 0
wrerreT ¥ wrEar, faeet o faery
# co 3o gfowa, A qewrg #

*Half-an-hour Discussion.
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&< o wfawa, TrardmiE g qrew-
T & w5.¥3 wfewa Far s&wg
TrareT q # ¥c, go sfawa gfa
F wiks & | FHET fAer 9 arEEt
A AT f =€ ¥ 3 gfqera, e
¥ cu.3c gfe, ogaig, S0 OUE
qerEEdr § €0, oo qfawd wR arRer
¥ ¥q.eswfama afggd &

gz & anfegr q ¥ 354,92
A T U A & qoc. 35, IAT
TR AT, TEHTETAT 9o . ¥Y
sfme  fomgfam @Y aRgEr #
f9.30 gfgwa, gwgar #  ¥q.e¥
sfama < fegme & ¥3. 3y sfawa
afz g€ 2

¥ g e AT & fag og o
wg W g fr g gfa & s
WTYNISAE €9 # gE @ o /I AW A
e gafee Wt wrefaa gar & fw
WA dwr A 79 ge uF aw § oow
TR T TR JUST SgUd T 97
G A afe g@ T gET T oa
R G FEATET T AT HIAT AT §
s wa T aww w7 aren § f drmadt
Tt # & 7 wew & weg #H o A 7F
aF I §, a7 WY T AHTC FT qEAHT
F1 grafa grit 5T aen? fegafa w)
FEY qeqre gHAT | ;T & d91 0 a3
gu Fiaw & sfafafa 9 sew 3 o &
3! FgA | afs 39 feafeaee 7 8
ar a8 3 avedt & i § sor sy
F HTATC I AT AT T T IH Fgi aF
garg &7 waw & qi= faei ®, i,
&y, TS, TEET #X ward g%
Fraa # o 3 fard qfeew wwe &
% & AN qg F FOT ATHA TC AT
AT - wfuwe 2w 2

ag @ foq @wn 7= ¥ @we
quT FWOF gmwA W A wEw & g9

AGRAHAYANA 29, 1885 (SAKA)

Infiltration in 6046
Assam
Tz o fast famfsat 7 o afas
& ff qeve ¥ 9 & gU E, A9 3H
g Fg TEOHHE FE ¥ AT AT
qiffm 99 @ A R/E fagea
Gz g F a1 T 1L I @i W oFx
a9 TC W TE w91 5 oseye
F FTOOAT H I F A I AG g
% | afeT w1 e g fF e
fagrsa 93z e, {8¥s § gur a7
AT SRrorAT 2eNt ¥ gE 9 1 5w ww
I F1 17 a1 frw 10 § W W g
foaea ove @ gofa # & gy
o7 T FEAT 47 a7 T §F A qrEy F
o7 T € AT ¥ 9 T § | qurd
g § i wow U0 & T g u9-
#fifas fawrdr 5t 39 & =79y aaqs
ST 7gt faeeit & Y a0 a4 9T &5
FT EHZ FT TAG T &, T @weT
F FIC 98T TS & |

ol s@w & faw Wl S gerd
uft weAs feesfl mw @ wk SR
A AT T A G AR ¥ Iy
TR & qFs § I F fardta vy
wiwE W FT g fdar 9 1 gy
W, 1883 F1 W §A A 1@y Ty
o s W agRy ;e ¥ oos
T T I9C 37 U A w6 F qify-
WA AEAEE #1 e ame g
Fg7 a1 6 AT (253 ¥ 97 @ w4k
dw am@ & 9= ¥ 39 7 g=gr 9y
AT LR8I & I {553 aF R%,9¥%
HIT AT AT TC | TE WU qiww A2
#1918 & F0F 97 T q37 § | aO79-
fowar 7z &, 9% T &7 s
fo faefl o &1 a=1 T=r &% a7,
™ 9T TAHT qeqr o7 qfEear &
o7 FX AF M F A A W AT F
dra # g Afe s & fae A Fe
WA A SRR T wEEEE FE f
@ 7 weqr Fq9 33w g | g HA
ot T AT Areft Y ¥ W1 @@t 97
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[ gFmEE WRAT)

FFTT AT A AiHE fFA 4, WA
IRM "ot feamt 9 a1 4@ Qe
9, IEA N A oA S &
st 9T & fa¥ g | & ST wrgar
g ¥z a1 ¥ aug § o de A
w 7 gl $F gEw ¥ FA A%
o ot & g faar & 5 ag w2 &%
s aamgr Y

T AT S & 97 q@r mgr v
A 99 N ¥ I 97 92TF e
1 wifarw gf A fF wred o F o
¥ R waw & faw qqr w1 AW
& oiws ¥ gaw G F g
wgr g awy &1 F A swar v o
Fr &fawe ¥ s foarare fafaex
¥ wfgga a=d & wWifs § o
fafaeer 78 € a1 39 97 9T 7 2,
Y 99 AN g q47 & frowww F
wiws qet & W7 Ay e A F i
w8

wHAT AR W qgT A FfA
g gt & | WO o EE ag i fE Em
ndg §39 ¥ FaAw qfEEE g7 @
aorT @ @, W T W 3y 9T
aAfaT AT A 3§ ® arfae & oo
AT AT AM A g E | AT I
¥ yaeAig g9 8139 ¥ FE T
T T AR

w7 A% fgsgam &1 sarvET A+
754 &, g afrag Wt d7F qE@As
gf & = S &1 WM oEnm fE
forg @G fesgwa &1 =TT & IO
F T A I AWG AW & WA A
1 =rferer et & fafees gemame §
Fmr g o wEw g & yfafafy
Y I Z wAT HEAR q@T 9T o
Frifaw & 39 & wfafafs ¢ 99 o5
et ¥ 39 fregae w7 fagfer a1 of
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Fragi | eEfs Ry ]
% f& 70 agwfa ¥ag owow # oaE
ot | ¥fF 9 ©F e & foag & oA
TER |

d9 ¥ g oaar g owl o
T O T W A WS AN @
g IT ¥ T F W fegaw
urE ¥ 7% ¥ g 77 & 1 gfem o 9w
TG 79 T AR G QR I A N w
AT e dgr ¥ g far g 1 W
a9 T AFA FAT Y /FAT & 7 owww
S Wi g% AEAY T 0F W
v gt feafs @ Wt T omiR
sy F far & 7 @ omr A
# g JqraAr W oavear g R oam
T F qF THE AT @R F I
A @ g | AU AT #qd-
A g7 T4 IHAT F ATY TH T
F1 ozt W@ OAT @y A wfrErd
g1 zafam & s A Fgm g &
IfF T7 ATHF I T FT GEMEE
F74 H wAea @ §, Tafaw @7 &
I AT AY 73 & 6 wam ¥ wgafa
ara AT PR s afz woEe
oy ¥ Uedfd &1 AmE AT 6
¥ fr Froor feafeerdt €1 A1 gaa
Fa7 I g ¢ & ofsem & s
20 SR &7 AT A g AT AT AHE
g 9 T g F o9 A
TE FT AME WA FET G
T O99 g9 § X Y Wfed et
o9 F TH WEEAYW T¥ FT HHTER
& w1

FfFr 9w ag ==t I & A
mi‘wmﬁm&mtf‘
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w31 MAe F & f5 oo wrd
#ear # W qEAAE www # e
aT @ § | W arad ¥ F Tf-
@t g @t 3§ fem w2
a1 oI wwm frgwm @1 wEAEe
arf gf &t f§ o W Fenm #
o fegmm F w7 oW 9N
fear 1 7 @50 & f & oAl F A9
fratfesi #1 fams @ & A1 a®
FT OWar 8 | 39 & OrEE
BT FL OFHIY T9T HAT =T
FX Ug ¥z 73 § fF @&l #1 gemw
# oF qrg An &1 #¥ e o
AT & WARE FETTAfG F AT
9T & ™ W fEw e oafer
afg &2 aar 7 21, 5 qum gE
A A g fegEm &
far zoar wem ®RT 92 fF o
et W & gAT 7 FT | TEfAY
T AW F AT AEE FT A
gifsa

§ ag Wt Fgm Www g &
affemm@  feg@m & = /@
TARITATT  AFE AT W AR
gREAAl | qIfFENA 99 WTOT @Y
gamar § fog wmar & g @i
T F | qfEET AT FET W
aoE ® ol E, T & AER
AT &1 WTET AWE H Ar miAT |

¥ oo Fagsy #1 IEET A
o ¥ AW gw A UF FRd AR
St FT oAEar o1 8T 9%y ¥
»iFel F AW ), FfE A g

AGRAHAYANA 29, 1885 (SAKA)
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4 2
T
o
K
9%

MRS
3%@%@
¥33+°
HE
134y

]

AqF g ¥ wEe W 9 @ S
2, 99 ¥ ® QAU FT ST H FAA
2 qEEEE 4, 97 a1 9889 71 9-
o # F2 9390 B A | ATHT FATT-
T ¥ ot s afg w@igd 0 @ Afg
a7 ¥ sarar fawr a1 fawn gafeg
2 fF 7 9390 HETWEl # & oF
WA g o ot § 3 A F A
gew @1 § | 3@ ¥ T g AIAA AL
am AFa 39 & 915 # wWE & )
fafyrs 1 SAOET HOqeYY W Rl
¥ 93¢ safE & St TATAH q AT
8%y & T g 97 T Q309 A
g | mifFeE ¥ W gg e faer &
I H Al W gEd #1 afma A
fFgr o &, T F A @ IR
2T AEATE | A 7 qe00 F G
Qqqﬁ?ﬁ%ﬂ?ﬂ{ﬂ'ﬂ?ﬁ?q?i
¥ 98 Fa9 et AR &0 gl A
TAAT AT T aPEL FT waeT qf ey
7z & fr o 997 ¥ oy go A g e
F 7= AT FL AW FAET X AT GTA

IETE |
A F A HOT IW A &0

anft F4 fF Tmer faer &7 qzErE
T TR s i & o ogd @)
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6os51

[ sFmEER e
|1 9849 H WG IT FT HLAT 0,000
¥ 9 FX Y 787 &9 9859 ¥ g T8
FTYY X FILAGT T
Mr. Deputy-Speaker:
concerred with Assam.
ot TFETEAIT WEN : FRi 09 o3
sfawa afg gf & 1 A ae #
999.9 wfawT 3fg g€ & 1 woige
AT 9gAY T & &% &3 wfyoa &t
afg g & w1 mafagT A s
qEE ® 4%, 3¥ wfwa & afz
Al
Mr. Deputy-Speaker: We aro only

concerned with Assam, not with what
happened in Ganganagar.

We are oniy

St e s & s A Ay
weafes ana a7 T E | e A
ST 39 W A Y agdr w7 A
T ¥, wen draradt S & F e
a2t feafr & 1 o fraf dmae #, S
hﬁmm&tﬁﬁglm #

T8 WAl =TS F FEAT e oA
ﬁﬁ'ﬁvﬁmﬁﬁ%amﬁ
TeaT & 34 fauw § WY faard 5
Tar 7 gt fr W 9w e
F1 T TIHE G7FT F 9 TG q1q
T 797 1 Aifer #2 fF gw ¥ @y
F1 AT & 2T | ag &Y aa K qw
¥ 9T TEAT ATEAT 97 |

Shri Hem Barua (Gauhati): Sir,
apart from the postponement of the
action against these 1llegal Pakistani
infiltrators established by the latest
census figures, may I know whether
the appointment of this so-called tri-
bunal does not give a certain measure
of plausibility to the wild charges
levelled against us by Pakistan, that
we have pushed them out so far ille-
gally and by force and that over this
issue there had been acrimonious dis-
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cussion and scenes in the Pakistan
National Assembly very recently?

Shri Hari Vishmu Kamath: Has
the attention of the Home Minister
been drawn to a perverse article in the
Times of London dated the 6th Decem-
ber—this month—wherein India has
been charged with evicting Muslims
settled in India for generations, evict-
ing them to Pakistan from West
Bengal, Tripura and Assam, and, if so,
has the Government cared to enquire
to what extent this article, and articles
of this type are the ugly off
spring of malicious Pakistani
propaganda, and what measures
are being taken to counter this
propaganda in foreign countries, in
Britain, India's prestige has been
damaged and her reputation is at stake
on account of this issue?

Shri Liladhar Kotoki (Nowgong): In
view of the largeness of the number
Pakistani infiltrants yet to be detect-
ed, is the Hon, Home Minister consi-
dering the need of increasing the num-
ber of tribunals adequately enough so
as to complete the process of detection
as expeditiously as possible?

Shri P. C. Borooah rose—

Mr. Deputy-Speaker: You gave
notice after the discussion began, Pre-
vious notice has to be given,

Shri P. C. Borooah: It is a very
important matter.
Mr. Deputy-Speaker: I am very

sorry. 1 cannot make any exception.
The hon. Minister.

The Minister of Home Affairs (Shri
Nanda): Sir, it is very welcome to
me—

= wgETg ;W o G § A
§ zafay @y o #) ot g § T
arfed |

ot Ay & dare g fee F e
&fog
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7R @ AT #r gut § fF g@ g
9T gn qE & T4 g1 @Y 2 @E gEh
a ¥ 1 B KA1 AT @I @, Al WS
T # oF 7% 7 a7 Aifze e ar
T & 344 F&7 aF qfqAE T FW AT
T2 ¥, THR ATH KA & AT fAF A
FasSI el § e H R E
i A AT AT IR E I A H
TS FET |

s g g & fafs = @
DT AT, WiFS FE | @A AT &
fr fifg 7 &, s qn @1 A ARG
T & guer sfcad=am, g T ane
Fg0 aF &1 T 8, 1T Iud A Ffeargai
8, ufrd 8, ag w1 8, WR v 7O
afe AT TR 1 TAX o T § Wy
FZ 3| JWMEIC AT F FEOF I
aFr v ofefeafa & ogor a1 gm@r
Toma g fF o a w9
ardar & @7 fr @t 39 femr o <@
g 3% IAF B T AT, FTER
FETHTS, 92 T F, at T gHeam
iffmuaigeam i w g, ag
T FW 1 W A A & qgan 3w £
A GG aT T @E |

TR AT AT g & o T v
T TF g ¥ TE gUT a9 aF H1
TFY, FEY IETQ, a9 g2 fawara
fwmﬁﬁ@aﬁlmmm
AT 9T, IHE AR 9 7 TS 7
T a7 71 #YE 7% Fg T 97 | T
T8 7w & fHmd ¥ o wd W
g1, e 5w e ¥ war g,
TRt @mr &
A A N e I gAT Ag IY. VY
q@e AT afF qEewEl & Y
mﬁﬁ'micﬂﬁ‘lﬁg{]
g TR, T AT & gy
A T FEAT TR, T 3¢ TR

AGRAHAYANA 29, 1885 (SAKA)
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&1 3% Fue wTd A | AT AT
gagag g1 W =A@ RS E
& 9TE Fed &, 78 frw a@ ¥ T A
& 3@ & fog 71 &1 qamzw @8
Tas HT S T FC FIA A AL
Tomgw A 8 7z § wiws o ¥ 3
HIT Fg qF7 § fF A& § Smar ¥
grawar & | 6T o agrge wmE WA
FAT FEI, FEEELA AT A 94T T, EW
T FAT 7 TG &, THHT AT FTATE |
A1 39 797 99 & 34 g1 (0 4,
feftom amew fre s@ aw aF @1
U F | I 9T ¥ TEA HeAIS AT
T | IWF AT AT AR AET WY
at f&3 s swmAn v, 3 IR
AT T TF0 | qZ WRETAT FAIA FT &1
T2 F1 G99 F ez FACH 71 /T
T W fF oA ardfsat & s
g6 77 999d &, ag A9at g %
fag ¥ ford a1 feg a@ & T7ONE
FTAT EIAT & 1 G5 IAHT F1E 3 ATH
%o FATT FT FwETAT qAT | IR 4%
AR FFT 017 9% IF) &1 7<H & gAR(
ag saETd faet oo dear 3 AT
Qo gL & | 39 fiear &Y angfefes
TOF § el #9949 & HTIC 97 Tg
fidt fadt 1 ga% o1 g fer wEy
ud frdt & &1 17 oo A &
fame woag w@ 4 | g AT @
ag i faweit & 1 & Ef o
FERE T A T FFT | IF A
I 9 TG TGAT 74T fF F AT
Hr7 Zidt §, wr oo i qg 3w TXAZ
¥ o1 9 sarET &, SEeT frand
F a1z fooet de samer & wEw A
forar arar & fF ¥ gax R AT &,
e E

A @R 9y @A IEr aET R}
fr ft 1 57 1 %1 foum &1 e
qr 71 fedt | 5@ 9 F 3EU e
W ® IE Y | wiFwE ¥ w0 wF
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[st 7]
qear @ &t I9FT 9z 9d JEY fAwraen
T f& 1% wat o w1 foarar
argar & | W foadt w1 sAersieEEl
FIEZ_ FIAT 9377 § , THH FF TIAT

g

St qETIET e o ;I9 AR
nay g four W E

AR AT FB WA & AT
fafreex aea 7 #21 & a7 fggram
ZIEFR § AT gwT gEardd | fawen 2,
I ot fgamar 42 2 0 3=E oA
&I wiweT fom & 71 & wrvy #7 TR,
arft wEw ARz A femar adr 2
IR AR A T FET A9 wET af

2

st gErIE set
A & wTH G ZAT

U I F

s} A=Y FY O T que Fiem
g, & o =TT FAT AT 0 3REE AT
frre faar & a7 A%91aq 391 & 719
famar g7 &

Shri Hem Barwa: What is the
figure given by the Chief Minister?

st Jrn ;o oag fee gAY #em ®
20 1 A e g fr I ad T
e 41 47 wifw & 7 awr § 0 IR
FFCET FE1 T30 47 AE H9 FAT )
miffamaT &1 TEH F2T 91 98 99
faeaT ST ar

ug §a ag Isar g & A
1 8, A 1 fFwn 91 @ g w0 oA
FIET &, A1 gAT( aifeET 8, FOE IS
AT & AT FHATY § 4% T&@ 2

“Mr. Chaliha, Chief Minister of

Assam_ told the Assam Assembly
today that a little less than 3 lakhs
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of unauthorised persons from Pak-
istan have come , . .” This is the
information which he gave, which
means there was no question of
minimising it or hiding anything at
all,

I IFA FF AE INW IV WM
1 feTe WS wew gwr }

.o aifaet w1 @Erer @, Afa o,
o7 oz fF 3 Fr FAA g 1 5T
#g fors foem T f5 =8 F19 & foo
UF FTEAAT AT T E

wa § oF qE A% % § f®
fegeama ® AW gmwE w7 dE
SFvm AT €\ T ¥ 39 faw ¥
o7 FEe § 1 @ & wemEr fEy oA
o A FT gF AET 2 | TAN TW A
T3 a1 T\ A a6 qa afre g7
W& T (ATl &1 R g & 4w g
FT T AMfEN 7 a2 W1 g )
frdT &% @ | WaAW T OF 9 AT
g | 3u% gafaw fagw aw

T FIEAAS & AL H FATA ATAT
f zrgga= fom forg aom 1 o @ =&
R f& gg 7reEA9 39 A0 &1 ARTa
29 & foq arar war § S A
fa=TE a=if F@ § | TET FgAT TS
grT | gl 9% & g9 1 g9 g, A
# 7 Tar qzar & Fg1 A1 g, f§ 9 ol
awy & #w g My o1 fegmm &
fadtom @i § 9w T @A FEF
T4 & A IART G AT A )
T ZEH UF SreeT §77 & o
oF gar @t &< fgar mar § 5 gw
I AFaAEl &1 faww @ § W
fegeam & amfw & 1 gW SAF!
qiffeal &g FX e @ & | 98
9T € ¥ fear mr ) gw e T
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T waTe g g | Afew gEe ogw
& SAar WY gEw S afey | mfes
et o AfF & a1 § 9% 718 wEOT
1 GAT q7 TTAT ¢ |

Shri Hem Barua: Would you please
put this very idea in simpler Hindi?
st =1 - 9w Aify 1 7w oo
T TR S A AT R | T
ZH &Y UF &1 A9 FT 2@AT &Y &, AR
2w & fga &1 TgAT & 1 Y gH 97 Sl
F @ FT FGAT AMLC |

ot gfc fasr s (Sremar)
arfeears &1 fga 7 2fad

st T ofRe & fgw 4
garw faege 78 €, w3 & fag #
qATT &, I F1 I@AT AL § | W
| SV R WG AFKL AAT ar @y g
T FY ATEAT |

# g qaaT 5 w0 fEar A
fegeama & qyerwral & fagre F7
srae fear T | W a8 @A IIT
T, S oF °% @Tr F¢ famr v
I W a@ ¥ fegent gl #1
frrer T &Y @Y g WY Og FC T 9
FT 1A | AfeT gAY Aifg 9% 37 =X
FAGCAG & I wrcgA Argy € f&
gaT{r 98 F1iaT &F T 91w | @i
g Ay gfrar 1 qEest F3r AT Agy
¢ & foraa ot g7 age 9o @ § 7@
fergmaTdl qaaw 78 & | 7 Aifa w7
qater @ w1 3@ fawm ¥ gw ¥ oY ww
Jorg § & gk faw o=@ & | wa qw
S Y T 917y § IaFT g
¥ wT A8 AT gAR faw § war A
grit i gfmar gam @ w1 T
AT |

INF 4T wATE W § fEogw
frery & =8 TT2 ¥ ag T w¥ Afew
1861(Ai) LSD-—b.
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Infiltration in 6058

Assam
THFT WAL FT EOT | FH FISAT AN
fF TaFT AT F4T ST | IW A &
AT o IR AR ST T | AR WE
2 fF a3 wret & | oy feaw wfaai &t
Tt 2| T | e 3 1 fw swar 59
FH H Yo ITT T |
Shri Hem Barua: 1 have said that.

st A c A AT gad fan dEw
¢ fF o qgaT & A R’/
agr & fF gw frg a3g & aTgT A o
ar=t #1 fq &1 frdfaa FE | 5897 #717
F1% 9FY TG G | A TG AT AE Y
Y i gUAY g7 qvg /O q7AT

A M F I s agag 5
fowrrg &1 qaw wmET &) a8 uF
WA TTEEH & | TAL I qEW A @Y
AT WY EW OAT TE w a9 5 W
gz @@ wefagl &1 uw faq § fAwme
Fz® & g9 § % 999 I &,
7 Fferreat wat & 0 @ gw AT
ag "aed Ag) {5 F @ 37 a1 €Y W@
W F YAl 9% g8 9% @ | g4 97
F 9 # fad Tgae FET 189 §
Tg FTH FIREAS & AfX foFar SAram )
I Ig FW TF FIRaAA ¥ g
aFar g—& qwAat § 5 oF gragAe
frge w3 & it g—a & F fg gew
g fear &1
Shri Dinen Bhattacharya (Seram-
pore): There must be some basis to

say whether he is actually an infiltra-
tor or not.

Mr. Deputy-Speaker: Order, order.
The hon. Member cannot interrupt like
this.

st A3y : @y @7 ¥ ¥97 QO
ar o & fF o W) ag WA g
fir To o o Fo formk Wt ¥ 77
R A § fF S S F, wEi
w47 FA AW & § a9 ar 98
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[#fr a]

HTAHT qgT SITaT HES &1 AT € | 9@
AN S MY F F o wre & A8 W
T afer FI6T qut 7§ I A
o H | 3EY feew & mrand) @ aET
9%, I F wHIT WHL Ig fAw q7
T 99 F qgAEAr ¥ ooy a9 @
9gx W g ar qy &= & §, e
2 1 oF € feem ¥ s 9 afra<d
& W= WY & IT I ATHAH F7 47,
@ a1, 3z A, e AT 9w oW
e & | 92 9 & foms AU &
A AT AFAT ST 0 nm 3w A
F T | 39 F fAU oF gAY
FTF AT FL F GAT KT AT |
\F ¢ f5x g Err & fF sme
freres #F T o & U W A
ot T o v fqmr mar |

Sio HWio alo WO (ATTYY)
Imers WERdE, § UF @A qedr
e g 7 7 ot ferma dor gL

Mr. Deputy-Speaker: Order, order.

Shri Tyagi (Dehra Dun): The hon.
Minister has yielded the floor.

Shri Nanda: [ would like to listen,
Sir, subject to your discretion,

Mr, Deputy-Speaker: This is a 11alf-
an-hour Discussion.

Mo Ao wte wW : 7T AT fesgae
437 § 99 ¥ HTHA F)9 AFAL F@T 2
& a3 oifeerT A IaT y oy § 7

ot et K ag @@ wroar fw
T ¥ ¥ 9g WA, RET a9 Y
ardr & 7 7y wfeard qar 9 g 2
i SfT #RT WA 3T AT 9EITT A g
f& a2 a7 an § Sf T ¥ 9w
£ 1 39 1 FEAWA AT AT G | IAE
faw & sgm fF ag ot gardr arfest
gt Aify @ 9@ &1 ag @& =W M
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STt & | @8 & qaenan § o, @
FIH IS AT {FA § AT IS AL |
g fesgasr & oY q & waE &
famge @rw w7 3T IEAT § R
¥ ¥g UF wHMEe A a9 AT gy
o it 197 I HET E I8 IH FTAGR)
wafy ag @ g gen oo g
TH AT F UF A FO AT &
o auedt 70 & g f& oA o
fergeamt qaew &1 Adl faerem o
R I AT

foe & 7 %1 fF 39 A A% Lo
FAT & 1 39% fAu gw o= 1 &)
T TF A G Ao aw

Shri Hem Barua: Did you push out
any Hindustani Muslim?

Mr. Deputy-Speaker: (rder, order.

st A & 7 fawgd w7 Al
fear f& @ & 1 SfF F3190 9T
T WK 39 F 919 " S g4r
gifmargataw & fga & g
gy § T fad 39 1 e § SR
e w12g fF 3w & fag ot e g
AT | a1 g g faw weer
g
Mr. Deputy-Speaker:
hour is over,

Shri Hari Vishnu Kamath: Let him
take some more time.

Shri Nanda:
like.
Shri Hari Vishnu Kamath: The

House requests you to give him ten
more minutes.

The half-an-

I will sit down if you

Mr. Deputy-Speaker: He may just
wind up,

Shri Harl Vishnu Kamath: National
interest is involved,

Mr. Deputy-Speaker: May be.
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LU GBI B D A
Wi Wi T s g &
faer frelY & @t & WY @ wF &, N
qg 99 AW IA A@AT | I F q0F
FHAEY @ T A 3w & f9d
foaet oY T8I I ARG T dgr
Y grY, agrd JrEAr | saAr & Ag
@ oA 7w g fr dwreem WX
§2ifem it & sa9w F H7 wigw
faeqe & wagy @@ fear mw d o
% qred 21 a9t F gaam
R wfa® ST T AT G g AT
a4 FUT S0 oHTH AT ATET FT ATHAT
g W zafa & 1 e =Y
o § UFar Fgr Afews g s
¢ afeT a1 Wt g9 79w 99 daIm
FI OFFT F7 W@ § aifF W AT
o7 §% WX g W AR Afaw 9
J 9™

qifFerEr @Y A Ta gEIT
G WA T UF waq g W1 § fF

AGRAHAYANA 29, 1885 (SAKA)
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R E K wmam g R
faq o Toar W, wEer AR Sl
F fadll & um oo @ W@ oR,
I OF AT Fo Ag g o F
wwar § fF oAE F 3w oaR
A & FEIT AT @A g A TS
g Fom aifge @ # fear o
@IE

#it g faswr e (gomans):
T gE| & gaT A@ fem o fe
qfeeaifaai & fagg w3 o fawer
wa17 F1 frasa few gewe fFar &
w®/rE?

ot Ay wEE fAg gw o@rd
gfm Frar@ & 5 gw & wiw
aF qfefosr foar =@ & foxg
ga fear, 7@ @ e smam
fea sfremm waamma & & 1 3@
¥ WEr AR A% dEw Ag faan
ST FHAT |

1740 hrs,

WA g FfTw T RgERF _

3 AT Eqﬁ aa ¥ The Lok Sabhg then adjourned till
5 m.. i . il 21 Eleven of the Clock on Saturday, the
HH FT 45 T AW | §H IR T 915 December, 1963/Agrahayana 30,
oA ¥ UFA F fAT q@ @ m 1885 (Saka)
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WRITTEN ANSWERS TO
QUESTIONS—contd,

U.S.Q.

No.

1985

1986

1987
1988

1989
1990
1991
1992
1993
1994

1995
1996

1997
1998
1999
2000

200

-

2002

2003
2004

2005
2006

2008

2009
2010

2011

2013

6063
Friday, December 20, 1963/Agrahayana 29,
ORAL ANSWERS TO CoLUMNS
QUESTIONS
5.0. Subject
No.
679 S.T.C. in Automobﬂe
trade . s801—04
681 Mmufacmrt of Agn-
cultural Implements 5804—08
682 Foundry Forge Plant 5808-09
683 Production ot'Vacuum
Flasks s5110-11
684 Furnaces for pigiron sBr1—14
685 Export of Bananas 5814—18
686 Special and Alloy Steel . sR18—23
687 Bailadila Iron Ore Project §¥23-24
688 Production of coking coal sF24-25
689 Development of small
scale industry 5825—28
690 Delimitation of consti-
tuencies 5828—33
694 Export of Khadi gouds . 5834—37
695 Expor'c of raw wool  to
S.A. . . 5837-38
696 Trade agretmcm with
Pakistan 5830-40
698 Supply Mtssmns xbroad s840—42
S.N.Q.
No.
7 Import of Chinese goods
by Nepal sB4z—i6
8 Steel, Mines and ch\ ¥
Engmeermg . . 5B46—48
WRITTEN ANSWERS TO
QUESTIONS 5848
S.0. Subject
No.
680 Heavy Electrical Plant,
Bhopal . 5848-49
691 Delegation to South-
Fast Asia 5849
692 India’s Partncnpalmn in
Foreign Trade Exh1b1-
tions 5849-50
693 Tea Gardcns in jalpalgun 5850
U.s.0.
No.
1981 Coal Mines workers 5950-51
1982 Coal production in
Orissa . 5851-52
1983 Rourkela steel plam 5852
1984 Nahan Foundry Ltd. 5852-53

Subject

Asbestos Cement Roof-
ing Sheets in Madras
State.

Bhilai Steel Plant

kers
Buffer stock of ca rdsmnm

“Zari” for handloom
sarees

Import of sodn nsh hght
from Bulgaria .

Import and export pollcles
Production of coffee

Paper Mill in No:l:hcrn
Cachar .

Export of shocs nnd
chappals

Manufacture of Hea\ry
Motor vehicles

Cement factories in Assam

Switch gear factory in
Jammu and Kasl.mir

Industrial Estates in
Andhra Pradesh

Foreign exchange for
breakfast cereals .

Rubber Research Insti-
tute

Import of shavmg bladcs
and safety razors

Foreign collaboration for
industries .

Export to Comrnumst
countries.

Paper from bagasse

Indian tea for East
European countries.

Spinning Mills in Kerala

Wor-

Titanium dioxide pro-
duction in Kerala. .
Jai Hind Agencies,
Cochin . .
Research in coir industry.
Fish export . . .
Tariff discrepancies in

Nepalese trade.
Copper smelter plant
Local employees in steel

projects. .

Coffee Board's Cl.lss IV
staff,

CoLumMNs

sB:3-54

5854
5854-55

58<6
5857
<Bs7
5857-58
<B:B-59
sBs9

5859
sf€o

5E60-61
<861
5:61-62
58(2-63
<863
58€3-64

<864
5864

5865
586566

5566

5866-67
5167
5867-68

586569
5E69-70

5870

5870-71
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WRITTEN ANSWERS TO CoLumMns
QUESTIONS—contd,
CoLuMNs
U.5.Q. Subject PAPERS LAID ON THE
No. TABLE 589 —96
2014 Vot"_’ lists . 5871 The following papers were laid on
2015 Khadi Commission 5871-72 the Table: —
2016 Election petitions 5872-73 (1) The following statements
2017 Paper mills | 5873 showing the action by the Gov-
s ernment on varjous assurances,
2018 Nzhan Foundry. 5873-74 promises and undertakings
2019 Iron Oreand Lime stone  5874-75 given by Ministers dur-
2020 Salt Cooperative Societies 5875 ing the varjous sessions shown
2021 Drum closure factories . 5875-76 aginst each: —
2022 Export of iron ore to Yu-
goslavia 5876-77 (i) Statement No.I. Sixth Session, 1963
2023 Lemon-grass oil 5877 (Third Lok Sabha)
2024 Powerloom factories 5878 (i) Supplementary Fifth Session, 1963
2025 Capital formation by coal- o Statement No. II (Third Lok Sabha)
mining industry 5878-79 ... .
(#i)Supplementary  Fourth Session, 196
2026 Cement facrory in Kash- Statement No. VI (Third Lok Sabha) 3
mir 5879-80 )
2027 Emplo mcnl in H““, En- (#v) Supplementary Thirc! Session,1962-63
7 gmeerm’é Corporation 5880 Statement No. X (Third Lok Sabha)
2028 Coalin Bihar 5881 (v) Supplementary  Second Session, 1962
2029 Conference on Asian Eco- Statement No. XIT  (Third Lok Sabha),
nomic Cooperation S88L iy Supplementary  First Session, 1962
2030 Exports 5881-82 Statement No, XV (Third Lok Sabha)
2031 Contract labourln non- (vii) Su . :
y pplementary Fifteenth Session,1961
coal mines . 5882 YSiatement No. XIT (Second Lok Sabha)
2032 Industrial units in Ra-
jasthan ) 5882-83  (2) A copy of Report on the ac-
2033 China-clay mlmns 5883 tvities of the Central Silk Board
for the year 1962-63 .
2034 Rl;':){}e iaymcnt agreement 883-8
wit .R. 5883-24
A copy of Annual Report of
2935 Am"ndmentomecs -\ct 5884-85 (?E}w §,§§n.1 Coopcm:?‘?: D:_
2036 Subsidy to coal producers 5885 \-';]opmem Corporation for
2037 Production of P'S iron in :h: Kﬁ?.ru;igéﬁlai%lismﬁ ;é[:t-
Rajasthan 5885-86 ment of Accounts for the period
2038 Alloy steel factory at Kan- from 1st April,1962 to 13th March,
pur . 5886 1963, and Audit Report there-
2039 l’ub]ncmons in I-Imm 5886-87 on, under sub-section (3) of
K 88 section 14 and sub-section (4) of
2040 Printing inks 5887 section 17 of the National Co-
2041 Mineral survey in Jammu operative Development Cor-
and Kashmir, 5887-88 poration Act, 1962, .
888
2042 Citric acid 5 (4L A copy of Annual Report of
CALLING ATTENTION TO the Bharat Electronics Limited,
MATTER OF URGENT Bangalore, for the year 1962-63
PUBLIC IMPORTANCE 588990 along  with the Audited
Accounts and the comments

Shri G. G. Swell called the atten-
tion of the Minister of Defence
to the recent air space violations
over Tnpura by Pakistan air-
craft.

The Mmlstcr of Dcfence (Shn
Y.B. Chavan) made a statement
in regard thereto, .

of the Comptroller and Auditor
General thereon, under sub-
section (1) of section 61gA of
the Companies Act, 1956.

(5) A copy of the Fertilizer (Mo-
vement Control) Second Am-
endment Order, 1963, published
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CoLuMNs CoLuMNS
PAPERS LAID ON THE BILLS INTRODUCED . 5915
TABLE—contd. (1) The gc;llr Industry (Amend-
n .
in Notification No. G.S.R. 1867 ment) Bill, 1963. .
dated the 7th December, 1963, (2) The Prevertion of Food
under sub-secrion (6) of section Adulteration (A end.mmt) B|11,
3 of the Essential Commo- 1963 . .
dities Act, 1955.
BILLS PASSED 5516—80
(%”&tntf,f‘ oo, o e  Furher discusion on e
India, 1962, Volume—II (Sta- the Banking Laws (Miscellan-
tistical). i eous Provisions) Bill, 1963 con-
tinued. After Clause by Clause
consideration, the Bill, as am-
STATEMENTS RE: ESTI- ended, was passed. .
MATES COMMITTEE— . -
(#1) The Minister of Health (Dr.
LAID ON THE TABLE . 5897 Sushila Nayar) moved that the
Four statements showing replies 23::3 gﬁv?ogme;; tgr:;ci?ﬂ;
to the recommendations of the mnsidemti’ong 3"1'he motion
Estimates Commitiee, which , '
= ! was adopted. After clause by
were not furnished by Govern- ) consideration the B]Il
ment in time for inclusion in the g n::;ended ws passsed. ’
relevant Reports, were laid on s P
the Table. REPORT OF COMMITTEE
ON LPRI\’AEII?J ME%%I;‘E?'
: BILLS AND RE -
MINUTES OF PARLIAMEN-
TARY COMMITTEES— TIONS ADOFTED
LAID ON THE TABLE 5897-98  Thirty-first report was adopted. 5941
() The Minures of the sittings BILLS INTRODUCED . <981-82
(27th to 31st) of the Committee
on Privae Members’ Bills and (1) The Salaries and Allowances
Resolutions held during the of Member of Parliament (Am-
current Session, were laad on endment) Bill, 1963 (Amend-
the Table ment of scction 3 and 6) by
(i) The Minutes of the Seventh ShriPanna Lal Barupal. !
sitting of the Committee on {2) The Hindu Marriage (Am-
Absence of Members from the endment) Bill, 1963 (Amend-
Sittings of the House held dur- ment of section 5) by Shri
ng the current Session, were Panna Lal Barupal. .
laid on the Table. . (3) The Constitution (Amend-
ment) Bill, 1963 (Amendment
(#) The Minutes of the Fifth sit- of articles 84 and 17.) by
ting of the Committec on Go- ShriHari Vishnu Kamath)
vcrm::ent Assum;ces held dur-
rig the current Session, were .
i PRIVATE MEMBER'S BILL—
laid on the Table. MOTION FOR CIRCULA-
TION—NEGATIVED . 5983—92
REPORT OF COMMITTEE Discussion on the motion for
ON ABSENCE OF MEMBERS circulation of the Contitution
FROM SITTINGS OF THE (Amendment) Bill, 1962 (Am-
HOUSE ADOPTED . . endment of article 343) by Shri
Seventh Report was adopted. 5393_99 C.K. Bhattacharyya for the

STATEMENT BY MINISTER 5899—s915

The Minister of State in the Mi-
nistry of Home Affairs (Shri
Hajarnavis) made a stotement on
the arrest of Shri B.P. Maurya,
M.pP. under the Defence of
India Rules. . . .

urpose of eliciting opinion
?hc:!:::m by the 31st %ﬂa » 1964
and amendment thereto moved
on the 22nd November, 1963,
continued. Shri C. K. Bhatta-
charyya replied to the debate.
The amendment moved by Shri
N. R. Ghos' was negativad.
The motion for mculnnon was

negatived.
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BILL UNDER CONSIDERA-
TION

The motion for consideration of
the Disclosure of Assets of Mi-
nisters Bill, 1963, was moved
by Shri Hari Vishnu Kamath.
The discussion was not con-
cluded.

CALLING ATTENTION TO
MATTERS OF URGENT
PUBLIC IMPORTANCE .

(1) Shri Yashpal Singh called
the attention of the Minister
of Home Affairs to the re-
ported inefficient working of
the Central Government Em-
loyees Consumer Cooperative
gocxcty and short supply of esse-
ntial commodities even to its
members. .

The Deputy Minister of Home
Affairs (Shrimati Chandrase-
khar) made a statement in
regard thereto. .

@#5) Shri P. G. Sen called the
attention of the Minister of
Law to the sitution arising
out of the judgement of the

CoLUuMNS

5992—6031
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CALLING ATTENTION TO
MATTERS OF URGENT

6070

CoLuMNs

PUBLIC IMPORTANCE—Contd.

Supreme Court dated the sth
December, 1963, about the
Railway Service of Shn Pnya
Gupta, M.P.

The Minister of Law (Shri A.K.
Sen ) made a statement in re-
gard thereto. . . .

HALF-AN-HOUR DISCUS-
SION ON MATTERS ARIS-
ING OUT OF ANSWER TO
QUESTION

Shri Prakash Vir Shastri raised
a half-an-hour discussion on
points arising out of the answer
given on the 4th December,
1963, to Starred Question No.
382 rcgardmg Pakistani mﬁltn-
tion in Assam.

6032—43

Shri Gulzarilal Nanda rcplxcd to
the discussion, .

AGENDA FOR SATURDAY,
DECEMBER 21, 1963/AGRA-
HAYANA 30, 1885 (SAKA)

Discussion on steps to root
out corruption in Administra-
tion, . . .

6043—62
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